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LOK SABHA

Wednesday, February 22, 1961/
Phalguna 3, 1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Manufacture and Distribution of Iron
and Steel

]
207 -\ Shrimati Ta Palchoudhuri:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) what steps, if any, have been
taken by Government to re-organise
and streamline the administrative set
up for regulating the manufacture and
distribution of iron and steel; and

(b) what special arrangements if
any have been made to regulate the
export and import of Iron and steel?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement is laid on the Table
of the House.

STATEMENT

(a) Government are constantly re-
viewing the system of control and the
administrative set up of the Iron and
‘Steel Control Organisation. With the
increasing availability of iron and steel
in the country, various changes have
been made in the procedure followed
by the Iron and Steel Controller. The
quota system has been abolished for
pig iron and all the categories of steel
except sheets of thinner gauges, tin-
plate and wire. A consumer can now
place his indents on the Iron and Steel
Contro'ler or on a controlled stock-
holder for the entire quantity required
by him and it ‘would normally be
planned fullv bv the Iron and Steel
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Controller. Special attention is being
paid to the planning of indents on
producers and the work of planning
is now more or less up-to-date. For
the follow-up action after planning,
ledgers for various indentors have
been opened so that progress of supply
can be watched and regulated more
effectively.

Although the supply position in the
country has improved considerably,
supplies to some of the States like
Assam, Andhra Pradesh, Madras and
Kerala have been unsatisfactory mostly
due to transport difficulties. Special
steps have been taken by the Iron and
Steel Controller to despatch rake loads
of iron and steel to these States to
ease the situation.

(b) With increased indigenous pro-
duction imports of iron and steel will
become less and less. There would,
however, be marginal deficits and sur-
pluses and export and import will
continue to some extent. The import
licensing policy for items licensable
by the Iron and Steel Controller is
announced every half year. We have
been able to export substantial quan-
tity of pig iron and semi-finished steel
as the finishing mills in the new steel-
works had not been commissioned, but
with the commissioning of these mills
there may not be any surpluses of
these materials. It may, however, be
possible to export finished steel like
heavy structurals, rods, wide strips,
ete.

For the convehience of the indus-
tries borne on the Development Wing's
list, it has been arranged to issue
import licences centrally from New
De'hi from the period April-September
1960. With effect from October 1960-
March 1961 period, it has also been
arranged to issue import licences to
small scale industries of Delhi State
in this Licensing Cell at New Delhi.
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The import procedure has also been
simplified by abolishing the system of
issuing customs clearance permits in
most cases. Customs clearance per-
mits are now required only in the
following cases:

(1) imports made against estab.
lished importers' licences for
imports of all categories other
than tool, alloy and special
steels, and

(ii) imports of statutorily con-
trolled categories of iron and
steel, which on arrival, are to
be distributed according to
the Iron and Steel Controller's
instructions.

Shri Harish Chandra Mathur: May
I know if it is a fact that an American
team of steel experts visited one of
our steel plants and they have found
certain serious deficiencies in the
administrative and engineering work-
ing and have suggesied certain
improvements? May I know what is
the position?

Sardar Swaran Singh: Representa-
tives of American steel industry have
visited the stee] plants and also they
have visited the headquarters. They
had certain comments to make. But,
it will not, perhaps, be correct to
describe them as pointing out any
serious deficiencies and the like.

Shri Harish Chandra Mathur: May
1 know what is the position, what
improvements they have suggested, to
step up our production, what are the
bottle-necks? The whole question is
about the administrative set-up, effi-
ciency and changes.

Sardar Swaran Siffgh: They did not
go into this question of production.
Nor were they expected to go into
production. They came here on a visit
representing the steel industry. Ques-
tions about production are technical
matters and they are constantly beink
considered. In the Board of Directors
now, there is a Director in charge of
Production, a man who has spent his
whole life in steel. He is looking
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after production matlers concerning
all steel plants,

Shri Harish Chandra Mathur: What
is our next three years programme
for manufacture and prospect of
export of steel and iron?

Sardar Swaran Singh: There is no
definite estimate about our capacity
to export because most of the steel
that we will be able to make is likeiv
to be consumed in the country itself.
There may be some marginal surplus-
es, Depending on what surpluses are
created, efforts will be made to export
them.

Shrimati Ila Palchoudhuri: Is it a
fact that acute shortage of trained
personnel has also been felt and some
countries have offered or have been
approached so that they may train
some personnel? How many are go-
ing to be trained and which countries
are going to train them?

Sardar Swaran Singh: The hon.
Lady Member must be aware that we
have trained our technicians at the
engineering level as well as the opera-
tor level in hundreds in various coun-
tries. Now that our steel plants have
gone into production, most of the
training will be provided in the steel
plants here rather than sending large
numbers abroad. We may still require
some people to be sent abroad. Their
number will progressively decrease.

Shrimati Ila Palchoudhuri: It was
not about engineering personnel what
I was asking, because this question
was regarding the administrative set-
up and managerial and production
management training. What I wanted
to know is, which countries will train
the production and management per-
sonnel, and how many.

Sardar Swaran Singh: It is not our
intention to send people purely for
managerial training. Training in pro-
duction techniques is a technical
matter. No special training for that
purpose is required from any -foreign
countries. We will benefit by what-
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ever may be the experience of o:her
countries. But, we will have to stand
on our own legs here,

Pandit D. N. Tiwari: May 1 know
whether it is a fact that labour
troubles in Rourkela is more than at
the other two places, Bhilai and
Durgapur due to defect in the adminis-
trative set-up?

Sardar Swaran Singh: For one
thing, I do not think there is any
serious troubie in Rourkela. There
may be points of difference between
the management and the workers. But,
to describe it as serious labour trouble
will not be cerrect. I do not accept
that the management in Rourkela is
defective.

Dr. Ram Subhag Singh: Is there
any proposal to improve the distribu-
tion system of iron and steel allotted
to the agriculturists and if so, how it
is going to be improved?

Sardar Swaran Singh: With the easy
availability of steel, most of the items
that would be required for agricul-
tural purposes would be easy of pro-
curement. But  difficulties may
contiue for some time with regard to
sheets, particularly thinner gauges and
wire. But, most of the steel that
wnould be required for agricultural
implements would be adequate in sup-
ply and T do not anlicipate any serious
difficulty in meeting the requirements
of agriculturists.

Shri Tangamani: In the siatement
we find that supplies to some States,
particularly Madras and Kerala is
unsatisfactory due to transport diffi-
culties. May we know what steps
have been taken to transport this
without difficulty, and whether steel
is being transported by rail or by sea
and if =0, what is the percentage in
each route?

Sardar Swaran Singh: As I have
pointed out in the statement itself,
there has been difficulty in transport-
ing steel in sufficient quantities to the
States of the south. Recent steps have
been taken on a high priority basis
and train loads actually have moved
to places in the south. Transport by
sea also is possible. Very energetic
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steps are being taken, they have
already been taken to move supplies.
I anticipate that the situation will ease
before long. !

Shri Sorendranath Dwivedy: Is it
not a fact that non-observance of
labour laws and regulations and code
of discipline has been pointed out by
the Labour Department of the Gov-
ernment of Orissa and yet the manage-
ment has failed to do anything in the
maiter to restore better labour
relationship?

Mr. Speaker: This small gquestion
has developed in general terms. We
are allowing it as a matter of conces-
sion to hon. Members. This cannut
be disposed of as a matter of policy;
every blessed matter arising out of
steel, import, export, manufacture,
what else, I do not know. Hon. Mem-
bers will wait and see. Where the
hon. Minister's department comes up,
I will give them ample opportunities
to address themselves to all sorts of
matters.

Shri Hem Barua: Here is a bottle-
nerck.

Mr. Speaker: There is always a
bottle-neck. Next question. Why nol
the hon. Minister have a conference
in the Central Hall and call them?
There will be repeated questions
brought here relating to his depart-
ment.

Sardar Swaran Singh: With
pleasure. I do not think that a con-
ference will prevent any of us from
raising these questions in the House.
I am at the disposal of hon. Members.
Twice in the course of the session, the
Informal Consultative  Committee
meets and I will eircularise the date
when this meeting is fixed to all Mem-
bers. Such of them as are interested
are most welcome to attend the meet-
ing.

Mr. Speaker: The hon. Minister may
remember that a gquestion was put
here in the matter of distribution of
stee] and a number of Mewnbers were
anxious to have more steel. Five per
cent, and six per cent. was given; 120
per cent. was given tn Calcutta.
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Similar questions come up from time
to time. In the short question-hqur
it cannot be explained. It is better
the hon. Minister will invite a con-
ference as soon as the question-hour
is over. I would make an appeal to
all hon. Ministers. When we are not
able to dispose of a. question in the
question-hour, the next day, they
might invite a press conference. A
conference of Members is more impor-
tant than a press conference. I would
appeal to all hon, Ministers, whenever
any doubt arises with regard to any
particular question, the next day or
the day after, they will take the
earliest opportunity to invite all Mam-
bers here and tell them, what the
situation is. That would be useful.

Shri Tyagi: In this case, it is not
only one Minister involved. He points
out transport difficulty every time.
Therefore, both the Ministers should
sit together.

Shri Harish Chandra Mathar: At
the mnext Consultative Committee
meeting, this particular item regard-
ing distribution of steel may be kept
as an item in the agenda and a paper
may be circulated to all the Members
about the position.

Production of Naval Armaments

*208. Shrimati Tla Palchoudhuri:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that expan-
gion of the indigenous production of
naval armaments is under the consi-
deration of the Government of India;
and a

ib) if so, the details thereof?

The Minister of . Defence (Shri
Erishna Menon): (a) Yes, Sir. The
expansion of indigenous production of
naval armaments has been engaging
the attention of the Naval authorities
for the last 8-9 years and the progress
made so far is considered satisfactory.

(b) Tt is not in the public interest
"to disclose any details on the floor of
the House.

Shri Raghunath Singh: May I know
the capacity of the dockyard acquired
by the Defence Ministry, and may I
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know the number of ships of at least
5,000 tons that we can construct in a
year in the dockyard?

Shri Krishna Menon: These dock-
yards are capable of constructing
ships, but the tonnage and so on would
depend on the category of the ships.
At the present moment they are mak-
ing civilian ships for Government.
Later on, when certain modifications
have been made, they will probably
go in for other production. And that
is as far as I can go.

Shri M. R. Krishna: May I know
what percentage of ammunition
required for the navy is made indi-
genously? I am not referring to arms,
I am speaking about ammunition.

Shri Krishna Menon: Most of our
ammunition is manufactured in this
country now except some very
specialised items which have become
less and less.

0il Survey in Cauvery Basim
+
Shri Osman Ali Khan:
Shri Agadi:
*209, Shri Sugandhi:
Shri Wodeyar:
Shri Subbiah Ambalam:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Government of India
have approached Rumania for the
exploration of oil in the Cauveri Basin
in South India and the reactions of
the Rumanian Government thereto;
and

(b) the results of the negotiations
with Rumania?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) No, Sir

(b) Does not arise.

Shri Osman Ali Khan: May I know
whether the attention of Government
has been drawn to the statement of
the Minister of Rumania who visited
South India, that Rumania would be
only too willing to spare her experts
for exploration of oil in the Cauvery
Basin in the South?
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Shri K D, Malaviya: I do not
remember to have linked up this
Cauvery Basin investigation with
Rumanian help.

Shri Ramanathan Chettiar: May I
know whether any representation has
been received from the Govermment
of Madras in regard to this matter?

Bhri K. D. Malaviya: The Oil and
Natural Gas Commission of the Gov-
ernment of India are already doing
some work in the Cauvery Basin. We
have a programme of intensifying the
work this year, and also finally dril-
ling a hole there if the results of
siesmic investigations are encouraging.

Bhri Subbiah Ambalam: What is
the extent of the area surveyed in
the Cauvery delta basin? Has any
assessment of the available gquantity
of oil been made there?

Shri K, D. Malaviya: The estimate
of oil quantum is far, far away from
the present investigations. I do not
exactly remember the area which is
under survey, but we have to do a
lot of things before any question of
assessment of the quantum of oil can
be visualised.

Shri Achar: May I know the total
amount spent till now in connection
with the work in the Cauvery Basin?

Shri K D. Malaviya: The amounts
of money are as such not specified
for any particular area of investiga-
tion. There is the organisation of the
0il and Natural Gas Commission
which allots work throughout the
eountry, and the various schemes are
proceeding. I have not calculated the
amount for the particular area.

8hri Tangamani: On a previous
oceasion we were told that in the
Cauvery Basin there was a possibility
of o0il being sighted as revealed by
the original survey itself. May I know
the nature of the work and the survey
now being conducted by the Oil and
Natural Gas Commission?
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Shri K. D. Malaviya: At present,
siesmic investigations are going on in
the Cauvery Basin, which are the last
phase before we can decide whether
drilling operations have to be under.
taken or not.

General Education Conrses in
Universities

Shri Ram Krishan Gupta:

*210. { Shri Bhakt Darshan:

Shri Bibhuti Mishra:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 950 on the
29th November, 1960 and state:

(a) whether the Expert Committee
appointed by the University Grants
Commission to examine the question
of introduction of general education
courses in the universities has sub-
mitted its report; and

(b) if so, the action taken thereon?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

STATEMENT

At its meeting held on the 30th and
31st December, 1960, the University
Grants Commission generally accepted
the recommendations of the Expert
Committee on General Education and
desired that the report of the Com.
mittee be printed and circulated to
®ll Universities and colleges. The
Commission decided to give assistance
to universities for introduction of
General Education courses on the
basis of recommendations made by the
Expert Committee. For providing the
necessary advice and help in the
implementation of the scheme of
General Education, the Commission
decided to constitute an Advisory
Committee, which, among other fune-
tions, may:

(a) Review proposals made py
the Universities for financial
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assistance from the Commis-
sion for introducing General
Education courses;

(b) Encourage experimentation
by Universities in this field in
the light of the recommenda-
tions made by the Expert
Committee;

(c) Review regularly the pro-
gress of significant General
Education experiments and
suggest changes that may be
desirable in academic and
educational policy;

(d

Organise and participate in
regional or central conferences
for discussion of problems
relating to General Education,

2. The above decisions of the Com-
mission are under implementation
with them.

Shri Ram Krishan Gupta: May I
know whether any American expert
was also consulied in this matter; if so,
the nature of the advice given by him?

Dr. K. L. Shrimali: Yes, they were
consulted, and the general advice was
that these courses should be started in
Indian universities.

Shri Ram Krishan Gupta: May I
know whether Government have re-
ceived comments after the circulation
of the report by the expert commit-
tee to the various States and univer-
sities?

Dr. K. L, Shrimali: Yes, Sir. The
report is being circulated to all the
universities, and some of the univer-
sities, in fact, have already started the
courses in one form or other. They
are: Aligarh, Andhra, Banaras, Baroda,
Jadavpur, Karnatak, Kerala, Mysore,
Rajasthan, Sagar, Shri Venkateswara,
SNDT Women's University, Utkal,
Vishwa Bharati, Madras, Poona and
Osmania. These have already started
these courses in general education in
one form or other, and the University
Grants Commission is eirculating this
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!:'epart to other universities also, and it
is expected they will also take it up.

=t e TWA Ty g WA AT AW
et & f5 fa famafaaremt & mh
wmmaﬁaﬁ‘ﬁw"rgaﬁ
& T agedT w7 A S ?

FMo Hlo WMo siWTAY : i
T8 1 ag Ford e oY o @ g
Y ST #7 wiwet & v g faafaaran
H T W A g F ¥ AHA

st fogfa faw ;o s e
& St 997 qaFaa 4wt g,
Aferar, wremforrar Wit fefafas
ﬁ'ﬂ‘lﬁif%mm,gmmﬁ
qaET g7

I‘_lr, S_]muxer: One hon. Member is
whispering here: what is meant by
this general education? )

Dr, K L. Shrimali: I was going to
explain that the purpose of these gene-
ral education courses is to develop a
social outlook among the students. The
present courses provide too much of
specialisation. Ip order to counteract
the tendency of over-specialisation, the
students must have a gencral know-
ledge of the world in which they live,
some knowledge of socia]l affairs and
the humanities. This proposal was
made by the University Education
Commission, that those who are tak-
ing up science courses should have this
general education course, and those
who are taking up humanities courses
should have some course in general
science, so that we can have a proper
balance in education. It is with this
view that general education courses
are being introduced, so that when the
students leave the university, they not
only become specialists in their sub-
ject, but also become aware of the
problems which confront society in
general.
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"
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Mr. Speaker: Is a copy of this re-
port available?

Dr. K. L. Shrimali: Yes, Sir. Copy
of this report is available, and it will
be placed in the Library.

An Hon, Member: It may be cir-
culated to Members.

Shri Hem Barua: In view of the fact
that the existing syllabus in universi-
ties which aims at over-specialisation
is considered to be very heavy, may I
know whether the introduction of this
general course in the universities
would not add to the existing weight
of the syllabus, and whether Govern-
ment propose to lessen the existing
weight so as to accommodate this
course?

Dr. K. L. Shrimali;: Whatever the
existing course may be, nobody in the
modern world thinks that students
going out of the universities should be
completely unaware of the Society in
which they live and should not have
general knowledge. It is true that the
students in the universities today have
to learn much more because the fron-
tiers of knowledge are expanding, and
they have to learn much more than
they used to do in the past. But at
the same time, because there is so
much of specialisation, there is a
greater need of balancing these coures
by introducing general education
courses.

ot aw = fag @ A0 TEE 0T
@ @ TF ¥ gg g vw &
fogafaaTer SIET STANT §% FATA Y
ST & fort 37 famafaamemt 51 fE
srrfers e & T ¥ g A
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war A ww wEer & oT@ owiaE
gz w1, " fow  freabrmedt
7 ¢ Y Ay v fawr § wE
wifas agar €7 TEE W OGH F
T T T & fod s AR 4
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Does the hon. Member suggest that the
universities will keep quiet and not
ask for money if they are in need?

Bhri Braj Raj Singh: That is not my
point. In fact, we have been giving
grants to the universities for the pur-
pose of starting these courses. But
the specific purpose here is this....

Mr. Speaker: All that I am suggest-
ing to the hon. Member is this. In the
matter of grants from the Central Gov-
ernment for various purposes, would
not the universities which want to
start the courses ask for money, if they
are in need of it? Unless the hon.
Member knows that any particular
university has applied for it and is un-
able to introduce the course for want
of funds, what is the object in putting
this question? Shall we encourage the
universities to go on asking for grants,
even when they are able to provide
for the courses?

Shri Braj Raj Singh: May I submit
that the idea behind my question was
this? The University Grants Commis-
sion have been setting up various
groups, this expert group, that advi-
sory group and so on, and they have
been spending money over them. My
point is that the University Grants
Commission should not became a sepa-
rate Government in itself and go on
spending money in this manner,

Mr. Speaker: No, no. That is not
the point. I find that very often ques-
tions are asked here, when there are
some floods or famine conditjons, whe-
ther money has been sanctioned to
such and such a State. Likewise, I
find that questions are asked as to
whether any particular university
has been given some grants; without
knowing whether the State Govern-
ment or the university has asked for
it and whether they are in need of it,
we go on arking questions here. If
they have asked, and it is an impor-
tant matter, and we must insist upon
this Government going to their help,
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1 shall certainly allow any number of
questions, But, without any know-
ledge on that, merely having a fishing
guestion takes away the time of the
House.

Shri Braj Raj Singh: May I just
refer to the statement which has been
laid on the Table of the House?

Mr. Speaker: Does it say that for
want of funds, some universities have
not been able to start these courses?

Shri Braj Raj Singh: The statement

reads thus:

“The Commission decided to give
assistance to Universities for in-
troduction of general education
courses on the basis of recommen-
dations made by the Expert Com-
mittee.”.

So, the Commission have decided to
give economic assistance to the uni-
versities for the implementation of this
scheme,

Mr., Speaker:
question.

Very good. Next

Beggars in Delhi
'J.'
Shri D, C. Sharma:
Shri Rameshwar Tantia:

7 Shrimati Ila Palchoudhuri:
|_ Shri Achar:

*211.

Will the Minister of
be pleased to state:

Home Affairs

(a) whether it is a fact that there
has been an enourmous increase in the
number of beggars in Delhi during
the last few years; and

(b) if so, the steps taken or propos-
ed to be taken to check beggary in
Delhi?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). No. Persons found begging
are taken to Seva Kutir (Poor House)
in Delhi where they are provided
with food, clothing and shelter and

vocational training. A home for
children of beggars has also been
started.
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Shri D, C, Sharma: May I know
the number of beggars, say, at the end
of February, 1959, and the number to-
wards the end of February this year?
How does the hon. Minister say that
there has nct been an increase?

Shri Datar: In 1959, a survey was
carried on by the Directorate of Social
Welfare, and they found it was about
8700. I am not sure whether the num-
ber has increased so stupendously as
the hon. Member thinks,

Shri D, C. Sharma: May I know
whether, there is any truth in the
newspapers reports that beggary
would be made a kind of panel offence
from the 1st March, 1961 and no beg-
gar would be allowed to frequent pub-
lic places for begging?

Shri Datar: Already, there are some
provisions of the law applicable to
Delhi. Government have already in-
troduced in the Delhi area the Bombay
(Prevention of Beggary) Act. The
rules are being framed thersunder.
Under his Act, begging would be pre-
vented, and the persons who carry on
such things would be detained, train-
ed and employed to the extent possi-
ble.

Shrimati Ila Palchoudhuri: May I
know whether there are children being
employed by the beggars, which is
supposed to be a new phase of beg-
gary in Delhi, and if so, what parti-
cular steps are being taken to protect
the children?

Shri Datar: What the hon., lady
Member has pointed out is quite cor-
rect. Government are ftrying their
best to see that these children are
kept separately and properly trained.

Shri Achar: It is reported in the
pap-rs that the Social Welfare Board
made a survey and found that the
total number was 6500 last year,
whereas it was only about 3,000 in
1956. May I know whether Govern-
ment have made any survey and whe-
ther they have got any information on
this?
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Shri Datar: So far as the earlier
figure of 1956 collected by the Delhi
School of Social Work was concerned,
it was found that it was rather inaccu-
rate, and, therefore, Government are-
relying upon the survey made by the
Directorate of Socia] Welfare, accord-
ing to which, the figure in 1959 was
6700.

Shri Harish Chandra Mathur: May
I know whether the intention of the
programme is to take care of these
seven thousand odd beggars here or
to disperse them all over the country?

Shri Datar: The provisions are both
constructive and penal.

Shri B. K, Gaikwad: May I know
whether Government are aware that
unemployment is the root cause of
beggary, and if so, what steps Govern-
ment have taken to remove unemploy-
ment?

Shri Datar: The hon. Member is
asking a very wide question. Here,
we are concerned only with the beg-
gars as such. We are trying to pre-
vent beggary by certain penal prowvi-
sions., Om the other hand, we are also
taking certain constructive steps for
lodging them either in the poor houses
or in the houses for leper beggars or
ony others wherever they are handi-
capped persons,

Shri Yadav Narayan Jadhav: May
I know whether it has been brought
to the notice of the hon. Minister that
in the-Connaught Place and Connaught
Circus also, there are lepar beggars
found everyday in abundanece?

Shri Datar: Government are taking
proper steps in this matter, to avoid
their movement in the promiscuous
manner in which they are found to be:
moving now.

oY A AT ¢ FET AAAIG HAY
St qaET # g w39 fF foeet ¥ oy
wfe & 97 % a9 Y faard 43 w@d
g s Fr e & fad s saed fear
9T @i’
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Shri Datar: What the hon, Member
hag stated is true, and Government
are framing rules under the Bombay
Act, and as soon as they are promul-
gated, they will be effective in pre-

venting the mischief that he has
refarred to.
Shri D. C. Sharma: May 1 know

whether Government are making any
distinction between beggary which is
sanctioned by some of our religious
and beggary which is resorted to by
persons who are out of employment,
as has been pointed by Shri B. K.
'Gaikwad, and whether Government
are taking that  distinetion into
account?

Shri Datar: The Bombay Act is
fairly comprehensive to include such
persons also.

Shri Dasaratha Deb: In the light of
the statement made by the Thon.
Minister, may I know  how many
persons have been given training,
what the type of training js and what
the types of employment are?

Shri Datar: 1 have not got the
figures of actual conviction just now.
We are awaiting the promulgation of
the rules, and then the position would
be regularised and made very effec-
tive.

fem w1 swEEw

¥R, o W T3 ¢ T WA
w7 FAR Y T w57 R

(%) 7 g o= & f& 9= 22w
F Fuve S & e ¥ 59 g 0
AT F £ 9T OF qqA H 23
g fad %

(&) afz &, oy 71 =% art &
FEATFTEY; AWk

() =% gf, Y ag amga fem &1
a1, f& afcferfal § 7 %1 22 qor
TEH AAF A AW AT A F
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[(a) and (b). Yes, Sir.

(c) The plane belonged to the
Indian Air  Force. The accident
occurred while the plane was on a
training flight on 4-10-1960. Flt. Lt.
K. P. Singh, the sole occupant, was
killed and the aircraft was destroyed.
A Court of Inquiry had been appoint-
ed to investigate the accident but its

proceedings have not been completed
so far.]

Shri Bhakt Darshan: May I know as
to when this information about this
wreckage was received by the Gov-
ernment and when the investigations
were actually held?

The Minister of Defence (Shri
Krishna Menon): After a considera-
ble amount of infructuous searching,
both by the Air Force and civil autho-
rities, this was reported to us on the
26th November, 1960.

Mr, Speaker: How many days later?

Shri Krishna Menon: 1 month and 22
days. This was not found by the Air
Force. They could not find the
wreckage anywhere after all the sur-
veys had been made by both the civil
authoerities and ourselves. Then some
priest in a temple on his way found
some wreckage. It wag reported to us
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-on the 26th November, 1960. It is not
in the public interest to disclose the
location,

Mr. Speaker: What hon. Members
evidently want to know is whether
when an aircraft takes to the air and
is found missing is it not reported to
the Government?

Shri Krishna Menon: Yes, Sir. The
aircraft must have reported. He is
asking about the Jocation of the wrec-
kage.

Mr. Speaker: When was it reported
to the Minister?

Shri Krishna Menon: Immediately.
It came after a few hours or perhaps
2 few minutes.

Shri Bhakt Darshan: Since Ukhima-
tha area is close to the Indo-Tibetan
border and as Chinese aeroplanes have
seen there many times, there is a
rumour that this wreckage might be
that of a fcreign aeroplane. Is the
Minister in a position to give an assur-
ance that it was definitely our ‘plane?

Shri Krishna Menon: Yes, Sir. It
‘was our aeroplane.

Shri Jaipal Singh: I find that there
is a confusion in the reply given in
Hindi. In the English reply, we have
been told that Flt. Lt K. P. Singh was
killed, whereas in the Hindi reply the
expression used is WIT T | 1Ig it
mar gaya or maaragaya?

T wEEq : AT |

Shri Jaipal Singh: There is a very
big difference between the two.
Either somebody killed him or shot
him dead, or he died accidently.

Mr. Speaker: Nobody shot him dead.

Shri Krishna Menon: It was an acci-
-dent.

Mr. Speaker: It is not a very happy
-expression,

Shri Jaipal Singh: I hope it has
been corrected, because it will other-
wise lead to a misunderstanding.
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Mr. Speaker: Ii is mar gaya.

Shri Goray: From the reply cf the
hon. Minister, it appears that it took
a very long time for this crash to be
discovered. Was it because the ‘plane
had gone out of its course or it was a
jungle or hill area that we could not
find it out?

Shri Krishna Menon: The ’plane
crashed on the 4th October, 1960. The
Air Force carried out 33 search 'mis-
sions. Then the police, the Inter-Pro-
vincial Police, Railway Control Bor-
der Force, all these agencies carried
out searches. These are very vast
places. If it was a populated area, we
could have easily found out. If I am
pressed to disclose the location, it is
not in the public interest to disclose it.

Some Hon. Members rose—

Mr. Speaker: Order, order. I for-
mally do not admit a single case of
accident to an aircraft—a trainer air-
craft or an aircraft belonging to the
Air Force. There are such accidents
taking place. I am definitely and de-
liberately avoiding bringing them
here for discussion less it should dis-
courage some other people from join-
ing the services. But I admitted this
question for the reason that this was
on the border. They have made ela-
borate searches. It took them more
than a month to discover the wrec-
kage. As regards further details, the
hon. Minister feels that it is not in the
public interest to disclose them be-
cause it is on the border.

Shri Goray: When an aircraft takes
off, the pilot is always in touch with
the Ground Control. I only want to
know whether at the time the crash
occurred he had any contact with the
ground station. If so, it should not be
difficult to find out the site. Actually,
it took a month and a half to locate
the place: That is all I want to know.
There is no question of discouraging
anybody or anything:

Shri Nath Pai: Such vigilance on
our part will encourage the jawans to
join the services
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Shri Krishna Menon: There is no
objection to answering that question.
A hundred aircraft took off from
Ambala at 9.32 hours on the 4th
October on a training flight. At 854
hours, the pilot made a transmission
asking for his position—he must have
missed his course. It was given as a
bearing—such and such place. There-
after, there was no further contact
with the aircraft. It was reported
missing. That is what usually hap-
pens.

Mr, Speaker: It may be that imme-
diately at that point, the crash might
*have occurred or somewhere else,
Therefore, it is not as if it could be at
a particular point only.

Shri Braj Raj Singh: This raises
another point. You were pleased to
observe in the House that whenever
such accidents took place, the matter
mld be reported to the House.

n Government came to know that
this happened, they should have
reported to the House which was in
session at the time,

Mr. Speaker: So far as that is con-
cerned, major accidents will be report-
ted to the House. But when in the
usual course of reconnaisance and so
on some trainer aircraft or aircraft
of the Air Force meets with an acci-
dent, I do not think it is right that we
should make much of it here. I have
considered this matter, All big acci-
dents will certainly be reported to this
House, Some discretion must be
allowed to me to decide whether it is
a case which I should or should not
bring up here.

Payment to Palai Central Bank
Depositors

+
Shri D, C, Sharma:
Shri T. B. Vittal Rao:
Shri Pangarkar:
Shri N. B. Muniswamy:

*214,

Wil] the Minister of Finance be
pleased to state:

(a) whether the depositors of Palai
Central Bank have since been paid any
amount;
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(b} the number of depositors who
have been paid;

(c) when the liquidation proceed-
ings are likely to conclude; and

(d) whether any action has since
been taken against the Directors of
the Bank?

The Minister ©® Finance (Shri
Morarji Desai): (a) and (b) Since the
fina] winding up of the bank on the
5th December, 1960, the Official Liqui-
dator has been taking steps to com-
plete the necessary statutory formali-
ties and to realise the assets so as to
enable him to make payments to the
depositors. It is expected that prefer-
ential payment upto Rs. 250 to every
depositor will be disbursed shortly.

(c) It is not possible to foresee this
at this stage.

(d) No legal action by way of mis-
feasance proceedings against any direc-
tor has so far been taken.

Shri D. C. Sharma: May I know on
whose advice Government decided
that no action against any director on
the ground of misfeasance should be
taken?

Shri Morarji Desai: 1 do not know
from where the inference is drawn
that Government decided anything.
Government have not decided that
no action should be taken. On the
contrary, Government wish that any
action that is necessary or that can be
taken must be taken.

Shri D. C. Sharma: May I know what
is the procedeure Government are
going to adopt in order to decide what
action is to be taken and against whom
it is to be taken?

Shri Morarjl Desai: Under the
banking law, it is for the Liquidator
to find out. These are the provisions:.

As for initiating action against any
director as also against any auditor
or any person concerned with the
promotion and formation of the bank,
the Official Liquidator will have to
proceed in accordance with the
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statutory provisions laid down in sec-
tions 45 (g) and 45 (h) of the Bank-
Companies Act and section 543 of the
Companies Act. Formalities which
are to be complied with are as fol.
lows: He will have to submit a report
to the Court examining whether any
loss has been caused to the banking
company since its formation by any
act or omission, whether or not a
fraud hag been committed by any of
these persons. The High Court will
consider this report and decide if any
of these persons should be publicly
examined as to his conduct and deal-
ings relating to the affairs of the
banking company. On the results of
such examination, the High Court, if
it so considers, may order that the
person shall not be directly or in-
directly concerned with or take part
in the management of any company in
future for a period which may extend
to five years. If there is evidence that
any director or any other person has
mis-applied or retained or become
liable or accountable for any money
or property of the company or has
been guilty of misfeasance or breach
of trust in relation to the company,
the Court may on an application by
the Official Liquidator order recovery
of damages through repayments and
restoration of property or through
attachment of any property belonging
to him, even though he may not be
the ostensible owner.

Shri D. C. Sharma rose—

Mr Speaker: The hon. Member is
going on asking questions. Should ]
allow the entire company law to be
read out here? What is it that he
wants?

Shri D. C. Sharma: It is a question
of the interest of the depositors,

Mr. Speaker: Government have no
jurisdiction to initiate proceedings.

Shri D. C, Sharma: It is the poo:
depositors who are affected. I wan\
to know what Government are doing
to protect their interest.

Mr, Speaker: Government cannot be
do anything.
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Order, order. The hon. Membe:
hag heard the wvarious provisions of
the Company Law which the hon
Finance Minister read out. It is for
the Official Liquidator to initiate
proceedings before the High Court
After consideration the High Court
has to decide whether further pro-
ceedings have to be taken or mnot.
What can Government do?

Shri D. C. Sharma: But the Govern-
ment can ask the Official Liquidator
to acceierate the proceedings so that
the depositors do not suffer. I cannot
understand his saying that the Gov-
ernment is help less in the matter.

Mr. Speaker: Is the hon. Member
suggesting that the Official Liquida-
tor is not doing his duty properly?

Shri D. C. Sharma: I do not say
that, Sir. But I think that something
shoulq be done to accelerate the rea-
lisation of the assets of the bank so
that the depositors are not put to any
further hardship. That is all I want,
it is a social thing and not a legal
thing.

Shri Morarji Desai: The Official
Liquidator has been taking all steps
necessary as quickly as possible.

Mr. Speaker: If the hon. Members
are not satisfied, the only thing that
can be done is to move for some other
liquidator coming in and doing the
work early. How can Government
do anything?

Shri Hem Barua: May I know whe.
ther it is a fact that the Kerala High
Court directed the Reserve Bank of
India to conduct a preliminary exa-
mination of the several schemes of
reconstruction submitted by the cre-
ditors which suggested also an enquiry
into not only the affairs of the bank
but also into the conduct of the diree-
tors? Has this particular thing been
given effect to or not?

Shri Morarji Desai: The hon. Mem-
ber is talking about the proceedings
before the final liquidation order was
passed. After considering all these,
the final liquidation order was passed.
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Shri Hem Barua: The scheme con-
tained an enquiry into the conduct of
the directors also. What I am inte-
rested in is whether that particular
feature was examined or not?

Shri Morarji Desai: The Ligquidator
is taking all steps.

Shri Maniyangadan: Was there any
proposal either from the State Govern-
ment or from other guarters that the
Palai Central Bank may be merged or
amalgamated with some bigger bank?
If so, what steps arc being taken?

Mr, Speake:r: Is there any proposal
to amalgamate?

Shri Morarji Desai: In order that
this Bank may be merged, at this
stage, with another bank, two things
are necessary. One is that some bank
must be willing to take it up; and
another is that the High Court must
allow it to be done.

Shri Maniyangadan: I want to know
whether this possibility has been ex-
plored either by the Reserve Bank or
by the Government of India?

Shri Morarji Desal; So far, the
results of exploration have not been
very hopeful.

Shri Tangamani: By what time
will this preferential payment of
Rs. 250 per depositor be made? When
it is made what will be the total
amount which would be so paid?

Shri Morarji Desai: The payment, I
think, will be made very shortly. As
T said, it may take more than about
2 months at the most. And the total
amount to be paig that way is Rs. 104
lalkchs.

Supply of Coal to Ferombad Glass
Industry

*216. Shri Braj Raj Singh: Will the
Minister of Steel, Mines ang Fuel be
pleased to state:
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{(a) whether Government have re-
ceived representations from Ferozabad
Glasg Industry complaining about the
inadequate supply of coal to that in-
dustry;

(b) whether Government have ra-
ceived any reports from the UP. Gov-
ernment in this regard;

(c) whether Government have sug-
gested to the UP. Government that
demand of Glass Industry of Feroza-
bad with regard to coal should be met
in full, and

(d) whether Government intend to
increase the quota of coal supply to
the industry?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Yes. All possible steps
have been taken to meet the require-
ments of the industry.

{c) No.

(d) There is at present no proposal
to enhance the quota. Efforts are,
however, being made to step up sup-
plies of coal for this industry, consis-
tently with the transport availability
in the direction ‘above Moghulsarai’,

Shri Braj Raj Singh: The Minister
stated that all possible steps are being
taken to supply coal to this industry.
In the same breath he said that the
quota is not to be increased at present.
May I know whether the industry has
approched the Government—the Minis-
try of Commerce and Industry—with
the request that at least an increase
of 50 per ceni be made in the guota
they are receiving today so that the
production might be continued and
steps taken to export those pgoods
which are exportable?

Sardar Swaran Singh: The industry
have been representing that their
requirements are more. But, knowing
as we do the limited facilities of
transport in the above Moghulsarai
direction, when are more than one
competing demands, priorities have
to be laid down. And, in that set up.
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1 think  the quantities that have
already been allotted to the industry
—if the quantity is consistent with
those allotments moved—should, by
and large, meet the requirements of
the industry.

Shri Braj Raj Singh: The other
day the hon. Minister said that after
Jujy the transport facilities in the
‘above Moghulsarai' direction would
be easier and that some 200 more
wagons per day shall be able to be
moved in that direction. When that
position is eased after July, will the
Minister consider the possibility of
increasing the quota for the glass
industry?

Sardar Swaran Singh: That is a
suggestion for action, I amp sure that
that would be considered.

Shri S. M. Banerjee: May I know
whether the attention of the hon.
Minister has been drawn to the Press
news thal nearly 24 industrial units,
both: small and big, are to be closed
from tomorrow in Kanpur because of
the shortage of coal? I want to know
whether any steps have been; and,
if so, whether any wagons are to be
received in Kanpur? 1 am asking
this guestion because in the reply he
has given he has mentioned ‘above
Moghulsarai’,

Sardar Swaran Singh: This gues-
tion does not arise really out of the
question on glass industry. But Press
reports with regard to the difficulties
that the industry is facing in UP.
have been appearing; and steps are
being taken to put up, at any rate,
the capacity of movement ‘above
Moghulsarai’.

The other day 1 made a fairly
detailed statement on the floor of the
House, There was some temporary
set-back on account of the distur-
bances in Madhya Pradesh, And now
that the situation there hag got under
control, I think that the movement
positicn also will improve,

Shri S. M. Banerjee: The hon.
Minister has made, no doubt, a com-
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prehensive statement. He said that
no industry has suffered because of
lack of coal in Kanpur. 1 think
50,000 persons are going to be idle
because of the closure from to-
morrow. 1 want to know whether the
wagons that have been sent have
reached there or not?

Sardar Swaran Singh: 1 also read
a Press statement to the offect that
certain industries who have got
larger stocks of coal are being asked
to surrender some of their accumu-
lated stocks they have for the
benefit of the other industries. The
hon, Member is talking of tomorrow.
I do not know, I have not seen any
Press report that any industry is
going to be closed tomorrow. Any-
how, I will look into and whatever
is best will be done.

Shri Braj Raj Singh: May I know
whether Government have considered
the possibility of moving coal for the
glass industry in box wagons, as
lately suggested by the Railway
Board, and have a coal dump there
so that the industry may be fed in
times of necessity?

Sardar Swaran Singh: Certain ~
movement is also taking place in box
wagons, But I do not think that the
glass industry of Firozabad can get
enough quantities by that method.
The quantities that they require, I do
not think are very large. They re-
quire a constant supply. The total
requirements in Firozabad are a
monthly quota of 367 wagons.

Shri Braj Raj Singh: They require
600 wagons.

Sardar Swaran Singh: I amn talking
of the quota. That is roughly about
10 or 11 wagons a day. Box wagons
cannot be arranged easily in that
quantity.

Mr. Speaker: Is he suggesting only
a shortage of coal or shortage of
wagons? .

Sardar Swaran Singh: We have
been considering this point on more
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than one occasion, So far as move-
ment ‘above Moghulsarai’ is con-
cerned, the total transport that can
be organised ‘above Moghulsarai’ is
limited. The track capacity itself is
such that it cannot move more than
a certain number of wagons, whether
coal or any general traffic,

There is limitation on transport
facilities above Mughalsarai, In 24
hours a certain maximum number of
wagons can be moved. Within that,
the share for coal has to take its turn
in the overall number of wagons that
are available.

Mr. Speaker: 1 understood the
hon. Member to say this. WNherever
there is such a bottleneck and trans
port of coal is not so easy why should
there not be dumps created so that
from the geserves they can be draw-
ing coal from time to time, even
when the wagons are not available.
That is his suggestion.

Sardar Swaran Singh: [ greatly
value his suggestion. Actually steps
are being taken in consultation with
the U.P. Government to establish
such dumps because the movement to
the dumps becomes easier and there

“ could be local dispersal. That is
exactly the direction in which steps
are taken to move coal to the dumps

Shri Tyagi: The situation is most
confusing, Sir. Every time this ques-
tion comes up before this House, we
are puzzled. We do not know whether
the difficulty iz on account of the
shortage of coal at the pit-lheads or
lack of transport. It is a fact that
in many places the industries are
practically on the verge of stoppage.
Dumps could not be created unless
the transport problem iz solved.
When the day-to-day supply is not
possible, how can they have surplus
wagons for purposes of dumping?

Mr. Speaker: There is the busy
season and the non-busy season . ..
(Interruptions.)

Shri braj Raj Singh: They can
create dumps by transporting coal in
box wagons,
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Mr. Speaker: Next gquestion.

Shrimati Ila Palchoudhurl: May
1 ask one question?

Mr. Speaker: I will give her an
opportunity on some other gquestion.

I.A.F. Personnel in Naga Custody

+

{ Shri Assar;

| Shri Vajpayee:
Shri S. M. Banerjee:
Shri Tangamani:

*218, / Shri Kunhan:

Shri Hem Barua:
Shri Ajit Singh Sarhadi;
Dr. Ram Subhag Singh:
Sh_ri Bishwanath Roy:

Will the Minister of Defence be
pleased to state:

(a) whether any progress has been
made towards getting the release of
four Indian Air Force Personnel who
are under the custody of hostile
Nagas; and

{(b) if so, the details thereof?

The Deputy Minist of Def
(Sardar Majithia): (a) and (b). No,
Sir. It is not in public interest to give
any details of this matter.

Shri Tyagi: Sir, there is no question
of public interest in it. We must get
the information whether they have
been released or not..(Interruptions)

An Hon. Member: A gquestion has
been answered on this subject.

Shri Tyagi: We have got the right
to know about each citizen's safety in
the country. How could it be against
public interest to disclose it?

Shri Nath Pal: Every time there is
failure on the part of the Goverq»
ment, they take shelter behind this
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‘public interest’. Sir, you should not
allow that.

The Minister of Defence (Shri
Krishna Menor): The question is not
whether they are released or not.
The gquestion is about the details.
That, in the present circumstances of
the situation in the Naga Hills, it is
not possible io disclose. They had
not been released but 1 cannot here
say when they will be rcleased, what
steps are being taken and what the
prospects are without going into
details.

Shri Natlh Pai: Then tell us about
their security. Are they safe? We
are very anxious.

Mr. Speaker: This matter has
been coming up for a long time. I
remember sometime back the hon.
Ilinister saying that a plane had gone
so far and so on. Now, the point is
whether any progress has been made
or not? It is open to the hon. Minis-
ter to sav: yes. He need not give the
details of the progress. If four of our
pzople are there, the House is anxious
to know what exactly is happening,
whether they are alive or dead, etc.

Shri Krishna Menon: Sir, how can
1 answer whether progress has been
made if the people are not here.
There are four people in enemy cus-
tody., It happens in any conflict or
war action. Either we have got to
go and rescue them or wage a war to
get them released or there must be
some exchange of prisoners or some-
thing of that characler . . .(Interrup-
tions). ‘These are matters which I
am quite prepared to come and
explain to you. Every effort iz being
made.

Mr. Speaker: Are they alive or

dead?

Shri Krishna Menon: So far as we
know, they are alive.

Mr. Speake:: The House wants
that every assurance should be given
to it that every effiortis being made—
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details need not be given now—to get
them released as early as possible.
That ig what the hon. Minister says.

Shri Krishna Menon: Yes, Sir.

Dr. Ram Subhag Singh: Is it true
that at the time when the subordinate
officers—not  exactly officers but
subordinate persons who were engag-
ed on air dropping of grain bags, etc.
were released, the army was about to
reach the hide-out of the Naga rebels
where these four officers were
detained? What happened after that
in the course of the negotiations
with those rebels so that they got an
opportunity to take these four officers
to another piace and now the Army
is not in a position to reach them?

Shri Krishna Menon: First of all
these captains were in two different
batches. Onge batch went from a
place and has come back., I have
difficulty in answering this question
because the hon. Member refers to
negotiations. We are not dealing
with an enemy country. How can
Governme~nt speak about negotiations
in the Hou:z with citizens of India?

Dr. Ram Subhag Singh: By nego-
tiations, I mean this. When the
Army was about to reach there, some
one or two officers went there and
got those junior officers released. At
that time, advantage was taken by
the Naga rebels to remove those four
officers to another place. May I know
what happznei to ths persons who
were not actually negotiating but
talking with the Naga rebels to get
them released, whether those one or
two officers have come back and if
they had come back what is the
report that thev have given?

Shrj Krishna Menon: The first part
is not correct because after the plane
crash they were taken in two separate
batches. One batch was released. I
have already said that it is difficult
for me to answer that we are nego-
tiating with the citizens of this coun-
try in regard to certain nlatters: it is
not the proper thing to do. That is
why it is not possible {r dizclose
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details. I am not in a position to say
what officials went, who spoke 1o
them or things of that character. All
we know is that at the present
moment they are alive and every
effort would be made to get them
released.

Shri Hem Barua: May I know
whether, when the plane was shot
down and the initial effort was made,
the responsibility of getting the crew
released was shifted on to the hands
of the civil administration and the
civil administration deputed an IFAS
officer with Rs. 50,000 to be incurred
as expenditure in this peace mission?
If so, is an enquiry made into the
conduct of this officer and into the
failureg of the civilian administra-
tion? Ultimately, it so happened that
the Army gave up its activity and
handed over the responsibility to the
civilian administration.

The Prime Minister and Minister of
Exterral Affairs (Shri Jawaharlal
Nehru): The facts or rather the sug-
gestions made by the hon. Member
are based on completely incorrect
facts; they are not facts at all. There
is no question of handing over
responsibility from one to another;
first of all, it was never done.
Secondly, this question of Rs. 50,000
is not correct at all; we know nothing
about it. Somebody may have talked
casually here and there and the
moment we heard that there was
some irresponsible talk we stopped it
immediately. The hon. Member’s
third point is about enquiry.
Enquiry in regard to what? Natural-
ly, we enquired as to what all this
loose talk was about. We found that
these reports had been grossly
exaggerated. It was not true; some
underlinks had talked about it. We
warned them. Nothing 1like this
should be done or could be done.
There is no question of any further
enquiry.

. Shri Hem Barua: May I know
whether the five persons who were
released and about which the hon.
Minister made a statement last time,
belong to the ejection staff and they
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were employed in air dropping of food
and all that and that they were re-
leased by the hostiles themselves after
being detained for six days? Why is
it that the other officers could not be
released if these people could be
released? My own information is
that these five persons were released
not because of our operations or
activities but because the hostiles
wanted to release them.

Shri Jawaharlal Nehru: It is true
that the hostiles released them. I
cannot give the reasons for their
release, whatever they might be.
They did release them, certainly, and
the other four persons were not
released by them and they are stilk
with them.

Shri Hem Barua: Were the Naga
areas combed by our combatant
forces? (Interruption).

Shri Tyagi rose—

Mr. Speaker: The Question Hour
is over.

WRITTEN ANSWERS TO
QUESTIONS

Petroleum Coke

*213. Shri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) what percentage of the coun-
try’s requirements of Peiroleum coke
is now being produced in India; and

(b) what are the steps taken or
proposed to be taken to meet the
entire requirement of this material
from indigenous production?

The Minister of Mines and Oil
(Shri K. D. Malaviy2): (a) Present
annual requirement of Calcined coke
for industrial wuse is estimated at
about 20,000 tons, which could be
processed out of approximately 27,000
tons of Green Petroleum Coke. Indi-
genous production of Green Petroleum
Coke is of the order of 12,000 tons,



1299 Written Answers PHALGUNA 3, 1882 (SAKA) Written Answers 1300

only a part of which is likely to be
available for industrial use.

(b) First Public Sector refinery at
Nunmati which will be on stream by
the end of this year will have an
annual production of approximately
40,000 tons of Green Petroleum Coke.
Further quantities may also be avail-
able from the Barauni refinery when
it comes on stream towards the end
of 1962. Calcining units to process
Green Coke are also being establish-
ed.

Pensi for Teachers of Aided
Schools

Shri A. K Gopalan:
Shii M. K. Kumaran:
*215. { Shri Warior:
Stri Punnoose:
L Shri Kodiyan:

Will the Minister of Education be
pleased to state:

(a) whether the Government of
India have considered any scheme to
provide pension to aided school
teachers or to contribute funds to
help any such schemes of State Gov-
ernments; and

(b) if so, the details thereof?

Tae Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
Govt. of India have recommended to
the State Govts. to adopt the Triple
Benefit Scheme introduced by the
Govt. of Madras. It includes pro-
vision for pension, provident fund
and insurance and applies to all
teachers, inclusive of those in aided
schools.

The question of extending the
Triple Benefit Scheme to the teachers
in  Union Territories, is being
examined.

Refund of Share Money by Public
Companies

% f Shri Warior:
2% "\, Shri Kodiyan:

Will the Minister of Finance be
pleased to state:

(a) whether any instance of any
newly formed public companies which
delayed repayment of over-subscribed
amounts on shares for several months
during the last two years have come
to the notice of Governinent; and

(b) if so, the details thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). Yes; complaints have been
received about the period elapsing
between the last date of receipt of
application and the last date of refund
of over-subscribed amounts having
been 3 or 4 months in the case of
certain companies which made issues
of capital to the public in 1959 and
1960. The complaints related mostly
to cases where the over-subscription
was very heavy.

Trade with U.S.A.

*#219. Shrimati Renuka Ray: Will
the Minister of Finance be pleased
to state:

(a) to what extent the economic
recession that has started in U.S.A,,
has affected India’s trade with that
country; and

(b) whether in any way it affects
the anticipated loans from U.S.A.?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) For the
quarter July-September 1960, India’s
exports to the U.S.A., were Rs. 27°2
crores ag compared to Rs. 24'2 crores
in the same quarter of 1959. The fall
occurred in respect of manganese ore,
mica and some miscellaneous com-
modities. It-is difficult to say how far
this was due to the recession.

(b) No inference regarding longer
term policies of the United States
can be drawn on the basis of short-
term business fluctuations,

Steel Requirements

*220. Shri Rajeshwar Patel: Will

" the Minister of Steel, Mines and Fuel

be pleased to state:
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() whether the attention of Gov-
ernment has been drawn to the Sur-
vey Report by the United Nations
Steel Committee in Geneva as to the
pattern of world production and con-
sumption of steel in 1970 according
“to which India’s consumption forecast
by 1970 will be 28 million tons; and

(b) if so, whether any programme
has been drawn up for installation of
new capacities to achieve the target?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir. The report estimates that
the annual consumption of steel in
India during the period 1972-75 will
go upto 28 million tons.

(b) On the basis of definite indica~
tions of demand that are now avail-
able, a target of 102 million ingot
tons has been set for production of
steel by 1965-66. It is however still
too early to draw up any definite
programme for production of steel
for meeting the demand by 1975.

Nursery Schools in Delhi

*221. Shri P. C. Borooah: Will the
Minister of Education be pleased to
state:

(a) whether the Union Government
have desired that the tuition fees
levied in the nursery schools in Delhi
should be withdrawn;

(b) if so, whether the Delhi Munici-
pal Corporation has agreed to do the
same;

(c) how many children are at
present studying in nursery schools;
and

(d) what was the original fee
charged from them?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir, in
regard to the nursery schools of the
Delhi Administration which were
transferred to the Corporation.

(b) The matter is still under consi-
deration of the Corporation,
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(c) T13.

(d) Before the transfer of the
nursery schools from the Delhi Ad-
ministration to the Delhi Municipal
Corporation, no tuition fee was
charged. The Corporation levied a
tuition free of Rs. 5 p.m. per child
after the transfer,

New Pay Scales in Central
Government Undertakings

*222 Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether the new Pay Scales
have been implemented in all the
Central Government Undertakings;

(b) if not, the reasons for the same;
and

(c) steps taken by Government to
expedite early implementation?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) to
(¢). A statement is laid on the
Table of the House.

STATEMENT

Central Government undertakings
fall broadly into two categories,
autonomous undertakings and depart-
mentally controlled undertakings.

2. So far as the autonomous under-
takings are concerned, I have already
made it clear in my statements in the
Lok Sabha on the 15th February, 1960
and the 9th September, 1960 that it
was neither possible nor was it the
intention of the Government to ask
the Companies controlled by them
and other autonomous organisations
to extend to the employees of the
latter any improvements in the
salaries and allowances, as also other
conditions of service, allowed to Cen-
tral Government employees as &
result of the decisions taken on the
recommendations of the Pay Commis-
sion. This is a matter for the
autonomous organisations to decide,
at their discretion, after taking inte
account all the relevant factors.
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3. So far as the departmentally con-
trolled undertakings are concerned,
the implementation of the new pay
scales as recommended by the Pay
Commission involves the process of
prescription of revised pay scales in
eonsultation with the wvarious Minis-
tries or Departments concerned, fixa-
tion of pay in these pay scales and
the payment of arrears. The revised
pay scales for posts in these under-
takings have been finalised and noti-
fied. Government have issued instrue-
tions to the disbursing officers to
expedite fixation of pay and payment
of arrears, and a large number of
employees who have exercised options
have already been paid their arrears.

Purchase of Rigs from Rumania

*223. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
the Starred Question No. 274 on the
21st November, 1960 and state whe-
ther the negotiations for the purchase
of one Rumanian 4-LD Rig for
Cambay have since been finalised?

The Minister of Mines and ©Oil
(Shri K. D. Malaviya): Yes, Sir.

Asgistance from Canada under
Colombo Plan

904 Shri Raghunath Singh:
" Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether Canada allocated a
grant of $25 millions for capital
assistartce to India under Colombo
Plan during 1960-61 and asked the
Government of India to create rupee
equivalent funds; and

(b) if so, what part of this alloca-
tion will be utilized for Kundah Pro-
ject?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.
The counterpart rupee funds will be

created, however, only against $18.7
million accruing out of the sale of
non-ferrous metals and wheat. The
balance of $ 6.3 million will be receiv-
ed in the form of capital equipment.

(b) $3.5 million,

Export of Bhilai Steel Products to
USSR,

Shri B. C. Mullick:
*225.{ Shri Arjun Singh Bhadauria:
Shri 8. A, Mehdi:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that the
U.S.SR. is contemplating importing
high quality steel products from the
Bhilai Steel Plant;

(b) if so, what is the quantity
being offered to the U.S.5.R.; and

(c) what are the terms of agree-
ment relating to price, delivery and
exchange?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). Government is not aware
whether the U.S.S.R. is contemplat-
ing” importing high quality steel pro-
ductg from the Bhilaj Steel Plant.
Provision has, however, been made in
the Trade Agreement with the
U.S.5.R. as well as with some other
countries for export of rolled steel
products.  Such exports, if they
materialise, could be from any of our
steel plants. The question of prices,
categories, etc. would have to be
settled if such exports materialize.

Naga Rebels

Shri M. E. Krishna;

Shrimati Renuka Ray:
#226. { Shri Rameshwar Tantia:
' Shri Hem Barua:

Shrimati Fafida. Ahmed:

Will the Minister of Home Affairs
be pleased to state:
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(a) whether it is a fact that some
of the Naga rebels have stepped up
their anti-National and anti-social ac-
tivitizs in Manipur; and

(b) whether it is a fact that some
of the constables of Manipur and
Assam Rifles have been shot dead?

The Minister of Home Affairs (Shri
G. B. Pant): (a) There has been some
increase in Naga hostile activily in
Manipur recantly,

(b) Since December, 1960, two
Manipur riflemen have been shot
dead while another riflemen who was
injured died subsequently. No
Assam rifleman was killed during
this period.
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0il Research Institute in Gujerat

Shri K. C. Jena:
“228. 4 Shri Ram Krishan Gup:a:
|_ Shri Damani:

Will the Minister of Steel, Mines
and Fue! be pleased to state at what
stage is the proposal to set up an oil
research institute in Gujrat?

The Minis‘er of Mines and Oil
(Shri K. D. Malaviya): There is no
proposal regarding establishment of
an oil research institute in Gujrat
but a regional laboratory will be es-
tablished at Baroda. This laboratory
will deal with analysis of mineral oil
from Cambay and Ankleshwar and
also carry out palacontological and
petrological reservoir studies,

Indian Army Officers at Imperial
Defence College, London

+229. Shri Kalika Singh: Will the
Minister of Defence be pleased to
state:

(a) how many officers of the Indian
Army are attending the courses of
study at the Imperial Defence
College, London and how many have
completed courses of study in the
past three college sessions;

(b} whether the college is open to
all ranks of Indian officers including
Major-Generals and Generals and if
not the ranks to whom the courses
are open for admission;

(¢) whether the courses of study
imparted in the college are not avaii-
able in any of the Indian Colleges
giving military training; and

(d) whether Indian officers are
altending military colleges of any
other country?

The Minister of Defence (Shri
Krishna Menon): (a) An Army
Officer from India iz attending the
current course of study at the Im-
perial Defence College, London. As
regards the preceding three courses,
two Army Officers attended the
course in 1958 and one in 1958.
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(by Generally, officers in the age
group 38 to 45 years and of the rank
.of Brigadier (or equivalent rank in
.othor Services) are accepted on the
course at the Imperial Defence Col-
lege. Officers deputed from India to
attend this course are usually of the
rank of Brigadier or Major-Gieneral
(equivalent rank in the other Ser-
vices).

(e} Until the National Defenze Col-
lege was set up in India in April 1960,
facilities for training senior officers
on the lines of the training imparted
at the Imperia]l Detence College,
London, were not available in India.

(d) There is no officer attending a
‘Course in any other country similar
to the Imperial Defence College,
‘Course.

Free Food and Clothing for Primary
School Children

*230. Shri Tangamani: Will the
Minister of Education be pleased to
state:

fa) whether the All India Educa-
tional Conference held in Kanpur on
the 28th December, 1960 recommend-
ed free food and clothing to chiidren
in primary schools;

(b) if so, what is the Governmen!’s
decision in the matter;

(e} whether any State Government
has implemented this recommenda-
‘tion; and

(d) if so, whether a copy of tihe
report will be laid on the Table, of
the experience gained in the wvarious
‘States?

The Minisier of Education (Dr.
K. L, Shrimali): (a) The proceedings
of the Conference have not been re-
weived in the Ministry of Education.

(b} to (d). Do not arise.
Gauhati Refinery

#231. Dr. Ram Subhag Singh: Will
‘the Minister of Steel, Mines znd Foel
be pleased to state:

(a) whether the progress cf Gauhati
0il Refinery is retarded due to trans-
port{ betileneck; and -

(b) if so, the action taken in the
matter and the progress achieved?

The Minister of Mines and 0il
(Shri K. D. Malaviya): (a) No, Sir.

(b} Does not arise.

Expenditure Tax Collected from
Forme~ Rulers

#9232 Shri Biremdra Bahadur Singh-
ji: Will the Minister of Finance be
pleased to state:

(a) what is the amount of Expendi-
ture Tax collected by Government,
under Section 20 of the said Act,
from the former Rulers during 1959
and 1960;

(b) how many Rulers still remain
who have so far not paid this Tax to
the Government (with amounts due
from them after assessment); and

(¢) the amount of Expenditure Tax
recovered by the Government cf India
from people other than ex-Rulers in
the country during 1959 and 19607

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a).
to(c): The information is being col-
lected from the Commissioners of
Expenditure-tax and will be placed
on the Table of the House when
ready.

Soft Coke

*233. Shri Ram Saran: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that there
is scarcity of soft coke in the country;
and

(b) the reasons for such scarcity
and the time it will take to bring
about normal conditions?

The Minister of Steel, Mines anmd
Fuel (Sardar Swaran Singh): (a) and
(b) There iz enough production of



1309 Wriiten Answers

soft coke. Temporary shortages in
supplies may have occurred at some
places, particularly in view of the
"limited transport capacity in the
‘above Moghalsarai’ direction. Ad hoc
measures are taken to meet these
shortages by way of special move-
ments to the extent possible.

Smuggling Between India and Nepal

234 { Shri Shree Narayan Das:
* | Shri Radha Raman:

Will the Minisier of Finance be
pleased to state:

(a) whether it is a fact that the
Government of Nepal has sought the
help and co-operation of India Gov-
ernment  in checking  smuggling
betwesn India and Nepai;

(b) if so, the nature of help and
co-operation sought; and

(c) the reaction of the Government
in this regard?

The Depuiy Minister of Finance
(Shri B. R. Bhagat): (a) No, Sir.

(b) and (c). Do not arise.

Child Welfare

[ Shri Ram Krishan Gupta:
a
235. 2 Pandit D. N. Tiwari:
[_ Shri Kediyan:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 188 on the
16th Noverhber, 1960 and state:

(a) whether Government have con-
sidered proposals for Child Welfare
as contained in the resolutions passed
by the Indian Council for Child Wel-
fare passed during the month of
August, 1960; and

(b) if so0, the result thereof?

The Minister of Education (Dr.
K. L. Shrimali):

(a) Yes, Sir.
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(b) A Statement is laid on the
Table.

STATEMENT

Resolution No, 1.—Enunciation of a
clear policy in regard to <child
welfare:

A clear policy in this regard has
already been laid down by the Gov-
ernment. It has been accepted that
pasitive and promotive programmes
for the normal child shall receive
high priority within the field of child
welfare.

Resolution No, 2—Training or orien-
tation of workers for child wel-
{sro programmes:

Tne Indian  Council for Child
Welfare was asked to work out  the
training programmes for all the {hree
categorizs of workers mentioned in
the resolution. The Council itself
gave up thc idea of undertaking the
training programmes of the first and
the second categories of workers. So
far az the workers of the third
category are concerned, the Council
has drawn up a scheme which is under
the consideration of the Central
Social Welfare Board.

Resolution No. 3.—Setting up of an
all India Committee to draw up
a programme of pre-primary edu-
cation and teacher training.

The Central Social Welfare Board
under the administrative control of
the Ministry of Education have al-
ready set up such a Committee,

Standing Commission for Scientifie
and Technical Terminology

Shri D. C. Sharma:

Shri Bhakt Darshan:

Shri Arjun Singh Bhadauria:
*236.{ Shri S, A, Mehdi:

Shri P, G. Deb:

Shri Ram Krishan Gupta:

Shri Pangarkar:

Will the Minister of Education be
pleased to refer to the reply given to
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Starred Question No, 107 on the 16th
November, 1960 and state:

(a) the nature of progress made in
selling up a Standing Commission for
Scientific and Technical Terminology
for the evolution of terminoclogy in
Indian Languages; and

(b) who are the members of this
Commission?

The Minister of Education (Dr, K.
L. Shrimali): (a) and (b). A state-
ment is laid on the Table of *the
Sabha.

STATEMENT

(a) The following progress has
been made for the setting up of a
Standing Commission for Scientific
ang Technical Terminology for evolu-
tion of terminology in Indian Langu-
ages:

(i) It has been decided to consti-

tute  the Commission as
follows:
Chairman 1
Members .. B

The Director of the Central
Hindi Directorate will be
non-member Secretary of the
Commission. The Chairman
and the members may be full
time or part-time. In case
the Chairman is part-time
there will be a whdle time
Vice Chairman. The Chair-
man and the members will be
nominated by the Govern-
ment of India.

(ii) A resolution establishing the
Commission has already been
issued.

(iii) Efforts are being wmade to
secure suitable accommoda-
tion for the Commission.

{iv) The guestion of remuneration
to the members of the Com-
mission has been settled,

(v) The staff requirements of the
Commission have been work-
ed out in consultation with
the Chairman designate of
the Commission.
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(vi) The general principles for the
evolution of terminology on
which the Commission has to
work have been finalised.

(b} The members of the Coramis-
sion have not yet been appointed, but
negotiations are going on in this re-
gard. The names of certain persons
for nomination as members of the-
Commission are under the considera-
tion of Government. Dr. D. S.
Kothari, Professor of Physies, Delhi
University, Delhi is proposed to be
appointed as Chairman of the Com-
mission,

Engineering Colleges

[ Shrimati Ila Palchoudhuri:
Shri Rameshwar Tantia:
i Shri Kodivan:
*237. 4 Shri Ajit Singh Sarhadi:
{ Shri P, C. Borooah:
| Shri M. R, Krishna:

Will the Minister of Scientific Re-
search and Cullural Affairs be pleased
to state:

{a) whether it is a fact that a
scheme to set up a number of Cen-
trally-sponsored regicnal engineering
colleges and State-sponsored engineer-
ing colleges is under the consideration
of the Government of India; and

(b) if so, the details of its financial
implications, locations of both cate-
gories of colleges, and when it is
likely to be finalised and implement-
ed?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Eight colleges were sanctioned
during the Second Plan period and
seven more are proposed to be estab-
lished during the Third Plan period,
thus covering all the States. Loca-
tions of the eight sanctioned colleges
have already been reported to Parlia-
ment and the location of the new
colleges has not yet been settled.

Each college will have an admission
capacity of 250 students per year for
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degree courses in engineering and
~technology and is tentatively to be
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estimated to cost as shown below:—

(f) Non-recuzring — Buildings and Equipment

(if) Recurring (Ultimate per year)
(i) Stafl quarters .
‘1) Hostzls . .
Under their Thirq Five Year Plans.
the State Governments have propos-

. Rs. s1 lakhs
. . . . Rs. 19 lakhs
Rs. 35 lakhs
Rs. 43 lakhs

ed the establishment of six engineer-
ing colleges as shown below:—

Uttar Pradesh . . . .

One college at Gorakhpur

(Intake 120 students)

West Bengal

Two colleges. one at

Jalpaiguri and another at

Calcurta.
(Intake 150 students each).

Maharashtra

Bihar .

One college at Amravati
(Intake 120 students)

One college at Bhagalpur

(Intake 120 students).

Madhya Pradesh
decided.

One college whose exact location has vet to be

Ihtke 120 students)

The Government of Bihar have al-
.ready started the Bhagalpur College
-this year. The other colleges will be
establishmed in a phased manner dur-
ing the Third Plan period.

Copper Deposits in Rajasthan

#238. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) what are the estimates of cop-
-per reserves in Rajasthan;

(b) whether Government have con-
sidered Rajasthan’s request for step
ping up the capacity of the electro-
lytic copper plant from 10 to 23
thousand tons capacity; and

(c) what will be the full financial
implications eof such an increase?

The Minister of Mines and Qil (Shri
K. D. Malaviya): (a) There are
numerous occurrences of copper ore
in Rajasthan. Estimate of reserves
has so far been made only at Khetri
in Jhunjhunu district and at Dariba
area in Alwar District. A prospective
‘reserve of 28:5 million tons of copper

ore with an average grade of ‘8 per
cent copper at Khetri and a reserve
of -5 million ton with an average
grade of 2'5 per cent copper have been
estimated at Dariba.

(b) and (c). It is premature to say
at this stage what the ultimate capa-
city of the refinerv at Khetri would
be. It has been proposed to secure
a detailed project report from compe-
tent consultants and the capacity
would ultimately depend on various
factors which are under study.

wewa dfwal wr e e

*38. oY W T : ¥97 fma
wAY ¥ AgFET, 8% F sATUfEA
I3 HEAT 993 & IOT F gEE F
g FATH FI FAT KO F

(F) g7 afeedi @1 adiw
e 0T 771 & 74 ¥ w9 o=
Far gafa g€ ¥ ;

(&) 98 ¥14 &9 7% U &1 a1
# o5 & ; AR



1315 Written Answers PHALGUNA 3, 1882 (SAKA) Written Answers 1316

(1) == & am sfmfE @

¥ faq mamw 7 dvgad fAaifa
g 8 7

Taar /A1 (21 w0 o wfiwe)
(F) 7 (7). Prave awr-aze 97w
fagr war &

~

faavo

(%) wix (@). frers Famg 3rar
S AT @ F7 Az o AT H g3y
=f37ai § wa 9% HepT ofedi v
TGN AAEAT HOWGA AT R
FTA R GPAAT FI 2 | 27 gefarat 0%
#3:1 WEpA i3, WA, jeed H
W At gadr 457 ¥ faIT wtar )

(7) Fra depT 912 7 Ty
Amqradr § mfas s F A3 fea)
* 973 ¥ fod freafafas amds
it fed & —

(1) ofsa % & &7 0F aEA
& sfag fastas & ;

(1) 5&8f ¥ 7 & #7 gy a7
a5 ARAAMEF qART |
=Rt FT @eRC AT AT

(1) 3781 7 1€ g geaqd anfe-
feas o1 FARAARTT T
frm g1

Investigations regarding Ruby General
Insurance Company

Shri Rajeshwar Patel:
Shri Ram Krishan Gupta:

Will the Minister
pleased to state:

Shri T, B, Vittal Rao:
*240.

of Finance be

(a) whether the investigation inte
the affairs of Ruby General Insurance
Company have since been completed;

(b) if so, the nature of irregularities
detected; and

(c) the action Government prcpose
to take against the Directors?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) te
{c). Yes, the investigation by the
auditors into the affairs of the Ruby
General has been completed and the
repert received by the Government is
being examined in consultation with
the Ministry of Law in the light of the
explanation of the Company. Further
action will be considersd only after
this examination s ecmpleted.

Moratorium for Five Banks of Kerala

Shri A. K. Gopalan:
Shri M, K. Kumaran:

*241. ¢ Shri Punnoose: .
Shri Warior: -
Shri Kodiyan:
Shri Hem Barua:

Will the Minister of Finanee be
pleaszed to state:

(a) whether it is a fact that mora-
torium was granted to five banks in
Kerala till the 18th March, 1961;

(b) if so, the reasons therefor; and

(e) whether any of those banks has
undergone reconstruction?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
A statement showing the names of the
banks and the periods of the morato-
rium granted in their cases is placed
on the Table of the House.
[See Appendix I, annexure No. 56].

(b) The moratcrium orders  were
issued in order to facilitate the recon-
struction and amalgamation of the
banks and to protect the interests of
depositors generally.

(c) It is proposed to amalgamate, as
soon as possible, the Kottayam Orient
Bank, the Bank of New India, the
Seasia Midland Bank and the Venadu
Bank so as to form a new institution,
and to amalgamate the Travancore
Forward Bank with another suitable
Bank. The Bank of Kerala is to be
amalgamated with the Canara Bank.
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The future of the two remaining insti-
tutions will be decided shortly.

Cost Accounting in Public Under-
takings

*242 [ Shri Rajeshwar Patel:
‘| Shri Morarka:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the system of cost
accounting has been introduced in all
the public undertakings under his
Ministry;

(b) if not, the time by which the
same would be done; and

(c) whether proper costing is done
in those concerns where this system
has been introduced?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
system of cost accounting has been
introduced in the {following under-
takings:—

(1) Hindustan Steel Limited,

(2) National Coal Development
Corporation Limited,

(3) Orissa Mining Corporation
Limited.

(4) Neyveli Lignite Corporation
Limited.

(b) The system wiil be introduced
in the others by the time they go into
production or begin large scale
activities,

(c) Yes.

Military Schools

fShri Osman Ali Khan:
* "\ Shri Assar:

‘Will the Minister of Defence be
pleased to state:

(a) whether Government propose to
set up Military Schools in the country
on the lines of the Indian Military
Academy; and

*243
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(b) if so, th® places where they
will be set up?

The Minister of Defence (Shri
Krishna Menor): (a) No Sir.,

(b) Does not arise.

National Museum, Delhi

*244. Shri Tangamani: Will the
Minister of Scientiic Research and
Cultural Affairs be pleased to state:

(a) whether the National Museum
has increased the exhibits since  its
inauguration;

(b) if so, by how much; and

(c) what steps are being taken to
get suitable exhibits from foreign
countries for the Museum?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). 3392 items were
exhibited at the time of inauguration
and it is not possible to add to this
number within the capacity available
at present. Display ~of additional
items would be by rotation at specified
intervals,

(c) A proposal to assemble a collec-
tion of Western art through the as-
sistance of the UN.ES.C.O. iz being
pursued.

Caltex Oil Refinery, Visakhapatnam

*245, Dr. Ram Subhag Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether there is any proposal
to manufacture gas at Caltex 0Qil
Refinery, Visakhapatnam for sale to
the public; and

(b) if so, by what time this pro-
posal is likely to be given effect to?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) A final decision on this proposal
will be taken shortly.
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Hyderabad Money in Westminster
Bank, London

*246, Shri Ram Krishan Gupta: Wil
the Minister of Home Affairs be
pleased to refer to the reply given
to Unstarred Question No. 212 on the
16th November, 1960 and state at
what stage iz the question of recovery
of one million sterling lying in the
Westminster Bank in London belong-
ing o the erstwhile State of Hydera:
bad?

The Minister of Home Affairs (Shri
G. B. Panxt): The position is the same
as when the reply to Unstarred Ques-
tion No. 212 was given on 16th
November 1960,

Commission for Hindi Translation of
Central Acts

Shri D, C. Sharma:
Shri Rameshwar Tantia:
*24’!.{ Shri Ram Krishan Gupta:
| Shri Prakash Vir Shastri:
|_Shri Bhikt Darshan:

Will the Minister of Law be pleased
to state:

(da) the further progress made in
regard to the appointment of the pro-
posed Commission for translation of
Central Acts into Hindi;

(by if appointed, the work done by
the Commission so far; and

(c) the steps proposed to be taken
to make Hindi translation of  Bills
available?

The Minister of Law (Shri A. K,
Sen): (a) The proposal regarding
appointment of a Standing Commis-
sion for translation of Central Acts
into Hindi is still under consideration
of Government.

(b) Does not arise in view of (a)
above, )

{c) The guestion of making arrange-
ments for furnishing Hindi transla-
tions of Bills with the English texts
thereof would be examined by  the
Standing Commission in detail, as soon
as possible, atter its appointment.
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Iliegal Melting of Silver Coins

{ Skrimati Ila Palchoudhuri:
“249. { Shri A, M. Tariq:
| Shri Ayyakannu:

"Will the Minister of Finance be
pleased to state:

(a) whether Government of India‘s
attention has been drawn to recent
newspaper reports that illegal melting
of legal silver-nickel rupee coins is
being carried on a large scale by Delhi
bullion dealers;

(b) if so, has any enquiry beer
made with a view to assessing tae
extent of silver-nickel rupee coins
melied; and

(c) the steps taken to put a stop
to this activity?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). Apart
from wha{ has appeared in the news-
papers, the Government of India have
no information on the subject, but a
report has been called for from the
Delhi Administration.
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Children of Political Sufferers

[ Shri T. B. Vittal Rao:
*250. 4 Shri Tangamani:
|_ Shri Balmiki:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 834 on the 12th
December, 1960 and state:

(a) the number of -children of
pclitical sufferers who wil] be benefit-
ed during 1960-61;

(b) how much has been allotted for
ikat purpose;

(c) whether al] States have agreed
to make their contribution; and

(d) which are the States yet to
adopt the Scheme?

The Minister of Education (Dr.E
L. Shrimali): (a) to (d). A State-
ment is laid on the Table of the
House.

STATEMENT

(a) The actual implementation of
the Scheme is the responsibility of the
State Governments/Union Administra-
tions and detailed information such as
the number of children of political
sufferers who will be benefited during
1960-61 is not furnished by the State
Governments/Union  Administrations
unless it is called for from them.
However, the requisite information is
being obtained from the State Gov-
ernments/Union Administrations and
will be laid on the table of the House
as soon as it is received.

(b) Out of the budget provision of
Rs. 2 lakhs made for 1960-61 for the
grant of educational facilities to the
children of pelitical sufferers, the
following amounts have so far been
sanclioned to the State Governments/
Union Administrations:—

Nome of the State/ Amount
Union Administration sanctioned
Rs.
Andhra Pradesh 64,065
Bihar 22,420
Mysore 18,918
Orissa 2,836
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Delhi 14 568
Manipur 5,421
Tripura 4,440

(¢) The State Governments who
have so far implemented the Scheme
have agreed to make their contribu-
tions.

(d) The following State Govern-
ments/Union Administrations have yet
to implement the Scheme:—

1. Government of Assam,

2. Government of Gujarat,

3. Government of Maharashtra,

4. Government of Kerala,

5. Government of Madhya Pra-
desh,

. Government of Punjab,

. Government of Rajasthan,

. Government of West Bengal,

. Government of
Kashmir,

10. Himachal

tion,

Jammu and
Pradesh Administra-
11. Pondicherry Administration.

Overstay by Pakistanis in Punjab

355, Bhri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that infiltra-
tion of people without passports in
Punjab from West Pakistan has in-
creased during 1960;

(b) whether it is a fact that many
Pakistanis, who entered Punjab with
passports, have remained in  Punjab
in spite of the fact that the period of
their validity has expired; and

(c) if so, the steps taken so far for
the repatriation of those whose period
of stay has expired and those who
have entered without passports and
also to stop the entry into Punjab of
unauthorised persons from West
Pakistan?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The information is being col-
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lected and will be laid on the Table of
the House as soon as it is available.

Welfare dof S., C, S. T. and Backward
Classes in Madras State

356. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the contribution made by the
Central Government in 1959-60 for
welfare of Scheduled Tribes, Schedul-
ed Castes and other Backward Clas-

ses (separately) in Madras State;
and Tl

(b) the contribution made by the
Central Government in 1959-60 for
setting up of special multi-purpose
blocks in Madras State?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Central grant-in-aid paid to the
Government of Madras during 1959-60
for the welfare of Backward Classes
is as follows:—

(Rs. in lakhs)

Grant-in-aid
Category

State Central Total®

Sector Sector
1. Scheduled Tribes . . . . 3-335 3:52 6855
2. Scheduled Castes. 35-210 19°73 54°940
3. De-notified Tribes 7:916 5°40 13°316
4. Other Backward Classes 5-525 690 127425

TotaL 51°986  35-55  87°536

(b) No special multipurpose Tribal
blocks were opened in Madras State
in the Second Five Year Plan. The
question of making any contribution
by the Central Government in 1959-60
for this purpose does not therefore,
arise.

Kidnapping of Children in Delhi

357. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleas-
ed to state:

(a) the number of children kid-
napped in Delhi during 1960;

(b) the number of
recovered; and

children
(c) the number of persons convict-
ed for the offence?

The Minister of Home Affairs (Shri
G. B. Pant): (a) 159.

(b) 148.

(c) 9 persons have been convicted
and 81 are standing trial. 38 persons
are involved in cases which are
under investigation.

Pay Scales of University and Collzge
Teachers in Punjab

358. Shri D. C. Sharma; Will the
Minister of Education be pleased to
state:

(a) whether the colieges and the
Universities in Punjab have imple--
mented the University Grants Com-
mission scales of pay for their teach-
ing staff;

(b) the nature of assistance given
by the University Grants Commission
for the purpose during 1959-60 and
1960.61;

(c) the names of colleges and
universities which have adopted the-
schemes;
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(d) whether the Central Govern-
ment are going to insist upon the rest
of the colleges to implement the new
scales of pay; and

(¢) if the reply to part (d) above
be in the negative, the reason there-
for?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). The scales
of pay of teachers in the Universities
of Punjab and Kurukshetra are
aiready better or equal to those re-
commended by the University Grants
Commission; as such, these univer-
sities have not come under the opera-
tion of the scheme of the Commission.
Kurukshetra University is a residen-
tial type and has no colleges affiliated
to it. Of the colleges affiliated to
Punjab University, 65 colleges have
implemented the scales of pay re-
commended by the University Grants
Commission. A statement showing
the names of colieges and the amount
of grants paid to each through the
Punjab University during  1959-60
and 196061 is laid on the Table.
[See Appendix I, annexure No. 57].

(d) No.

{e) The Private Managements of
some colleges find it difficult to raise
funds for meeting their share of the
cost of improvement of the salary
scales of teachers and the universities
have no resources to assist the
colleges in thig behalf. The State
Government of Punjab also has not
given any financial assistance to the
colleges for this purpose. Moreover
the assistance of the U.G.C. for this
scheme is limited to a period of 5
years only. Unless, therefore, either
the State Government or the colleges
concerned are able to raise their
share of the cost of the scheme of
up -grading salary scales, it will not
be possible to extend this benefit to
such colleges.

Central Excise Revenue from
Maharashtra

360. Shri Pangarkar: Will the Min-
ister of Finance be pleased to state
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the amount of Revenue receipts from
Central Excise from Maharashtra
State during 1960 (Circle-wise)?

The Minister of Finance (Shri
Morarji Desai): A statement showing
the available information is placed on
the Table of the House. [See Ap-
pendix I, annexure No. 58].

Late Duty Allcwance to Central
Government Servantis

361 [ Shri Pangarkar:
* \_ Suri Ram Garib:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 1008 on the
29th November, 1960 ang state:

(a) whether Government have
since taken any decision by now on
the recommendations of the Pay
Commission regarding the grant of
late duty allowance to Government
servants; and

(b) if so, the decision thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b) As re-
commended by the Pay Commission,
an inter-departmental Committee has
been set up to evolve a detailed
scheme of overtime allowance in the
light of the principles laid down by
the Commission.

Socio.Economic Survey in
Maharashtra

362. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
state the names of the villages in
Maharashtra State  selected for
special study of social and economic
life of the community during 1961
Census?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
list showing the names of villages
selected for Socio-Economic Survey
in the State of Maharashtra is laid
on the Table. [See Appendix I, an-
exure No. 58]
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Housing for Scheduled Casies
in Maharashtra

363 Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state;

(a) the amounts which are sanc-
tioned for Housing Schemes for Sche-
duled Castes in Maharashtra during
1960-61 so far; and

{b) whether the money allotted has
been fully spent?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
(a) and (b). The information has
been called for from the Government
of Maharashtra and will be laid on
the Table of the House as soon as it
is received.

Issue of Bonus Shares

364. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the names of the companies to
whom sanction was given for issuing
bonus shares during the calendar
years 1958, 1959 and 1960 together
with respective amounts;

(b) the names of companies to
whom permission has been given
during the past 3 years for the issue
of equity shares without premium;
and

{c) the names of companies to
whom such permission was refused,
with reasons?

The Minister of Finance (Shri
Morarji Desai): (a) to {c). List of the
names of companies along with the
information asked for are laid on the
Table. [See Appendix I, annexure
No. 60].

Collection of Direct Taxes

365. Shri Morarka: Will the Minis-
ter of Finance be pleased to state the
total direct taxes other than company
taxes collected so far during the
currant year? .

1952(Ai) LS—3.
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The Minister of Finance (Shri
Morarji Desai): The total direct taxes
other than company taxes collected
during the periog 1-4-1960 to
31-12-1960 was Rs. 79.268 crores.

Customs and Excise Duties

366. Shri Morarka: Will the Minis-
ter of Finance be pleased to state the
total customs and  excise duties
collected so far during the current
year?

The Minister of Finance (Shri
Morarji Desai); The total Customs
and Excise Duties collected during
the period from 1st April, 1960 to
31st December, 1960 were as under:—

Customs
Excise Duties ..

Rs. 123.23 crores.
Rs. 298.10 crores.

Company Taxation

367. Shri Morarka: Will the Minister
of Finance be pleased to state the
total tax collected so far during the
current your from companies under
the new ccheme of company taxa-
tinn?

The Minister of Finance (Shri
Morarji Desai): The total tax
collected from companies during the
period 1-4-1960 to 31-12-1960 was Rs.
90.46 crores. This amount includes
also the collections main during the
current year against demands for
earlier assessment years as also the
advance tax (including tax deducted
at source) in respect of the assess-
ment for the next year.

Ex-Servicemen in Punjab

368. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:
(a) the number of ex-servicemen

in Punjab as at the end of 1960, dis-
trict-wise; and

(b) how many of them have been
usefully employed, district-wise?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
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required information is not available.
The only information available in
this regard is the total number of ex-
servicemen who have obtained em-
ployment in Government service
under the Punjab State. Their num-
ber for the period from May 1951 to
November 1960 is 16,544.

Elections in Snow-bound Areag

369. Shri Hem Raj: Will the Minis-
ter of Law be pleased to refer to the
reply given to Unstarred Question
No. 1139 on the 6th September, 1960
and state the progress since made in
the decision to hold the general elec-
tions in the spnow-bound inaccessible
areas in 19627

The Deputy Minister of Law (Shri
R. M. Hajarnavis); The Election
Commission hag not yet taken a deci-
sion with regard io the election pro-
gramme for the snow-bound and
inaccessible areas in 1962,

Deposits in Foreign Banks

3%0. Shri Kunkan: Will the Minis-
ter of Finance be pleased io refer to
the reply given to Unstarred Ques-
tion No. 450 on the 21st November,
1960 and state the mames of the six
firms or individuals involved in the
cases of manipulation of invoice; to

deposit surplus amount in foreign
banks?
The Minister of Finance (Shri

Morarji Desai): Five out of the six
cases are still under investigation and
it will not be in the public interest to
divulge the names of these firms or
individuals at present. The name of
one firm whose case has already been
finalised is Messrs. Aminchand
Payaralal.

Assets of Indian Princes in Foreign
Countries

371. Shri Kunhan: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 454 on the 21st Novem-
ber, 1960 and state:
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(a) the total number of Indian
princes holding assets in foreign

countries; and
(b) the total amount held by them?

The Minister of Home Affairs (Shri
G. B. Pant): (a) 23.

{b) About Rs. 5.4 crores.

Foreign Social Non-Official
Organisations

372. Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to
state the names of foreign social non-
official organisations, country-wise,
working in development schemes in
India—>State and Union Administra-
tion-wise =o far?

The Minisier of Home Affairs (Shri
G. B. Pant): The intention cof the
question is not quite clear. The only
two foreign ovganisations which can
be regarded as helping India in deve-
lopment schemes are the Forg Foun-
dation and Rockefeller Foundation
which are world-wide organisations.
Their schemes for as:istance to deve-
lopmant prejects are formulated in
consultatizn with Government.

Colonies for S.C. and S.T. in Orissa,

273. Shri Kumbhar: Wi!l the Minis-
ter of Home Affairs be plcased to
state:

(a) the amount year-wise given so
for to Oris:a State by the Central
Government for  construction of
colonies and hutments for Scheduled
Castes and Tribes during the Second
Five Year Plan period; ’

(b) the number of families of
Scheduleg Castes and Tribes housed
so far with Central assistance; and

{¢) the amount lapsed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The information has been
called for from the State Govern-
mont and will be laid on the Table
of the House as soon as it is received.
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Anti-Fraud Squad

374. Shri Kunhan: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 1171 on the 2ng Decem-
ber, 1960 and state the names of the
firmg involved in the six cases dealt
with by the anti-fraud squad?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Of
th: firms concerncd in the six cases
investigated by the Fraud Squad, cases
have been filed in appropriate courts
against the Managing Director of M/s.
S, B. Iandustrial Development Co. Ltd,,
Cajcutta and Mys. Ranjit Travel
Agency, G. T. Road Jullundur. The
cases relating to the remaining four
firms are still under consideration and
it would not be in the public interest
to disclose their names at this stage.
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Merger of Prabhat Bank

376. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Prabhat
Bank was merged with National Bank
of Lahore which is not a licenced
Bank; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) A scheme for the
amalgamation of the Prabhat Bank
with the National Bank of Lahore has
besn framed by the Reserve Bank and
has been sanctioned by the Central
Government.

(b) It is considered that this scheme
would be in the best interests of the
depositors of the Prabhat Bank.
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Artificial rains with sound waves

Shri Ram Krishan Gupta:
Shri Bhakt Darshan:
377. { Shri Indrajit Gup’a:
iShrI Narayanankutty Menon:

Will the Minister of Scientific Re-
search and Culiural Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 960 on the 29th
November, 1960 and state:

(a) Whether Government have re-
ceived details of the process of produc-
ing artificial rains with sound waves;
and

(b) if so, the nature thereof?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) and (b). As attempts to
secure the information have not been
successful, it is proposed not to pursue
the matter further but to continue
with our own efforts.

Beizure of Gold and Jewellery

378. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) the total amount of gold and
jewellery seized by the customg dur-

ing 1960;

(b) whether the precautionary mea-
sures taken by the authorities were
adequate; and

() whether it is a fact that the
customs authorities have asked for
more powers?

The Minister of Finance (Shri
Morarji Desai): (a) Gold and jewel-
lery weighing about 1240:56 Kilo-
grammes (or 106,353 Tolas) and 10
sovereigns valued at Rs. 1,33,38,000.00
approximately was seized by Customs,
Land Customs and Central Excise
authorities during 1960.

(b) Yes, sir, the measures taken
were reasonably adequate.
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(c) Suggestions have been made
from time to time by subordinate
Customs Officers regarding the legal
or administrative powers they consider
necessary. This will be one of the
questions to be considered in connec-
tion with the proposed revision of the
Sea Customs Act.
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Indo-Pak Financia] Talks

Shri Shree Narayan Das:
Shri Radha Raman:
380. { Shri Ajit Singh Sarhadi:
Shri M. L. Dwivedi:
Will the Minister of Finance be
pleased to state:



1335 Written Answers PHALGUNA 3, 1882 (SAKA) Written Answers 1336

(a) whether it has been decided to
hold another meeting of Finance
Ministers of both India and Pakistan
to discuss outstanding financial ques-
tions between the two countries; and

(b) if so, when and where such
meeting is going to be held?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) No date or venue has yet been
fixed.

Welfare of S. C. and S. T. in Kerala

381 f Shri Kodivan:
" 7 Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

(a) what were the Centrally spon-
sored schemes sanctioned for Kerala
for the Welfare of Scheduled Castes
and Scheduled Tribes in the State dur-
ing the Second Plan period;

(b) the progress s6 far made in the
execution of these schemes;

(c) the total amount sanctioned for
these schemes;

(d) whether the amount sanctioned
has been fully spent; and

(e) if not, the reasons for not spend-
ing the amount fully?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(c). The information is laid on the
Table. [See Appendix I, annexure
No. 61].

(d) and (e). At the stage it is not
possible to say whether the amount
sanctioned will be fully spent. How-
ever, on the basis of actual expendi-
ture in first four years and allocations
so far made for the current year, there
is a shortfall of Rs. 9.87 lakhs and the
State Government have been asked to
spend additional proposals for appro-
val.

Regional Commissioner of S. C. and
S. T. in Kerala

382. Shri Kodiyan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the post of Regional
Commissioner for Scheduled Castes
and Scheduled Tribes for the State of
Kerala has been abolished; and

(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The charges of Assistant Commis-
sioners have been revised so that
Kerala and Madras are now in one
charge.,

(b) As the area and the extent of
population of Scheduled Castes and
Scheduled Tribes was not large enough
to justify a separate region, Kerala
has been added to the jurisdiction of
the Assistant Commissioner, Madras.

Air Accident near Jaipur

Shri Assar:
383. {Shri Vajpayee:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 1002 on the
29th November, 1960 and state:

(a) whether the court of inquiry has
completed its work on the causes of
air accident which happened on the
8t November, 1960 near Jaipur; cad

(b) if so, what are the findings?

The Minister of Defence (Shri V, K.
Krishna Menon): (a) Yes, Sir.

(b) The likely cause of the accident
is considered to be disorientation dur-
ing flight at night—i.e., confusion lead-
ing to inability to control the aircraft
caused by loss of sense of position in
relation to space—which resulted in
the aircraft getting int8 an unusual
altitude from which it could not be
recovered.
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Specihl Tribunal for cases of Govern-
ment Employees

{ Shri Rajendra Singh:
384. < Shri S. M. Banerjee:
{_ Shri Tangamani:
‘Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to appoint a special
tribunal to expedite the disposal of
the cases of Central Government em-
ployees who have been wrongfully
punished;

(b) if so, when do they propose to
appoint this tribunal; and

(c) whether Government propose to
put any time limit for the completion
of the work by the Tribunal?

The Minister of Home Affairs (Shri
G, B. Pant): (a) No.

(b) and (c). Do not arise.
Seizure of Gold at Bombay

( Shrimati Mafida Ahmed:
385, Shri Pangarkar:
Shri §. M. Banerjee:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Bombay Customs has seized one thou-
sand iolas of gold from a country
craft at the Mazagon Docks on 1lst
January, 1961; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). A coun-
try craft “DHAN PRASAD” arrived
at Bombay from Vengurla. Officers of
the Bombay Customs Department, on
a search of three members of the crew
of this vessel, viz, Issak Mohamed,
Kassam Ayub and Ahmed Yakub,
found that each of them had 100 bars
of gold of 10 tolas each, concealed in
cotton jackets worn underneath their
shirts. The country craft was then
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searched, when 2,626 bars of gold each
weighing 10 tolas were recovered from
it. Thus, a total quantity of 29,260
tolas of gold wvalued at about
Rs. 39,50,000 was recovered from the
vessel and the three crew members.

Eleven members of the crew of the
above country craft have so far been
arrested. Further investigations are
in progress.

Secondary Education in Orissa

386. Shri Chintamoni Panigrahi: Will
the Minister of Education be pleased
to state:

(a) whether any financial assistance
has been given to the Government of
Orissa for reorganisation and promo-
tion of secondary education in Orissa
during the Second Five Year Plan
period; and

(b) if so, the total amount allotted
to Orissa during the Second Five Year
Plan period so far for this purpose?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) Rs. 39,55,356 till 1959-60.

Eastern Zonal Council Meeting
Shri Chintamoni Panigrahi:
Shri Pangarkar:

Will the Minister of Home Affairs
be pleased to state:

387.

(a) the items which were included
in the agenda for discussion in the
meeting of the Eastern Zonal Council
which was scheduled to be held in
Calcutta on the 28th of December,
1960;

(b) the reasons for which the meet-
ing could not be held;

(c¢) when was the next meeting of
the Eastern Zonal Council held and
where; and

(d) what were the items discussed?
and decisions taken?

The Minister of Home Affairs (Shri
G. B, Pant): (a) A statement is laid
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on the Tabls,
nexure No. 62].

[See Appendix I, an-

(b) Owing to the sudden illness of
the chairman of the Council, the meet-
ng could not be held in Calcutta as
originally scheduled.

(c) The meeting was held in Delhi
on the 14th January, 1961.

(d) Copies of the proceedings em-
bodying the decisions of the Council
on the items discussed will be placed
in the library of Parliament as soon
as they are finalised.

Gramdan Work in Orissa

388. Shri Chintamoni Panigrahi:
Will the Minister of Home Affairs be
pleased to state:

(a) whe.her any financial aid has
been given to Akhil Bharat Sarva Seva
Sangh to carry on gramdan work in
Koraput in Orissa in 1958-59, 1959-60
and 1960-61;

(b) if =0, what amount?

The Minister of State in the Minisiry
of Home Affairs (Shri Datar): (a) No.

(b) Does not arise.

Weliare Schemes for S.C. and S.T. in
Orissa
389. Shri Chintamoni Panigrahi:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any amount was sur-
rendered as unspent by the Orissa
Government in 1958-59, 1959-60 and
1960-61 under the centrally sponsored
programmes for the welfare of Sche-
duled Tribes and Scheduled Castes;
and

(b) i so, the amount separately?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b). No, sir. The unspent balance of
grants-in-aid relating to a financial
year is adjustable in the next financial
year. The unspent amounts for the
years 1058-59 and 1959-60 out of the

grants released in those years for Sch-
eduled Tribes and Scheduled Castes in
Orissa State under the Centrally spon-
sored programme are as follows:—

Category Amount Unspent
1958-59 1959-60
Sch. Tribes . 15795
Sch. Castes o027 0%43

The unspent balance of 1958-59 was
adjusted against the paymeni sanctions
for 1959-60 and the unspent balance
for 1959-60 will be adjusted as against
the payment sanction for 1960-61.

The sanction for 1960-61 will issue
at the end of the current financial
year and the unspent amount out of
that year’s grant will be adjusted dur-
ing 1961-62.

Excise Duty on Khandsari

390. Shri S. L. Saksena: Will the
Minister of Finance be pleased to
state:

(a) what was the total amount of
duty collected from the Excise Levy
on Khandsari sugar in each of the
last 2 years, and what was the total
expenditure made in collecting the
excise duty in esach year;

(b) what was the total production
of Khandsari Sugar in each of these
vears and on how much of this pro-
duction excise duty was levied; and

(¢) what portion of this duty was
collected from excise duty on Khand-
sari sugar produced by the sulphi-
tation process?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). A state-
ment showing the available informa-
tion is laid on the Table of the Lok
Sabha., [See Appendix I, annexure
No, 63.]

‘Atoms for Health’ Exhibition

391. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state: .

(a) whether the Ministry of
Defence has organised an exhibition



1341 Written Answers

of ‘Atoms for Health® in February
1961 in New Delhi;

(b) if so, at what cost; and

(c) what items are on display
there?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes Sir,

(b) A gross amount of Rs. 29,100
has been sanctioned. Some revenue
is expected from charges for adver-
tisements, rent for cafetaria space
etc.

(¢) The exhibits include

(1) charts, equipment, represen=-
tation by pictures and models
by which radiation is being
currently used in the field of
‘medicine for the purposes of
diagonosis and treatment,

(2) Certain related equipment from
the Atomic Energy Establish-
ments, and also the Agricul-
tural Research Institute Delhi,
and the University of Delhi.

(3) Isotopic
research.

techniques used for

(4) A Model of a medical labora-
tory for purposes of using
isotopes as medicine, i

(5) Isotopes in relation to agricul~
ture,

(6) Effects- of ionising radiation on
plants, animals and humans.

(7) Certain eguipments and repre-
sentation by pictures and
models relating to fundamental
principles and methods.

(8) A series of lectures—demons-
trations by  experts from
Defence and the  Atomic

5 Energy Establishments,
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Employees of Audit and Accounts
Department

( Shri S. M. Banerjee:
392 "lShrI Tangamani:

Will the Minister of Finance be
pleased to state:

(a) whether cases regarding those
employees of Audit and Accounts
Department who participated during
July, 1960 strike have been finalised;

(b) if so, number of those removed
and dismissed from service;

(c) the number of those compul-
sorily retired; and

(d) the number still under suspen-
sion, if any?

The Minister of Finance (Shrl
Morarji Desai): (a) All the cases
excepting sixteen have been finalised

(b) Twenty six.
(c¢) Eight.
(d) Fifteen.

Geological Survey ef Maharashtra

393, Shri Pangarkar: Wil the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Maharashtra Gov-
ernment have requested the Central
Government to carry out a thorough
Geological Survey of Maharashtra;
and

(b) if so, the action taken by Gov-
ernment in thig connection?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) and (b). No
proposal as such has been received
from the Government of Maharashtra
in this respect. However, before
drawing up the Third Five Year Plan
of the Geological Survey of India the
Government of Maharashtra was con-
sulted and the various items suggest-
ed by them were included in the pro-
gramme of the Geological Survey of
India  which will commence from lst
April, 1961. The following items of
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work are proposed to be carried out
in Maharashtra during 1961-62:—

1. Continuation of the geological
mapping in the Ratnagiri dis-
trict. On aerial photographs
which are expected on scale of
2'5”—1 mile and on 1” scale
sheet Nos. 47G6, 7, 8; 4TH/9, 10,
11. Investigation of ilmenite
deposits.

2. Continuation of the geological
mapping in Chanda district
1”—1 mile scale sheet Nos. 55L
15, 16; 55P/3, 4, 17, 8, 12, 16;
64D/5, 6, 8, 9, 13; 56M/1 and 2.

3. Geological mapping in  the
undermentioned districts with
particular emphasis to elucidate
the petrogenesses of the Deccan
Trap flows as well as to decip-
her the pre-trap topography

and the Ilateral extensions of
the flows:
(a) Satara and parts of
Ratnagiri.
(b) Poona.

4. Investigation on the bauxite
deposits in Kolhapur, Halar
and Kaira district.

5. Geological mapping of Chanda-
Wardha coalfield,

6. Continuation of the geological
investigation of the Ukal (A)
project and investigation ot
Hataur and Karwand projects
in Tapti Basin,

7. Investigation in connection with
Narbada (A), Karanjewan (B),
Mahe (A), Watrak (B) Bhima
(B). and Susti Projects (B).

8. Investigations in connection with
Bhandara (C) dam, Randhe
scheme,

9. Basin-wise engineering geology
reconnaissance of river valleys
in the State for planning in the
fourth plan period (D).

10. Systematic groundwater survey
in the Bijapur, Mehsana,
Khaira, Belgaum districts.

11. Systematic geohydrological
studies in the Akola, Amraoti, .
Buldana, East and West Khan-
desh, Zalawad districts and
Kutch.

12. Investigation of the Chromite -
deposits in Kankauli and Vagda
areas, Devgad taluk, Ratnagiri
district.

13. Investigations of antimony,
nickel and other metallic ore
occurrences near Kolaray in the
mineralised belt between Shiv-
rajpur and Pauni in the Nag- -
pur and Bhandara districts.

14. Search for groundwater in
Deccan trap areas.

Counterpart Funds

394 [ Shri Morarka:

. 1 Shri Rajeshwar Patel:

Will the Minister of Finance be -
pleased to state:

(a) the total amount of counterpart
funds; up-to-date (in rupees):

(b) the countries to which they

belong;

(c) how are these funds being
utilised at present; and

(d) whether any interest is paid on
these amounts?

The Minister of Finance (Shri
Morarji Desai): (a) to (c), A state-
ment is la‘d on the Table. [See Ap-
pendix I, annexure No. 64.]

(d) The rupee counterpart funds in
respect of U.S. aid under P.L. 480
and PL 665 are held by the U.S.
Government as deposits in their
accounts with the State Bank of
India/Reserve Bank of India, New
Delhi until amounts are disbursed to
the Government of India as loans or
grants for agreed projects. The Re-
serve Bank of India/State Bank of
India pay interest on such deposits.
The Government of India.pays inter-
est on the amounts, if any, loaned to
them. The rupee funds under the
remaining Programmes are credited
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to the Government of India accounts
and the question of payment of inter-
-est in such cases does not arise,

Evaluation Team for Public Sector
Industries

[ Shri Morarka:
* 7\ Shri Nathwani:

Will the Minister of Finance be
pleased to state:

395,

(a) whether Government have
considered the desirability of appoint-

ing an evaluation team for all the
industrial  projects in the public
sector;

(b) if so, when such a team would
be appointed; and

(e) if not, the reasons for the same?

Tne Minister of Finance (Shri
"Morarji Desai): (a) It is not possi-
ble for one team to evaluate all
industrial projects.

(by and (c). Separate groups may
be appointed for evaluation when
major projects go into production.
One group appointed by the Commit-
tee on Plan Projects has been study-
ing for some time Inventory Control
and Maintenance Practices of indus-
trial and transport projects.

Shaktiman Trucks

396. Shri Rajeshwar Patel: Will the
Minister of Defence be pleased to
state:

(a) what is the production of
Shaktiman trucks uptodate:

(b) what is the percentage of truck
parts manufactured locally; and

(¢) what is the price of this Shakti-
man truck?

The Minister of Defence (Shri
‘Krishna Menon): (a) Upto the end
of January 1961, 1370 Nos. Shakti-
man trucks have been completed.

(by The indigenous content in pro-
duction has been approximately 37
per cent. For the next series 50°8 per
cent reduction in imported parts is
‘made
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(c) The actual costs of Shaktiman
Trucks for the financial year 1959-60
are as under:—

(i) Complete with
Composite body Rs. 37,828:34 each

(ii) Complete with

Steel body Rs. 37,368:81 each

Lok Sahayak Sena

397. Shri Hem Raj: Will the Minis-
ter of Defence be pleazed to state:

(a) the number of Lok Sahayak
Sena camps held in the border dis-
tricts of Uttar Pradesh, Himachal
Pradesh, Punjab and Jammu and
Kashmir during the year 1960; and

(by the number of persons trained
in them?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
information required is given below:

Narme of the State  Number of  Number of

camps held  trainecs
Uttar Pradesh 3 1,315
Himachal Pradesh 1 349
Punjab 5 2,577
Jammu & Keshmir 5 1,995

Air Freight Rate for Agartala-
Calcutta Trip

398, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

{a) whether any discussion has
been held between the Home Minis-
try and the Ministry of Transport
and Communications regarding the
reduction of air freight rate for trips
between Agartala and Calcutta as
desired by the Informal Consultative
Committee to the Ministry of Home
Affairs; and

(b) it so, what was the result?

The Minister of Home Affairs (Shri
G. B, Pant): (a) and (b). Yes. The
question is still under examination
in consultation with the Indian Air-
lines Corporation.
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Junior Technical Schools’ which have

i fare Advisory Committee e
Tribal Weliare y all started functioning.

for Tripura

399. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any step has been
taken (o reconstitute the Tribal Wel-
fare Advisory Committee for Tripura
in the light of the discussion of the
mes=ting of the Parliamentary Infor-
mal Consultative Committee to the
Ministry of Home Affairs held in
December, 1960; and

(by whether any decision has been
arrived at ip this matter?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and
(b). The matter is under considera-
tion in consultation with the Tripura
Administration.

Aid Under PL. 480

400, Shri Damani: Will the Minister
of Finanee be pleased to state the
total aid received by the country
under Public Law 480 since 1856 and
the manner in which it has been
utilised till today?

The Minister of Finance (Shri
Morarji Desai): The information is
given in the statement laid on the
Table. [See Appendix I, annexure
No. 65].

Junior Technical Schools in Kerala

401. Shri Kunhan: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

{a) How many Junior Technical
Schools have been sanctioned during
the 2nd Five Year Plan period for the
State of Kerala; and

(b) whether any proposal was
received from the Kerala State in this
regard?

The Minister for Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The revised
Second Five Year ©Plan of Kerala
provides for the establishment of nine
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Estate Duty

403. Shri Bibhutj Mishra: Will the
Minister of Finance be pleased to
state:

{a) The total number of pending
cases of Estate duty since 1958 to 31st
Janurary, 1961 each year;

(b) the total number of them dis-
posed of each year;
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(e) the number of cases still pend-
ing; :

(d) the reason for their pending;
and

(e) the steps so far envisaged by
he Government to dispose them of
soon?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The
statistics are maintained according to
the financial year. The position
regarding disposal and pendency of
Estate Duty cases for the financial
years 1958-59, 1959-60 and 1960-61
upto 1st January, 1961 is shown in
the statement below:

No. of No.of No. of

. cases for  cases cases
Financial year disposal disposed pending
including of attheend
arrears of the
b/f period
1 2 3 4
1958-59 . . - . 10,774 7,664 3,110
1959-60 12,231 9,003 3,228
1960-61 (upto 31-1-1961) 11,506 7,895 3,611

(d) The main reasons for the pen-
dency are as follows:

(1) Very often, especially in the
bigger cases, the accountable persons
are not in a position to file the com-
plete return immediately on the
expiry of the period provided under
the Act and extensions of time are
asked for and granted in deserving
cases,

(2) The scrutiny of the accounts
and other documents, information and
evidence furnished by the accountable
persons take time, especially where
the drawings of the deceased from
bank and business accounts, benami
transactions, gifts, etc, over several
past years have to be scrutinised.

(8) Valuation of immovable pro-
perties, unquoted shares of com-

panies, goodwill and other business
assets require considerable lime,

(4) In mofussil areas, the cases
have to- be finalised partly through
correspondence and partly during
camps held by the assessing officers
at various places, which takes time.

(5) The Estate Duty assessments
are sometimes held up awaiting fina-
lization of the income-tax assessments
for past years where investigations
are in progress about concealment of
income, acquisition of assets in benami
names, ete,

{6) Some cases remain pending be-
cause of suits filed in Civil Courts re-
garding questions of title and succes-
sion to property,

(7) In some cases, writ petitions
have been filed against the Estate
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Duty proceedings and orders of the
High Courts thereof are awaited.

(e) On an average more than 8,000
cases (about 70 per cent. of the total
number of cases for disposal) are dis-
posed of in a year. Compared with
this number, the pendency cannot be
said to be high. Even so, constant
reviews are made of the pending
cases by the Controllers of Estate
Duty as well as by the Central Board
of Revenue. The assessing officers
have also been instructed to go on
frequent tours to the mofussil areas
with a view to speedy disposal of the
cases pending with them. The fol-
lowing provisions have been introduc-
ed by the Estate Duty (Amendment)
Act, 1958, which came into force from
the 1st July, 1960.

(i) Interest is leviable in cases
where extension of time to submit
the Estate Duty returns is granted;

(ii) The accountable person is re-
quired to produce a certificate from
the Controller of Estate Duty regard-
ing payment of duty before he can
obtain a Succession Certificate from
the court. It is considered that these

new provisions would also be of some
help in reducing the pendency in
future.

Pensi for D dants of
Pa.mcipants of Freedom Struggle
Shri Assar:

404. { Shri D, C. Sharma;
[ Shri Ram Shankar Lal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is fact that Gov-
ernment have sanctioned pensions to
the descendants of those who played
important part in the freedom strug-
gle of 1857; and

(b) if so, the names of the descen-
dants and relation with the original
man who took part in the struggle?

The Minisier of Home Affairs (Shri
G. B. Pant): (a) Government of India
have sanctioned pensions to the des-
cendants of some of those who played
important part in the Freedom
Struggle of 1857.

(b) A statement showing the re-
quired jnformation is laid on the
Table,

STATEMENT
‘Serial Names of descendants Relation with the origim;glmm who took part in the
struggle
1. Shri Hafiz Nazair Ahmed. . Grandson of Moulvi Lisgquat Ali of Allahabad.
2. Shri Quazi Abu Ahmed Do.
3. Shri Ayub Ahmed . Do.

4. Smt. Zaitoon Bibi

Grant daughterof Do,

5. Smt. Jannatunnisa Bibi . Wig'ﬁ’ of a grandson of Moulvi Liaquat Ali of Allaha-
4. Kumari Jamila Bibi . Danght-er a(c,lf a grandson of Moulvi Liaquat Ali of
-7. Smt. Umme Habiba . W;dmlf ’:i grandson of Mouivi Liaguat Ali  of
All X
8. Kumari Rashida Khatoon . Daughter of a grandson of Moulvi Liaquat Ali of
Allahabad,
9. Kumari Zahida Khatoon 0.
10. Kumari Maida Khatoon Do.
11. ShriSyed Ahmed Sonofa Do.
12. Shri Narain Rao Tope . . Nephew of Tantya Tope
13. Shri Shankar Rao Tope . Do.
14. Shri Raghunath Rao Tope Do.
15. Shri Hikim Zafrul Haque . Grandson of Maulvi Fazal Haque of Khairabad.

16. Shri Mohd. Iftikhar Husain

Grandson of Shri Ehsan Ali K/

. Khan,
17. Shri Mirza Bedar Bukht Bahadur  Great grandson of King Bahadur Shah of Delhi.
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Indents for Iron and Steel

f Shri Agadi:

* 7\ Shri M. Rampure:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that a large
quantity of indents for Iron and Stieel
intended for the Block Development
for the Mysore State are pending re-

(b) if so, the quantity of the in-
dents, District-wise of Mysore State;

(c) the dates of the indents;

(d) whether any portion of their
indents are released; and

405

(e) if so, the quantity thus releas-
ed district-wise?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 1o
(e). It is not possible to indicate the
quantity or the corresponding num-
ber of indents intended for Block
Developments in the Mysore State, as
normally the steel required by Block
Developments could have besn plan-
ned through stockholders, who while
placing indents on the Iron and Steel
Controller, club together various in-
dents from a number of parties. It
is not possible to know whether any
indent in respect of Block Develop-
ment is pending planning in the office
of the Iron and Steel Controller un-
less the names of the stockists and
the indent numbers and/or quota cer-
tificate numbers are indicated. No
statistics of district-wise indents in
respect of any State are maintained
either by the Central Government or
by the Iron and Steel Controller.
Release of steel to various Blocks
may be available with the State Gov-
ernment,

Foreign Exchange For Training
Police Officers
(Shri Agadi:
406, { Shri Sugandhi:
Shri Wodeyar:
Will the Minister of Finance be

pleased to state:

(a) the amount of foreign exchange
granted to the States, State-wise for
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deputing Police Officials for training
aboard since 1952 to 1960;

(b) whether it is a fact that the
Government of Mysore had applied
for foreign exchange for sending
Police Officials to foreign countries for
training purposes during the years
1956 to 1960; and

(c) the amount of foreign exhange
sanctioned and untilised by the
States, year-wise including Mysore
State?

The Minister of Finance (Shri
Morarji Desai): (a) and (c). The
information will be collected from
the State Governments and a state-
ment will be laid on the Table of the
House.

(b) A request for the deputation of
their Police Officers for tra‘ning
abroad was received from the Mysora
Government in November, 1958. The
request was repeated by the state
Government on different occasions.
However, as the training was not con-
sidered essential the forsign exhange
facilities were not granted.

0il Survey in Gujerat

Shri 5. A. Agadi:
401.  Shri Sugandhi:
|_ Shri Wodeyar:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether any oil research survey
is conducted in the parts of Virma-
gam tract in Gujerat State; and

(b) if so, the details of 'he results
thereof?

The Minister of Mines and oil:
(Shri E, D. Malaviya): (a) Prelimi-
nary geophysical survey has been
conducted.

{b) The th'ckness of the sediments
in the area appear to be too small for
finding oil or gas in appreciable quan-
tites,
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Rehabilitation Finance
Administration
408 Shri Kalika Singh:
. Shri Pangarkar:
Will the Minister of Finance be
pleased to state:

(a) the reasons which led to the
issue of notification No. S5.0. 3181
dated the 31st December, 1960
(Department of Economic Affairs)
ordering dissolution of Rehabilitation
Finance Administrtion at the close of
business on the 31st December, 1960;

(b) the effect of the order on the
Rehabilitation Finance Administra-
tion;

(¢) whether the total personnel of
the Administration will be absorbed
by the Central Government;

(d) if so, the details thereof; and

(e) the reasons for entrusting the
Ministry of irrigation and Power with
the Administration of Evacuee Pro-
perty Act, 1950 in respect cf Waaf
Properties Act in consequence of
such dissolution?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). As
the work relating to the grant of
loans by the Rehabilitation Finance
Administration had tepered off con-
siderably, Government dissolved the
Administration at the close of busi-
ness on December 31, 1960. The
assets of the Administration now vest
in the Government and the work of
recovering the loans remaining
unpaid, has been entrusted to the
Rehabilitation Finance Administration
Units, a sub-ordinate office created
with effect from the 31st December,
1960 afternon under the Ministry of
Finance.

(¢} and (d). All the employees of
the Administration, who elected to
accept offer of employment under
Government on their existing terms,
have been taken over by the Rehabi-
litation Finance Administration Unit.

(e) This has no connection with
the Administration or its dissolution.

Circulation of Notes

409, Shri Kalika Singh: Will the -
Minister of Finance be pleased to
state:

(a) the percentage increase in the
nuinber of Notes of the Issue Depart-
ment of the Reserve Bank in circula-
tion on 31st December, 1960 as against
the Notes in circulation in the years
1939, 1948, 1951, 1956 and 1958 on the
same date giving the number of Notes
in circulation; and

{(b) what amounts of Foreign Secu-
rities were held as asset against the
issue of Notes in circulation and those
held in the Barnking Department in
those years on the relevant date
aforesaid and reason for the fall in
security?

The Minisier of Finance (Skri
Morarji Desai: (a) and (b), A state-
meont giving the reguired information
is laid on the Table. [See Appendix
I, annexure No. 66].

New Colleges in Orissa

410. Shri Sanganna: Wi:l the Minister
of Education be pleascd to refer to the
reply given to Unstarred (uestion
No.o 855 on the 6ith March, 1960 and
state:

(a) whether any decision has been
taken the request of the Geovirnment
of Crissa for aid for providing faci-
lit-es in existing colleges and for
op:ning new colleges; and

(b) if so, the nature thersof?

The Minister of Eduecalion (Dr.
K. L. Shrimali): (a) and (b). A
statement is laid on the Table of the
Lok Sabha.

STATEMENT

The Working Group on Education
consisting of representatives of the
Ministry of Education, Ministry of
Finance, the University Grants Com-
mission, the Planning Commission and
the State Government considered at
its meeting held on 4-5 November,
1960 the proposals of the State Gov-
ernment, and after taking into consi-
deration the assistance that would be
available from the University Grants
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Commission to the colleges for pro-
viding facilities in existing colleges
and for opening new colleges, recom-
mended the inclusion of an outlay of
Rs, 141-50 lakhs in the Draft Third
Five Year Education Plan of Orissa
State.

It is for the State Government to
finalise their Schemez and execute
these within their final allocation of
funds for the Third Plan,

Aircraft Carrier

411. Shri P, K. Deo: Will the
Minister of Defence be pleased to
. state:

(a) when the aircraft carrier acquir-
“ed by the Indian Navy will be com-
- missioned; and

(b) the total cost involved in the
purchase and renovation of the air-
~eraft carrier?

The Minister of Defence (Shri
Krishna Menon): (a) The formal com-
missioning of the Aircraft Carrier—
INS VIKRANT—is scheduled to take
.place on 4th March 1961 at Belfast.

(b) It is not in the public interest
“to disclose the particulars repgarding
~the cost of the Aircraft Carrier.
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0il Survey of Punjab

414. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the places surveyed so far
under the Oil Survey programme
undertaken a few years ago in the
foot-hill regions of the Himalayas in
Punjab;

(b) the findings made in regard to
each of the said regions and the con-
clusions drawn therefrom; and

(¢) the future programme drawn
with regard thereto?

The Min'sier of Mines and Oil:
(Shri K. D. Malaviya): (a) Geolo-
gical mapping has been carried out
in parts of Hoshiarpur, Gurdaspur,
Kangra and Ambala districts,

(b} Detailed geological mapping
shows the presence of 8 anticline
structures, a few of which deserve to
be explored by deep drilling. On one
of these anticlines, namely the
Janaurj anticline, a deep test well is
being drilled.

Geological mapping will be continu-
el in the remaining parts of the foot-
hills and geophysical investigations
will be undertaken in selected por-
tions.  Future dr‘lling programme
will depend on the information ob-
tained from the Janauri deep Test
Well.

Training in Mountaineering

415. Shri Kalika Singh: Will the
Minister of Defence be pleased to
state:

fa) whzther the Ministry has
regular courses of training for officers

1952 (Ai) LSD—4,
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and other military men in moun-
taineering;

(b) if so, since when and details
thereof;

(¢) whether specific training is
given to A'rmen in mountainecring
courses;

(d) if so, the details thereof; and

(e} what parts of the Himalayas
are generally untilised for practical
courses of study and practice?

The Minister of Defence (Shri
Krishna Menon): (a) The Ministry
of Defence do not run any 1egular
mountaineering courses for service
officers and men. The Himalayvan
Mountaineering Institute, Darjeeling
which is a private registered body and
receives financial assistance from the
Governments of India and West
Bengal, runs 4 Basic and 4 Advanced
courses in Mountaineering per year.
Selected Armed Forces personnel also
attend these courses.

(b) The first Basic course at the
Himalayan Mountaineers Insti'ute
was run in November 1954. So far the
Institute has run 24 Basic courses and
f Advanced courses and trained 519
persons in Basic Course and 50 in
Advanced Course. Out of 519 trained
in Basic course 156 are from the
Armed Foreces. Out of 50 trained in
Advanced course 25 belong to the
Armed Forces.

(¢) and (d). No, sir., The Airmen
can join the regular course of HMI
if they are otherwise eligible,

(e) Chowrikang (14,500 feet) and
its adjacent peaks like Frey, Kokhtang
ete. in Sikkim area are watilised for
field training.
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12 hrs.
MOTION FOR ADJOURNMENT
ALLEGED DANGER OF CHINESE ATTACK

Mr. Speaker: I have received nctice
of an adjournment motion. from
Shri Khushwagt Rai on the following
subject;

“The gathering of troops by the
Chinese in Tibet just near the
border of Bhutan and Sikkim and
the northern border of India, con-
seription of thousands of men from
prisons and monasteries, continu-
ous pouring of Chinese tiroops
equipped with anti-aircraft guns
into the Loka area and building
of roads and laying a railway
line from Lhasa to Lanchow by
working day and night. Due to all
these activities grave danger of
miiitary attack on Bhutan and
Sikkim, with whom we have en-
tered into special defence pacts,
and on the border of India, has
arisen. To consider this.”

The hon. Member has produced
The Hindustan Times of today in
which an article entitled “China Pre-
pares for Fight” has appeared. What
is the position?

The Prime Minister and Minister of
Exiernal Affairs (Shri Jawaharlal
Nehru): The Hindustan Times’ sour-
ces of information are much greater
than mine!

Mr, Speaker: Anyhow, it is alarm-
ing.

Shri Jawaharlal Nehru: It is not
only alarming but it is largely un-
true, So far as we are concerned, I
cannot, of course, definitely say what
is happening inside Tibet here and
there, but we have absolutely no re-
port of this kind. And so far as we
are concerned, our borders are well
protected.

Shri Khushwaqt Rai (Kheri): This
report comes from Darjeeling and, as
such, Government must have some in-
formation.

Papers laid on the RN
Table

Shri Jawaharlal Nehru: How can
we have any information on some-
thing which perhaps does not exist at
all?

Shri Hem Barua (Gauhati): When-
ever there is any report of this kind
in the newspapers, involving the
security of the country, will the
Prime Minister take the trouble of
contradicting it, or enlightening the
public and the House about such re-
ports?

Shri Jawaharlal Nehru: It is obvi-
ous that here is an Adjournment
Motion and the hon. Member has put
a guestion, and here I am, making a
statement. What greater publicity
can we give? As a matter of fact it
so happened that in the last few days
the Maharaja of Bhulan has been
here, his Prime Minister has been
here; the Maharaja of Sikkim and the
Maharajkumar and his Dewan had
been here. None of these persons
knew anything about it. I do not
know how the correspondent of that
paper got to know it in Darjeeling.

Mr, Speaker: I do not give my con-
sent to this Adjournment Motion,

12:03 hrs.

PAPERS LAID ON THE TABLE

AnnNuar Reporr oF Nartrovan CoaL
DeVELOPMENT CORPORATION LIMITED

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, I
beg to lay on the Table a copy of
each of the following papersi—

(i) Annual Report of the National
Coal Development Corpora-
tion Limited for the year 1859-
60 along with the Audited
Accounts and comments of
the Compiroller and Audi-
tor General thereon, under
sub-section (1) of Section 639
of the Companies Act 1956,

(ii) A Review by the Government
of the above Report. [Placed
in Library, See No. LT-2652|
61].
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NOTIFICATIONS ISSUED UNDER ALL INDIA
SERVICES ACT

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
1 beg:—

(1) to re-lay on the Table a
copy of each of the following
Notifications under sub-section (2)
of Section 3 of the All India Ser-
vicegs Act, 1951:—

(i) G.SR. No. 1415 dated the 3rd
December, 1960 making cer-
tain amendment to the Indian
Administrative Service (Pay)
Rules, 1954,

(ii) G.S.R. No. 1416 dated the 3rd
December, 1960 making cer-
tain amendment to the Indian
Police Service (Pay) Rules,
1954, [Placed in Library, See
No LT-2541/61].

(2) to lay on the Table—

(i} A copy of each of the follow-
ing Notifications under sub-
section (2) of Section 3 of the
All India Services Act, 1951,
making certain amendments
to Schedule IIT to the Indian
Administrative Service (Pay)
Rules, 1954:—

{a) G.S.R. No. 1485 dated the
17th Dezcember, 1960,

(b) G.S.R. No. 1498 dated the
24th December, 1960,

(c) G.SR. No. 7 dated the Tth
January, 1961,

(d) G.8.R. No. 8 dated the Tth
January, 1961.

(e) G.SR. No. 40 dated the 14th
January, 1961,

(f) G.S.R. No. 79 Jated the 21st
January, 1961,

(g} GS.R. No. 127 dated the
4th February, 1961. [Plac-
ed in Library, See No. LT-
2653/61].

(ii) A copy of each of the follow-
ing Notificalions under sub-
section (2) of Section 3 of

the All India Services Act,
1951 making certain amend-
ments to Schedule III to the
Indian Police Service (Pay)
Rules, 1954:—

(a) G.S.R. No. 1486 dated the
17th December, 1960.

(b) G.S.R. No. 1528 dated the

315t December, 1960,

(e} G.S.R. No. 39 dated the 14th

January, 1961. [Placed in
Library, See No. LT-2654|
61].

(iii} A copy of each of the follow-

ing Notifications under sub-
section (2) of Section 3 of
the All India Services Act,
1951:—

(a) G.S.R. No. 10 dated the Tth

January, 1961 containing
corrigendum to G.S.R.
No.. 637 dated the 11th
June, 1960,

(b) The Indian Administrative
Service (Probation) Amend-
ment Rules, 1961 publish-
ed in Notification No. G.S.R.
42 dated the 14th January,
1961,

(e} The All India Services

(Death . cum - Retirement
Benefits) Amendment Rules,
1961 published in Notifica-
tion No, G.S.R. 81 dated the
21st January, 1961, [Placed
in Library, See No. LT-
2655/61].

NOTIFICATIONS ISSUED UNDER Sea Cus-
ToMs Act, CENTRAL EXCISES AND
SaLt Act, Mepicar anp ToILET

PreparaTIONS (Excise Durties)
Act, ExpenpITURE Tax Act

AND Grrr Tax Act.

The Minister of Revenue and Civil
Expenditure (Dr, B. Gopala Reddi):
I beg to lay on the Table—

(i) A copy of each of the follow-

ing Notifications under sub-
section (4) of Sdetion 43B of
the Sea Customs Act, 1878
and Section 38 of the Central
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[Dr. B. Gopala Reddi].

Excises and Salt Act, 1944
making certain further
amendments to the Customs
and Central Excise Duties
Export Drawback (General)
Rules, 1960:—

(a) G.S.R. No. 1506 dated the
24th December, 1960,

(b) G.S.R. No. 1532 dated the
31st December, 1960,

(c) G.S.R. No. 11 dated the Tth
January, 1961,

(d} G.S.R. No, 60 dated the
14th January, 1961.

(e} G.S.R. No. 61 dated the 14th
January, 1961,

(f) G.S.R. No. 63 dated the
14th January, 1961.

(g) G.S.R. No. 88 dated the 21st
January, 1961,

{h) G.S.R. No, 113 dated the
28th January, 1961.

(i) G.S.R. No. 134 dated the
4th February, 1961,

(j) G.S.R. No. 136 dated the
4th February, 1961. [Placed
in Library, See No, LT-
2656/61].

(ii) A copy of each of the follow-
ing Notifications under Sec-
tion 38 of the Central Excises
and Salt Act, 1944 making
certain further amendments to
the Central Excise Rules,
1944:—

(a) G.S.R. No. 16 dated the Tth
January, 1961,

(b) G.S.R. No. 55 dated the Tth
January, 1961. [Placed in
Library, See No. LT-2657|
61].

(iii) A copy of each of the follow-
ing Notifications under sub-
section (4) of section 43B of
the Gea Customs Act, 1878:—

(a) G.S.R. No. 1508 dated the
24th December, 1960.

(b) G.S.R. No, 1537 dated the
31st December, 1960,

(c) G.S.R. No. 1538 dated the
31st December, 1960.

(d) G.SR. No., 1539 dated the
31st December, 1980,

(e) G.S.R. No. 15 dated the Tth
January, 1961.

(f) G.S.R. No. 59 dated the 14th
January, 1961. [Placed in
Library, See No, LT-2658|
61].

(iv) A copy of each of the follow-

ing Notifications under sub-
section (4) of Section 19 of
the Medicinal and Toilet Pre-
parations (Excise Duties) Act,
1955:—

(a) G.S.R. No. 12 dated the Tth
January, 1961 making cer-
tain amendments to the
Medicinal Preparations (Ex-
cise Duties) Rules, 1956.

(b) GSR. No. 114 dated the
28th January, 1961 con-
taining  corrigendum to
G.5.R. Nos. 1005 and 1256
dated the 3rd September,
1960 and 29th October, 1960,

respectively. [Placed in
Library, See No, LT-2659|
61].

(v) A copy of the Expenditure
tax (Amendment) Rules, 1961
published in Notification No.
G.S.R. 139 dated the 4th Feb-
ruary, 1961, under Section 41
of the Expenditure Tax Act,
1957.  Placed in Library,
See No. LT-2660|61).

(vi) A copy of the Gift Tax

{Amendment) Rules, 1961
published in Notification No.
G.SR. 160 dated the 11th
February, 1961, under sub-
section (4) of Section 46 of
the Gift Tax Act, 1958.
[Placed in Library, See No.
LT-2661/61]
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12-04} hrs.
ESTIMATES COMMITTEE

HuNDRED AND THIRD REPORT

Shri Dasappa (Bangalore): I beg
to present the Hundred and Third
Report of the Estimates Committee on
action taken by Government on the
recommendations contained in the
Twenty-second Report of the Esti-
mates Committee (Second Lok Sabha)
on the Ministry of Steel, Mines and
Fuel—Oil and Natural Gas Commis-
sion.

12.05 hrs.

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Mr. Speaker: The House will now
take up further consideration of the
following Motion moved by Shri
Bhakt Darshan and seconded by Shri
C. R. Pattabhi Raman on the 20th
February, 1961 namely: “That an Ad-
dress be presented to the President in
the following terms:—

‘That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both
the Houses of Parliament assem-
bled together on the 14th Febru-
ary, 1961’”,

along with the amendments moved
thereon.

Shri Viswanatha Reddy was in pos-
session of the House. He may conti-
nue.

Shri Viswanatha Reddy (Rajampet):
When the House adjourned last even-
ing, I was speaking on the question
of national integration and I was sub-
mitting to the House that the three
major factors according to classical
thinking, namely, history, culture and

Motion on 1368
Address by the President

community of interests which are
essential for national integration are
found in great abundance as far as
our country is concerned. But still,
the apprehension widely felt in the
country is that disintegration is likely
to take place if things do not move
in the right direction and at least now,
when we consider this apprehension
in the country, we have to see fur-
ther into the causes.

12.07 hrs.
[Mr. DEPUTY SPEAKER in the Chair]

We must go into the reasons of this
seeming disintegration in the country.
It has been observed by several
people that discipline is not so much
a matter of virtue as a matter of
habit. All the major countries of the
world have some sort of a national
programme for inculcating discipline
in their citizens. Under this program-
me, the high and mighty have to rub
shoulders with the low and the hum-
ble, for a fixed period. It is a pro-
gramme of national endeavour. We
in this country do not have any such
programme. Several suggestions have
been made in the past for introducing
such a programme in our country so
that the sacrifices that the citizens
are called upon to make in
the pursuit of this programme will
be a remembrancer for them to main-
tain disciplined activity in the coun-
try.

I am one of those who very
strongly feel that the sacrifices made
for a cause are very hard to forget.
That is why when I look at some of
the old leaders of my own party I
feel the greatest admiration for them
because such of those who have made
sacrifices in the cause of freedom, in
the course of the freedom fight, will
never be able to forget the great
cause for which we have fought and
the causes that are ahead and are still
to be achieved. Therefore, it is my
earnest plea that regardless of the
cost in terms of money and in terms
of organisational effort, a beginning
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has to be made now without much
loss of time to see that the citizens
are made to undergo a programme of
national reconsiruction which should
be compulsory; nobody should be
exempled from such a programme, and
this programme has to be undertaken
regardless of cost.

It is not enough for us to say and
proclaim to the world that we are 400
million people; that we are 400 mil-
lion in numbers. Numbers really do
not count. The mere arithmeical
statement of a number does not con-
note anything. When we say we are
400 million, if we can mean that the
united effort of all ihe 400 million
people is there, that will have real
value. That is why I very strongly
plead on this occasion for a pro-
gramme of national service to be in-
troduced in this country.

The hon. President has made a re-
ference to Panchayati Raj in our
country. By the end of 1981, it is ex-
pected that this programme of decen-
tralisation of power to panchayat
samitis and parishads will be covered
all over the country. This is not a
new concept in our thinking, because
Panchayati Raj had been there before
the advent of the British administra-
tion in our country. It is only going
back, on to a system which has been
proved in the past before the British
system of administration was intro-
duced in our country. It has been
proved that that system of administra-
tion has been very effective. Already,
the impact of the Panchayati Raj has
been felt by such of us who come from
the areas where the Panchayati Raj
administration is in vogue today.
Some time back it was the experience,
T am sure of all legislators, be they of
the State Legislature or of the Centre,
that even for very small needs of a
village the people used to approach
us, whether it is for a drinking water
well here or there or a feeder road
connecting their village to the main
road. Even for such small things as
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the transfer of ap e.ementary school
teacher, represen.ations were being
made to us. It must be the experience
of all the hon. Members of this House.
Today all these burdens are removed
from the legis.ators. What does it
mean? It only means tha: the small
needs of the village are being looked
after by the leaders in the villages
themseives. That is a development
which everybody ought to welcome.
It is now in Andhra, but it will be
extended all over India by the end of
this year. As I was saying, this deve-
lopment is very heipful. It creates
self-reliance in the villagers. There
can be no two opinions about this
programme. OI course, ce.tlain draw-
backs are already being pointed out
by the commitiee which has gone in-
to the whole guestion in some detail.
But these drawbacks are to be ex-
pected. We are still in the beginning
of ushering in this programme, and as
things develop the programme will
no doubt have its impact on the wvil-
lage itself. It will have its impact not
only on the villages but on the admi-
nistrators themselves, I have often
noticed in the past some of the offi-
cials of the bureaucracy not being
able to understand the anxieties and
aspirations of the villagers at all. But
today there is a greater realisation
even on the part of the bureaucrats
with regard to the problems of the
villages. Therefore it is a two-way
traffic which has contributed to the
healthy development of the village
economy.

However, there is one factor which
deserves the notice of this House.
That is, even today, though decentra-
lisation is supposed to have been
achieved in areas where it has been
introduced through legislation, even
so the strings of the purse, that is the
power to make gramts in due time, are
controlled by the secretariat at the
seat of the government headquarters.
This causes long delays, anq very
frustrating delays sometimes. Fery
often programmes are not being able
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lo be pushed through and the enthu-
siasm that has been created in the
villages in respect of some of the very
importan. constructive programmes
has been dashed to pieces on account
of ihese delays. It is lime that we
consider this matter very carefully
and see that these delays are avoided
and, if possible, see whether even in
the matier of this holding of the purse
.strings as far as the grants which are
ultimately to be made by the pancha-
vat samitis are concerned, i: could not
be decentralised and whether powers
could not be given to the district or
even the taluka administrations.

Reference has a'so been made in
‘the address to the oil survey that is
being carried on in several parts of the
country. I remember five years back,
speaking on the demands for grants on
0il. several Members, both on this
side and on the opposite side, were
very happy to notice that the Gov-
ernment was embarking on a policy
of oil exploration entirely on its own
behalf. They were acting in pursu-
ance of a report submitted by the
Russian experis who had given cer-
tain priorities for exploration of oil
in varioug parts of the country; and
it was expected at that time that the
Government would, through the 0Oil
and Naural] Gas Commission, do the
exploration itself; and several compli-
ments were paid to the Government
at that time that all branches of the
©il industry, namely, exploration, the
refining of oil, the distribution of oil
and various other aspects of the oil
industry, are being taken up by the
Government and as days pass the
necessary expertise would be acquir-
ed by those engaged in this oil sur-
vey.

But today we find the policy has
been completely changed. We find
large areas of the country being
given over to private enterpreneurs for
survey and exploration of oil. T think
the Government has been forced to
reverse its policy on account of the
fact that the consumption of oil in
our country is going up very rapidly
and the need to achieve self-suffi-
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ciency, at ieast to the extent of basic
needs, is engaging the atien.don of
the Government. It is possibly on
account of this that the policy has
been changed. However, it is to be
hoped that even if the exp cration of
cil in wvarious parts of the country is
to be handed over to certain of the
foreign companies, care would be
taken to see that the interes:s of the
country do not suffer at any future
date. We have been noticing that
the countries which have given oil ex-
ploration to fore.g:: combines in the
Middle East and other parts of the
world are experiencing a great deal
of difficulty today over the agree-
ments that they had entered into some
time back. Therefore we owe to pos-
terity to see that today the control on
exploration by these foreign com-
panies is not such a vital control as
would place the future governments
in our country in a very difficult
position. T am quite sure that our
Minister of Oil who has been devot-
ing a great deal of his attention i~
this subject and who has done some
original work in this direction will
look into the problem carefully.

Shri Mahanty (Dhenkanal): Mr.
Deputy-Speaker, with all our great
respect for the President we find that
the President's address is becoming
increasingly a ceremonial occasion and
the address is degenerating into a cold
statement of facts.

(Sitamarhi):

Acharya Kripalani

Fiction,

Shri Mahanty: Yes, I stand correct-
ed.

But I feel that never before was an
address delivered to Parliament which
was so uninspiring, so unimaginative
and so colourless, Speakers from that
side of the House have protested about
this colourlessness of the address and
have sought to infuse some colour of
their own imagination into this dry
and drab document, But whkh all my
efforts I have been dble only to de-
tect the little shade of yellow on its
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cover and, as the House knows, yel-
low is the colour of jaundice. I
would be really uncharitable if I
underline that fact. That is not my
intention. It is so, I feel, because the
President being a mere constitutional
figure-head, cannot import his own
vigour and dynamics into the activi-
ties cf a government which today feel
unfortunately helpless and impotent
against the happenings that have been
taking place nationally and inter-
nationally. Be that as it may, I only
feel sorry that the President’s Ad-
dress do:ss not anaiyse, does not pin-
point, dces not emphasise nor does it
prescribe any remedies or throw any
new directions. If we look at the Ad-
dress, we find that ihe main emphasis
has been given on international
affairs. It has been the fashion in this
Parliament to devote mcre time and
attention to what 1is l.appening in
Timbunctoo than to what is happen-
ing under our very nose. That per-
version of values has alsc pervaded
into the President’'s Address and we
find that more attention has been
devoted to what has been happening
elsewhere. Maybe rightly so, but my
only regret even there is, there are
more omissicns than facts,

Let us take Congo. This Address
was delivered to the Parliament on the
14th February. As the House knows,
the murder of Mr. Lumumba and his
associates had already shaken the
world’s conscience ang though vary-
ing dates are being given, the official
date being given is 12th February.
There are also reports that Mr.
Lumumba and his associates had been
murdered as eariy as January. Be
that as it may, there is not even a
brief mention about that international
crime in this document which has
been delivered to this Heuse.

I do not see the hon. Prime Minis-
ter here, but I would beg of him to
tell this House whether this omission,
this studied silence on Mr. Lumumba’s
murder is an accident or a design. If
it is said that the Government of
India was not in the know of Mr.
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Lumumba’s murder, that would be a
sad commentary on our External
Affairs Ministry indeed. I say this be-
cause I feel India has a particular
reason to feel more distressed about
this entire episode, not because Mr.
Lumumba was a great patriot, not be-
cause Mr. Lumumba symbolised all
the aspirations and urges of the dark
continent, which had suffered so much
under European colonialism, but be-
cause India is very effectively asso-
ciated with the UN Command in
Congo. We snouid like to be told
what were the correct interpretations
of the UN Command in Ccngo and
what steps the Government of India
did take to see that the UN Command
in Congo functioned effectively I feel
had the UN Command functioned
effectively, the life of Mr. Lumumba
couid have been saved and to that
extent 1 feel the UN Command in
Congo has abetted all that has hap-
pened in that unfortunate country. It
is time enough that the Secretary
General really gets out of that orga-
nisation in grace, what he has to do
under durcss. Never did I fcel at one
with the Russian demand vis-a-vis the
UNO as I feel today.

The House must know that the UN
has been criticised in the past for
many of its omissions and commis-
sions, For its failure in the Suez
crisis days, the UN came in for criti-
cism, There was the failure of the
UN in Hungary. But never before the
UN'’s failure struck that chord of dis-
gust all the world over as it has done
in this particular case. When the ears
of your political opponents are chop-
ped away, when you are murdered
inch by inch, when you are asked to
kneel down by your colleagues and
comrades and you are shot down, ineed
it is a relapse to barbarity, and my
only regret is that the UN Command
in Congo could not save the situation.
I would request the Prime Minister
to tell us why the President’s Ad-
dress is silent over Mr, Lumumba’s
murder, I feel this silence is not acci-
dental; jt is designed, because what-
ever we might be talking outside, we
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do not want to give our official con-
demnation of all that had happened.

Then [ come to Goa. A small para-
graph has been devoted to Goa. My
friend here, says in 1957 also a smaller
paragraph was devoted to it, I have
the privilege of associating myself
with this great institution since 1952
and I can well recollect since 1952
such brief paragraphs are recurrent
features of the President’s Addresses,
in which Government’s intentions of
redeeming Goa from Portuguese colo-
nialism are given expression to, There-
fore, it is time encugh to enquire, with
whatl steps  Gowvernmen! are propos-
ing to match their platitudinous state-
ment about redeeming Goa from Por-
tuguese colcnialism. If I were un-
charitable, I would have said that
under the facade of platitudinous
statements our impotence, our in-
capacity to take a definite line of
action in relation to Goa is being
sought to be justified. We had an
economic sanction against Goa,

Mr, Deputy-Speaker: He would
say that and simultaneously claim
that he is not uncharitable?

Shri Mahanty: If I have given that
impression, I am sorry. We know that
the little step that we had taken in
this regard was an economic sanction
against Goa. But the House has never
been told why that economic sanction
was withdrawn. Today we find that
Goa is having a boom period of its
economy on account of its own export
trade of iron ore, We have lifted the
economic sanction and the Goans do
not bother two-pence whether they
are under Portuguese colonialism or
they are redeemed of it. In the case
of such patriots who are fighting
against the dictatorial regime, not a
single finger s being lifted in their
favour and that is how they decay
and languish. And in this great Ad-
dress, we find the same empty repeti-
tion of the Government's intention to
redeem Goa from Portuguese colonia-
lism!

We know of Pakistan’s relations
with us. As I said earlier, this is a
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document of omissions. Look at this
great friend of ours, Pakistan, As this
House knows, sometime back, the
Prime Minister said that all that we
have been paying to Pakistan in con-
nection with the canal waters treaty
is a price for friendship. At that time,
I haq ventured to submit that appease-
ment is not friendship, that you can-
not buy friendship by appeasement,
that you cannot buy friendship by
money. Yet, we were told that the
Rs. 80 crores thal we were paving in
foreign exchange to Pakistan in con-
ueciiuva with the canal waters treaty
was much too small and inadeguate
price for our friendship with Pakistan.

It was follewed by the transfer of
Berubari, even though it had involved
exchange of human population. The
Prime Minister said that he was not
kept informed that this entire tran-
saction would involve transfer of
population, With all humility, I would
beg of the Prime Minister to tell us
what were his officers doing. In the
ultimate analysis, it means that either
the officials of the Government of
India had betrayed the best interests
of the people of Berubari or they deli-
berately dig not inform the Prime
Minister about the human problem in-
volved in it, Be that as it may, that
was another instalment cf the price
that we paid to Pakistan in the inter-
ests of Indo-Pakistan amity.

Having paid all these prices, today
for a little affray that takes place in
Jubbalpur India is being equated with
Congo. Therefore, it is time enough
the Prime Minister realises that
appeasement does not result either in
peace or in friendship. Certainly this
House was anxious to know what
perspective is sought to bear upon
Indo-Pakistan relations, Are we going
to appease, appease and appease for .
all times?

There is not much time at my dis-
posal. I need rot dilate on Indo-
Chinese relations, over which so much
has been said. But there again, one
finds that same helplessness and im-
potence ang I believe this helplessness
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and impotence have made this Presi-
dent’s Address devoid of colour, Sir,
vou cannot enthuse life into a lifeless
‘body and that is what has happened
in the case of the President’s Address.

Before I leave this sorry aspect 1
wouid make a reference to the
Quezn’s visit, The Queen is a distin-
£uished lady and we are all happy to
hove received her in our country. She
is a charming person too, and when
li'e is =0 coleurless and so drab it is
better that some colour is added to
our life. But I feel the way in which
it has been played up is really gall-
ing 10 our naticnal pride. All the
pageantry of 18th century feudalism
has been invoked in this country, and
it is really a matter of shame and
deep regret to us, It has been stated
that the expenditure runs to Rs, 25
crores. I do not knew whether it is 25
crores or 30 crores, but what pains me
is that in the year 1961......

‘Shri Tyagi (Dehra Dun): 25 crores
or lakhs?

Shri Mahanty: It may be crores, it
may be lakhs, it may be anything.
“Whatever it is....

‘Shri Tyagi: From where does he
get his figures? They are rather ex-
aggerated. 1 do not know from where
he gels them,

Shri Mahanty: The hon. Member
ran have his own figures,

Shri Tyagi: What is the source?

Mr. Deputy-Speaker: Order, order.
It is not an answer to a query from
where the hon, Member has got that
figure to say that he may have his
own figure, Members are responsible
perzons, They have to deliver speeches
and give their figures after ascertain-
ing that they are correct, If he can
give his source, well and good. If he
does not, T would not press him but I
at least expect that he has verified
his fizurés or has some cause for
belief that this amount has been
spent, If some hon. Member puts a
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question as to the source of some in-
formation or whether he has verified
or assessed that, the answer should
not be that the hon. Member might
have his own figures. We should not
have haphazard and casual figures.

Shri Mahanty: I am sorry for say-
ing that.

Acharya Kripalani: The Finance
Minister is here. He can give the
figures.

Shri Mahanty: My sourccs are the
newspapers. If newspapers are wrong
then wmy figures are also wrong.

Mr. Deputy-Speaker: The  hon.
Member says that Rs. 25 crores have
been spent for arrangements and re-
ceptions and enterainment of Her
Majesty, the Queen.

Shri Mahanty: Yes, all over India.

The Minist of Fi (Shri
Morarji Desai): May I say it is a
fantastic figure,

Shri Vajpayee (Balrampur): Then
let him mention the figure.

Mr. Deputy-Speaker: Order, order.
That would be a different matter and
we shall have occasion to discuss it
when we find another opportunity,
but not at this moment.

Shri Vajpayee: How can he say
that it is a fantastic figure?

Mr. Deputy-Speaker: Because he
has records with him.

Shri Morarji Desai: May I say it
is fantastic because no such amount
has been provided. What is  being
spent is being spent from the current
grants given and there no such thing
is provided. Also nobody has asked
for more even.

Shri Chintamoni Panigrahi (Puri):
What about the State Governments?



1379 Motion on PHALGUNA 3, 1882 (SAKA) Address by the President 1380

Shri Morarji Desai: Even they have
not asked for this amount.

Shri Punnoose (Ambalapuzha):
This figure has come in almost all the
leading newspapers and it is rather
fantastic that the Minister kept quiet
instead of contradicting it.

Shri Morarji Desai: The Ministry
keeps quiet about all fantastic reports.

Shri Mahanty: My little time is
Tunning short.

Mr. Deputy-Speaker:
vokes interruptions
pay for it.

If he pro-
then he has to

Shri Mahanty: What I was ventur-
ing to submit was that my sources
are newspapers and they may be
fantastic, as has happened in this case.
It is a stock reply “It is fantastic”.
But the hon. Finance Minister should
be knowing that on the Republic Day
celebrations on the 26th January a
sum of Rs. 7 lakhs is being spent by
the Defence Ministry.

Shri Morarji Desai: That also is a
wrong statement.

Shri Chintamoni Panigrahi: Then
what is your information?

Shri Morarji Desai: If you put a
proper question we will reply to it.

Shri Mahanty: I am saying that
amount is spent Gy the Defence Min-
istry. The hon. Minister has no figur-
es in his possession and yet he con-
tests my figure.

Shri Morarji Desai: I have them

with me now."

Shri Mahanty: Then let him ‘men-
‘tion his figure. Otherwise, let him
accept my figure for the Republic Day
‘Celebrations.

Shri Morarji Desai: That figure is
also wrong. That is what I say.

Shri Mahanty: What 1is your
figure?

Mr. Deputy-Speaker: He has al-
ready staied the figure mentioned by
the hon. Member is not correct.

Shri Mahanty: Whatever it is, I
assert that an amount of Rs. 20 crores
to 25 crores have been spent all over
India on account of the Queen’s visit.
If the Government have any alterna-
tive figure to offer, they are welcome
to do so without interrupting me.
Now, whatever that may be, what is
galling is, not this money—the money
aspect is only secondary—and what
we take exception to is that the Queen
should have a ceremonial drive wiil
our President on the Republic Day.
The President should remember, the
Government of India should remem-
ber that the President is not a person
alone; he is the symbol of our natio-
nal independence, and that occasion
is not going to be shared with Queen
or no-Queen of any Commonwealth.

Mr. Deputy-Speaker: That has al-
ready been answered here and the
Prime Minister had stated that was
the usual practice. Whenever any
head of the State of other countries
has come then also it had happened.
Therefore, particular exception should
not be taken just in the present case.
I do not think it is advisable to press
this again and again.

Shri Mahanty: With great respect
to the Prime Minister’s views, I am
also entitled to hold my own views in
this matter.

Shri Morarji Desai: Yes, absolutely.

Shri Mahanty: Let this country
not be told that we are prepared to
come again under British imperialism
for another two centuries. That is a
thing which....

Shri Tyagi: 1 protest. What does
he mean by that? That is a motive
which we cannot stand.
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Shri Mahanty: I know you cannot
understand it.

Shri Chintamoni Panigrahi: You can
understand other things,

Mr. Deputy-Speaker: Order, order.
That should not be the attitude and
reaction after an  observation. 1
remember that when the Pakistan
President was here, even he drove
with the President. I recollect that
very vividly.

Shri Mahanty: I do not know if
that was so on the Republic Day.

Shri Morarji Desai: May I say that
the hon. Mzmber should recollect in
hiz own mind?

Mr. Deputy-Speaker: On the Re-
public Day the Pakistan  President
drove with our President.

Shri Mahanty: You should concede
that a man has every right even to
appear foolish. Therefore, I am enti-
tled to my own opinion.

Shri Morarji Desai: Oh, yes.

Shri Mahanty: Then why this hul-
labaloo about this?

Mr. Deputy-Speaker: But if the
hon. Member is incorrect, we have
to correct him.

Shri Mahanty: I am willing to
acecpt the correction.

Shri Morarji Desai: Nobody should
be allowed to run amuck in this
House. (Interruptions).

Shri Tangamani (Madurai): Is it
open for the hon. Minister to say
this? 1 request that this should be
expunged.

Shri Mahanty: Nobody is running
amuck. (Interruptions).

Mr. Deputy-Speaker: Order, order.
I do not think this is something that
should upset us to such an extreme.

Shri Chintamoni Panigrahi: What
does he mean by that?

Mr. Deputy-Speaker: When we are
using superlatives, we have been . ..
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(Interruptions(, Order, order. There
is nothing that has happened that
should upset us—I repeat it again—
and we should go on in an  ordely
manner. We are responsible persons,
all of us; I am addressing both sides,
not one side alone. I hope this debate
would proceed in a more orderly
manner,

Shri S. M. Banerjee (Kanpur): May
I submit that the boot is on the other
leg?

Mr. Deputy-Speaker: Order, order.
Is that an answer?

Shri 8. M. Banerjee: Has he got
the guts to say that we are all running
amuck? Are we not sane people?

Mr. Deputy-Speaker: When I have
not taken exception to that, should
the hon. Member stand up and behave
like that?

Shri 5. M. Banerjee: [ am sorry.
He has provoked me.

Shri Mahanty: Of course, I condone
the ministerial indiscretion of saying
that a member is running amuck. I
leave it to his own taste. But he
should have known being the Minister
of a secular State, that running amuck
has got a communal genesis and he
can find that in Hobson-Jobson of
17-18th century.

Mr. Deputy-Speaker: Order, order.
Is he going to make any other point
or should I ring the bell?

Shri Mahanty: He is calling me
amuck, That means that.

Mr. Deputy-Speaker: Why is he
more concerned about that observation
than on making point on the debate
than on making any point on the
debate?

Shri Mahanty: If I am considered
a mad person then I have no place
here. If you give it the seal of your
approval 1 will be disqualified to sit
in this House. Therefore, ] want to
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Mr. Deputy-Speaker: First he wants
my decision on this point. I say that
he is not. He should now proceed
with the arguments in his speech.

An Hon. Member: He has got a cer-
tificate.

Shri Mahanty: I am grateful to you.

Coming to the economic aspect,
never before have I seen a document
of such wrong statements, misieading

tatcments. As you know, Sir, yester-

day there was an adjournment motion
on rising prices, Prices of cloth and
daily necessities of life are going up,
shooting up. Cloth is now sold at 15
per cent higher than the original
price, Yet, this great document says
that we have been able to bring down
the prices to a lower level. As my
hon. friend knows, prices have a
peculiar habit of always staying at a
higher level. They do not come down
once they shoot-up to a higher level.
Be that as it may this question re-
quires some clarification.

This document says that our agri-
cultural economy is improving. But
if our agricultural economy is impro-
ving why is the rate of our annual
increase of National income decreas-
ing? It is because of famines and
natural calamities. That means that
still, today at the end of the Second
Five-Year Plan, our national economy
is dependent on agriculture, which
is again dependent on God Indra more
than on the great Government of
India. If there is less rainfall, there
is less agricultural production and
the rate of annual increase goes
down. This sorry state of affairs
happens at the end of the Second Five-
Year Plan, but we are being told that
agricultural prices are coming down
all over the country; yesterday that
answer had been given. Then 1
would like to know why the price
level has been-shooting up and why
the cost of living index has been
shooting up.

Last year we were told that in
the analysis of the cost of living
index structure enhanced prices of
food articles had been responsible in

shooting up the cost of living index
and that the manufactured items were
very innocent, that they were main-
taining a consistent level and only
the agriculturists were the devils of
the drama. We would like to know
why today this cost of living index
has been shooting up and why the
prices level hag been shooting up
when agricultura]l prices are coming
down. . Various answers can be offe-
red to this. I will not venture to
suggest mine. But I only say that
we are helpless victims in the hands
of speculators.

In this context the question of a
price policy comes to my mind. What
about the price policy? Time and
again we have bzen told that there
will have to be controls at strategic
levels so that the price line is kept
consistent and an atmosphere of opti-
mism is brought about among the
people who are going down and down
under these criminal activities of
speculators, that too in foodgrains.
Our Draft Third Five-Year Plan also
states:

“There is scope within limits
for varying the techniques that
might be used for securing the
right relationship between prices,
but Government must be in a
position to exercise control effec-
tively at all strategic points,
should the situation so warrant.”

I would like to find some elabora-
tion of Government’s intentions re-
garding price policy. That is also
absent,

Internationally it is disappointing,
economically it is misleading and
nationally also jt is so smug that it
does not take into account the fissi-
parous and dis-integrating tendencies
which have been let loose in this
country. While I conclude, will you
kindly permit me to state that it is
not communalism which is responsible
for this disintegration of the fabric
of our unity but it is the internal
quarrels and squabbles of the Con-
gress Party which is bringing about
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national disintegration, from Hima-
chal to Cape Comorin Today as 1
speak I speak against the background
of the murder of the legally consti-
tuted Government of Orissa. On ac-
count of what?—not on account of
communal passions but on account of
the internecine feuds that have star-
ted in the Congress Party in my
Sizie. The Government there had
the strength to present the budget
and to get it passed. The motion of
thanks to the Governor for this Ad-
dr23- was brought and duly passed.
The Government had the majority to
carrv on its proceedings, but the
Government had to be annihilated by
constitutional methods. That is hap-
pening in UP and that is happening
elsewhere also in one form or the
other,

An Hon, Member: It is their privi-
lege.

Shri Mahanty: Therefore before I
conclude without transgressing upon
your time, I would beg of the Gov-
ernment to consider that it is not
eommunal passions of linguism which
is responsible for national disintegra-
tion but it is the Congress Party and
Congress Party alone which iz res-
ponsible. It is time enough that
there is some heart searching into
their own conduct, Then only we
can hope for some solution.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, in this Address no
notice has been taken of a really very
disturbing development in our border
country, Nepal. I know the hon.
Prime Minister has somewhere said
in the beginning that democracy has
received a  setback. But is that
enough that we should have done in
this matter? After a long and sus-
tained struggle they had liberated
themselves from a feudal regime and
a democratically elected Government
was functigning, This government,
under the leadership of Shri B. P.
Koirala, not only brought fame and
prestige to that country but took
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concrete measures to see that the
people are liberated from the feudal
economy as well. This was too much
for the autocratic ruler to swallow
and tolerate. Therefore, arbitrarily,
against all canons of justice, he not
only arrested the Prime Minister but
dissolved the Parliament,

. Mr. Deputy-Speaker: Shall we go
into the details here?

Shri Surendranath Dwivedy: I am
not going into the details,

Mr. Deputy-Speaker: He might
have made a brief reference saying
that he did not like this which was
happening in the border, country. But
to go on and then to criticise the
King for this action or for that action
and say what is happening or what
he i3 doing would not be fair for us
to do. So far it has been our friendly
country, and we should not discuss it
in that manner.

Shri Surendranath Dwivedy: That is
why we are much more concerned.
We  have been criticising Congo,
Congo’s rulers and President in terms
which are not quite friendly. I think
we should take notice of what is hap-
pening in Nepal because it is a neigh-
bour country and with this we are
very greatly concerned. What I was
pointing out is that here was this sit-
uation which had developed where
democracy had been butchered, What-
ever information we have got shows
that the Prime Minister who had been
detained is not being allowed even to
see his family members. What is hap-
pening in that country is of great
concern to us and in consonance with
our international prestige and poliey,
I would expect of this Government to
find out ways and means for the res-
toration of Parliameni and democra-
tic government in Nepal as we have
been demanding in the case of other
countries. That is the task to which
the Government should devote some
attention because the people of this
country are very much interested in
it. We are also in full sympathy with
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the people of Nepal in their struggle
for the restoration of a democratic
regime in that country.

Having said this much about Nepal,
1 am glad to note that the rulers of
Bhutan and Sikkim visited this coun-
try. We are also grateful and happy
to zee that the Maharaja of Bhutan
made a statesman like decision. We
hope that more aid would be made
available to this country for its deve-
lopment so that the solidarity between
the people of Bhutan and India grows
more and more. This is a very wel-
come feature of our international
policy. But at the same time I would
also expect the Government of India
to use ity influence to see that the
present administrative set-up in Sik-
kim is changed in such a manner that
the people of the State are satisfied.
It was known some time back that a
deputation on behalf of the people of
Sikkim waited on the hon., Prime
Minister and discussed the matter with
the External Affairs Ministry I would
like to know whether this matter was
taken up with the Maharaja of Sikkim
when he wvisited this country.

I do not want to make any refernece
to other internatlional problems which
have been dealt with in this House by
several other hon, Members, but I
would like to draw attention to the
last part of the President’'s Address
where he has said:

“The unity and the social well-
being of our entire people, the
rapid progres; to a democratic and
socialist society. wherein changes
must be timely and progress grow
from more to more, must be at-
tained peacefully and by consent.”

This iz a very significant sentence. I
would have thought that the President
instead of giving us para by para
details of figures of achievements in
th different sectors, could have devoted
some time to explain to us and to tell
us ag to how much progress in this
direction has been made or how the
Government of India has been able to
act up to the enunciation of policy
made in thig statement.

It is a great matter of satisfaction
and pride that in this country demo-
cratic stability, to a great extent, has
been achieved and a democratic pat-
tern of life is being realised and ac-
cepted. But, it is not that the credit
goes to the Government. It is to the
people of India who, under the lea-
dership of Mahatma Gandhi, have
been trained in a manner to be against
any policy which is undemocratic. The
guestion is whether the wishes of the
people, as has been stated here by the
President, are being really respected
by the Government of India. What is
the record for the last 13 or 14 years?
What are the achievements? It js no
doubt true that Shri Jawaharlal Nehru
is a great national leader and he has
brought international fame to himself
and to this country. But, I make bold
to say that the policies of his Govern-
ment and the decizions they have
taken from time to time even on great
national problems are looked upon
from a narrow party point of view not
from the national point of view. That
is why there have been so many diffi-
culties in this country and forces of
distintegration have reaily made their
headway and we are nct able to build
up democratic tranditions.

If we look at the development in
certain States as has been pointed out
by the previcus speaker, in Orissa.
yvou will find that it is not the failure
of the democratic apparatus or
democratic  society. Because of
the failure of the organizational
apparatus of the Congress party,
it iz appearing as if the real demoera-
tic apparatus in this country has fail-
ed. If thing: go on in this way., how
can people have faith in democracy
angd have respeet and leva'ty o the
constitution in  this couniry? The
President has somewhere also raised
the guestion of the power of the Pre.i-
dent under the Constitution. Tha! is
not an immediate danger to us. What
is really affecting us and the people
as a wholg iz the abrogation of the
Constitution and utiliation of the ad-
ministrative machinery for the party
in power. That is an aspect to which
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I think the time has come when seri-
ous students of democracy or the peo-
ple in this country who really want
democracy to develop in this count:y
should devote serious attention, and
Parliament also should devote its at-
tention to this problem. This i one
aspect of the problem.

It is generally accepted that there
is greater disunity and disintegration
in this eountry than at any time be-
fore. Why is it so? Take this ques-
tion of linguistic division of the coun-
trv. This was a matter which was
agitating the minds of the people of
India since a long time. We grappled
with the problem and appointed a
Commission. I do not want to go into
history of it. When a devision was
taken, the decision was not taken con-
sidering the wishes of the people. If
we take the recent revision of our
previous decision, bifurcation of Bom-
bay into Maharashtra and Gujarat,
you will find that the decision was
taken not because it was considered
from the national point of view. It
was only taken when the people of the
previous Bombay State saw to it that
the Congress party is reduced to a
minority., Then alone, the decision
was taken. Again, the question of the
linguistic division of the Punjabi suba
is coming us. What is the Govern-
ment’s attitude? Do they accept the
policy? Do they accept the principle
of bifurcation of this country on a
linguistic basis? Do they want really
to concede the demand? The details
may be worked out later. But the
point is whether we accept the policy
or not. If the exigencies of the situa-
tion do not demand to do it now, that
is altogether a different thing. We
are shilly-shalling and dilly-dallying
matters. We do not come out with a
decision really unless we are forced
‘by circums'ances and situations. Then
we concede. That does not really
create democratic tradition: in  this
country.

Then, in regard to border problems,
‘the President says that the wishes and
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democratic desires of the People must
be taken into account. Border adjust-
ment p:oblem is a very great prob-
lem and really concerns many lakhs
of our population. There is dispute
between States. Wpe have crea‘ed the
Zonal councils. We thought that that
would be an organisation which would
cettle samller disputes between States.
But, the Zonal councils have failed
completely. There have been no solu-
tions, but more disputes. How are
you going to solve them? The only
method which is acceptable is to re-
draw the borders of the State; by
taking the wishes of the people of the
area, @hd village-wise division - of
linguistie groups. If this iz done, then,
the problem will be solved to a great
extent,

Along with this, the gquestion of
linguistic minorities also comes up.
This is a problem which, if we do not
solve satisfactorily, may at a lime,
some time later, probably be a threat
to the integration and unity of this
country. We have seen what has hap-
pened in Assam. It is not only in
Assam; it iz in other States alsn.
Linguistic minorities do not feel satis-
fied and secure enogh. We have a
Linguistic Minorities Commissioner
appointed under the Constitution. He
has submitted two reports before us.
A ca.ual look at the reports would
make it very clear that there are ins-
tances where the State Governments
have not given proper consideration
to the problem of linguistic minorities.
He has pointed out these things. There
is no remedy. Nobody listens. These
things go on. Quarrels begin to grow.
What do we do? Is it not the time
that we either give some power to
the Linguistic Minorities Commis-
sioner as we have done in the case
of the Election Commission so that
he will have the power to right the
wrong? Only if some such thing i=
done, this guestion can be solved.
Otherwise, our machinery would he
completely inadequate for this pur-
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pose. This is a fact which, I think, we
should not ignore any more,

Take the questtion of language. How
can we really bring about unity and
forces of integration which we want
to create in this country? Or the
language question, the Government is
yet hezitant. What is the official lang-
uage in this country? When is it go-
ing to be really implemented? Nobody
says that there should be imposition.
As soon as you impose anything, there
is resistance. This resistance and op-
position has been carried to an extent
where it threatens the unity of the
country and is likely to divide the
country. Instead of adopting a definite
policy, so that the entire opinion of
the country is mobilised and unity is
achieved, we are delaying matters on
considerations which it is very difficult
for me to understand.

I welcome the formation of the
Naga State. I would like the Govern-
ment to announce what is the policy:
whether they are going to effect any
change in regard to the Hill States
like Manipur and other areas.

About the socialist society, it is bet-
ter not to speak. Even as Dr. VKRV,
Rao has said about the Third Five
Year Plan, it is difficult to know if
the Third Plan has behind it a deflnite
jdeology. About the formation of a
socialist society, about which the Pre-
sident has made mention here, there
is no definition. Even the Prime
Minister sometimes says about ethical
values of socialism. I think nobody
in hig party, nor even the Govern-
ment knows what socialism means
and what society they want to build.

13 hrs.

While the President has made 2
reference to a socialist society, I was
surprised to find no mention about
land reformg in this document, The
ceilings that have been fixed in the
different States hardly bring any
surplus land for the landless labourers.
The ceilings are not aimed really at
removing the disparity between the
rural and urban areas. Actually

1352 (A7) LS—5

there is greater disparity now as a
result of our agricultural policy.

1 was also surprised to find in this
documents no mention of co-operative
farming, about which we have heard
so much from the Prime Minister
and others. Ts it because of the
impending elections, because the
Swantantra Party has come as a
thrzat opposing the co-operative
farming, land ceilings ete.,, they want
to keep mum, and they really do not
want to do anything? 1 want a
correct answer because, as we know,
though state trading is our policy, it is
still "only on paper. The Food
Minister has sesn to it very cleverly
and deliberately that it is not worked
out in this country. So, I want to
know, if really we want to have a
socialist  society, whether  these
policies are going to be workad out
or kept in cold storage on account of
political expediency and considera-
tions.

That is all 1 have to say. It has
been very clearly made out by the
previous speakers that in the agri-
cultural as well as the industrial sector
we have not been able to break the
concentration of power in the hands
of a few. That is not a sign of prog-
ress towards socialism. We are
proceeding towards a society which
may be called welfare, but welfare of
a few individuals and some
privileged classes in this country.

ot sitAvuow aw (7o) T
= wEaq g ety ¥ waR whir
W § ety o e ge
9 KFTA STAFY, g7 I7 g5 9 fa=re
FTT T AT gy faor &, 99 F 97 am
a9 99 ¥ 95 &, WILIH F grae
¥ gt firg vty ofy waw aA ST A
T TEAE IH HeT & grHA ITfera
fPr g, SWFTowT F £

forga & G 9T W Y OF qETR
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ARF T GAT o WL I H) T
TS W AT G FT AT | TqAA-
forda § wwisgta wfasar feadt
&R T G AFdT &, T T FTAATTE |
it § arewErEr 3t F o g9
F wRT AAfEF & A o Y A
g ST TR F qi A A = Fra g,
g freft ag & geaToEE @ sgTEn
ST wFar | Jgt faw a ¥ e Y
g i W€ ¥ 9y faetw & 1 A
TR T A F AR AW g,
forr oz ga 7 W At wwe onfa F
foremme w7 war @ 5 9w ¥ qroas
a3 Tl F 91 ¥ GiE ueei H q=wwr
U W WO @El &7 awatar
grr g T s, fo apgea %Y g
g Y o w1 7y g ol A E T
ez & fod waTF A ) H g T Ay
T ¥ FF U AT R g
ey & wfafafa @t gafed &5 @3
i gt oifa s ), TR W A A
sfew oa & g 9t 19 7 T T
{99 7 3ATF 2 7, A H Fwmr L3 FY,
N TR AT F AR wAT §
T FY 37 a17 F fad vy fFar fr 9o
T & 93 A § e q9df Fo
=fed | 35 ava F7 HErT ¥ w5 g
o 7, 5w F g 339 e
& A o 7 wfFmEn o @ e ¥ 5
T ¥ W afew g W/ F A
Wt ot wfe oW E qzwmt A
TAET T FE & Ay g fro ager
X ZATEA 37 | I a7y A e
2% 39 gava s w1 T wwan |
qafy fesdifey #ifea £t Fsxamw
T EETE, AT AWy R FARagy
¥ w=3 A A gw A & @
% & fF fedt am o wfys & afys
T g1 &%, 67 ot w0 £ ey 7
&= &rar Al famar &)
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dar € AraAI qeedt & W,
AR wegafa & i AgY o e @
& 7 fr sroe sy 3 ffeom) A%
T ® 38 A F1 ford 9 d g wrfad
q7 | g I=gi 7 F01 w1 Feafa w1 v
o & R g ey & e v & fier v
TREATHT T qEaw g, T W HOAATI
H 59 ara &1 fa% 7 gvar ofvm A &
SEAEY gRTX T AT Y a0 g A
9T I A F A IET A A THEAT A
geam & 91 frer 7 € 1 OF wEET A%
5T qug F qmad gATe, Tegafa wfvm
s gatega gy am #1 % =@
T § a1 F wwaan g v ag grdy wae-
#e F 3% g9 waer & ara 78 & 4
T q a1 F1 9% 4 WEHfaT FEAT
=MeAT § T 9qF g 7 Ay e
T 1 ST @A A 2| FAH AT
g #1 gfaffa, dsnomEn 3g @
T T B oA oA o, A e
Ar i wrifa e Adf WAt F o 7 FEw
St qren, afer 97 F awdsi 6
et 212 gear w47 ST 31 HAET U
o wfafafy agt Eartdasa oeg
W qIE & ot Wi Tz § T8 W
famroa @@ FLEFT 1 4 HAFGT
§ f& ot el walsdm Aif g,
T & gEeq # AT §ETE A A
st Arfa stera #t 2, 78 wAarEE 8,
afrr gmaas 1@ go sfr S g
Mgt agama A T &1 Iz =
awer T4 7 WY &, 39 @ #v aq=wew
gd AT =T

W H7AT o H AT T THE-
At Tz &, 99 141 T2 F Fer SO
e BT § FW A FC a59 & F4iF
ag S weqT § Fg DAt et & warfaa
70 famr gt @t & | gEfaa Ao ena &
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¥ 79 a9 1 S T =g d gt
TF HIF@ T F HEA F AAH &,
e 1 e & frfor frar st 1 9 &y
At arAe 99 ¥ afrad grar =gl
Afepe o Wt a7 "4 I3 O g
g WA gL g faam s § fw
it T A e g A gafad s
¥ ofeada 7 wraenwar q4f 20 A
aagat g fF g dgga oy w frar-
e glar & T g% 93 st F oAy
Sy UL Y TAATE, AT G
T ¥ aTEe § ofada g ifed
WYT g oy ufFEa g o g & ford
waeT g wfEd |

g ww 93 fow awen &
AT g TEU qFET § T AT A |
Tg 919 T84T & F 69 9% gAIr /T
7 §9 wvaey | A7 Afq faifa #r g
qg g7 &% 9% % TR 9 g, fF
q gt WeF ¥ 9gd 49 gy ) q@w
7 foar &, & 9% St FEar 0
g TiT ¢ & 5 fow feeg o= sae
T far & 7 Qa7 @ @l et a6
@A, WEl TATET FT HE F1H L L,
fo ot & wwerar g i gAY ATOCaTEr
FT ATATAS  FIAST IST FL gATL TSET
forxr &, &Y 5% wwg g9 & fo=ar w7
STEAT 91, g e ¥ gu AiF wW
TR AW F foE O Feen % foram
TH AT & weaT @ Aifa i
F1 7E § 75 wE) & AT 0 79 A A
FEN gC 3@ gin ¢ fF 9w F wiwa
GIWTE § AW w OEAT F " §
St are ferar war § a7 fegerT w5y
Hifa &1 g afcaras 7t g | fergeam
T ATHT 7F AT F AW 2T F qE
T T AR = F ol qg g0 dad
grfmgfe ¥ Fc @ g | @ s gw
oo &7 ¥ g 9 § o fgrgear &Y
et g9 & g & fF fom dx o i

7 7| &< foar & 99 § 39 #1 go
& o W aE A FET g | g
RTS8 a1 FT AT & {9 AT THILC
¥ T w1 79 o 7T g g Y, e
o9 98 T4 a1 & fod s § fF g
W & 9w W OF F99 A6 T 99
% | AfFa § Fgar Jgan g 5 Faa
Fa GO FY FAT F1 &Y gk fed
FIEY TG & | gW BT AT AT FATE
& s & wifed arfs 9 o £=
HY #F 7 95 9% | gHE! Faw gTAT
T Jardr & Ag i wifed afEw
forer g% 9T IAF FewT w fordT
IHY ARl gEd T Javdy ot g A
FET 91E0 | g8 9T T HIGAT Wi
3w | zaE iy @ gt &
FON | WG A 5 T@
TH O9F W 9T 7¢ | G AE & F
e &7 ¥ qa F Feae § | A
gag ¥ g amerdt s aFdt | IEE
T | whramao #§ agraar g

T aT Foaren g fE fie
aua wiaegr  wgar
gUbE & FEgE e &
9 "qrmE F are §, oA
EATE T TAF &1 it
&, BWIt 3w F 474 999-
AT GHS T F & [
JATT g1 AT |

I WA, T A A § TG
BT ST & gew # it . AwfEa
& 9% HAEH A g | WA g JvaEt
# T g %a % forg g wawr 97 T
F goqEs e FT fqar § 999 T
quEET ¥ W AGT g av gH IJEET
I ET Y (T AT FA | W AHT
SaT &1 wfafafae <@ 3 @ 9®
FAT A1feq W FHRANT & &1 FAAT A¥
FAHR ¥ AW guea & Adr &
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I AT FRET gAY 2 ¥ gw ArfAat #
oA W & 9 wm § fag 0 99
oot FT forar § fawra )

qF 54 a1 F7 gaAr g FF A
& TEaeT § HILT FLRTC AT A1 Avf @y
Iz aaa ST A & 9gf W ol
FTAN FIA FTAMT G | owfr g &
agr ¥ T 7 e @r § fw e
T T FATIT TATAT FOT AT FZF AT FT
feafa &1 2@ 1 @rwig faelt o T2
Fa9 Aifey wrgar &, 7 9g fear 3w &
fod @3 & AT T 4z fodl 30 &
I T F ANT wrAT ATEAT E O F
gaAar g 5 Ad F1 37 geqw w0
EFC FAT ifgh AR IAFT AT
Fa wifgd A faa s aifgd
% 39 T w0 FATTT S I A7 |

& §9 arF 1 Y g § fw avemr
Faaiaam A faFm Fd GT @ &
W AT 9% g 4 39 faaw # o 3w
FC 9qAT § 9 FAAAT & | AFFT AF
3@ ¥ araag Fza1 w3 g fF wgt s
F g7 ¥ goagw @@ W@ g, wAw
F AT A TOEA a9 w@rE, "l
&1 F gw af 92 @ @ @ 3§
g #Y @eafa a9 W@ &, g€ " A
Hraq wg A a7 W g, w3
ot FY AT T4 Y g T T
H maga § ¥ ag 59 @s7 F A4
WY e F A faare w77 @1 faua
& & a1 Freor & fF 997 ga 99 a9
¥ [qR T T MEN FATS HT I /I
gL AT 7 FF AT FT I T A
gar ¥ fawa ¥ fo7 @ @ &, AR
F ® o Y da gr war &, o i gl
w1 arg g, wfwa e o 2o & & A
wig & gasr afdr g afi W@ g
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A A A AT e ? & qumar
gfrazaied Sram g

7z w4y & fr g9 "ATwarT F ey
9T W T £ HiEA ANeEE F O
a3 35 EVF =7 a1 WY gH TF AT
gt = aa 5 feay a@t # g
A AT gL g | gz g
T MSAAT F TOF TLFAFLEE )
FfFa 39 A F1 3G FY ArIIWFHAT AH
G @t 3 fF 3w & A1 A4 a1 g
gagwg g FaAr wAfa 1T 0T
Wen ey Efs i ST g afi 3
@ a1 am ¥ A oww
g faaar, ggaw F faf swgr ag)
fasar | ST FAT L, UG
TATAgAF A AT L TR
AT FaA gASER & g ard
qeard TA FIA ¥ &7 g A gni
gt 9 MFATgET 43 7§ FOEAH
Ay FagT g ag wawas g
T3 9§ FILAA @A AT, TEA F
FTLET @A AC, FENT FOIOEA
%, AL T IJATEA q¢, FHAS FT FeATEA
Tz, ag a=0 &1 wfEd weE A
H ard &1 qray 7 98T g 5 oqaw
Fraor & i 3741 IemaT ag ¥ g o
F 31 wAA 0T §, A &I A FH T
ar Gfvae awge €, W WAl F AW
¥, 3a%Y Tan ¥ #0f gAE T8 W@
2 gAsr s A wfgh 1 77 A
wgr & fF grer § 54 1 F AT FE@
Ffagor A fasd mf & 1 9%
gyg g F0d fFar wan g fw ag an
AT 5 #1 % o 94 927 g1 W@ ¥ 4%
rmafagaifram i@ g &
FEST FTANT FIA §, AlFA & qEAa
g f gl e o9 FHLT 0T, A 7 FE
g ¥ wadr fid w5, aTE 5@
F 45 wgm arfegd | "I W
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qreeT aifgd fF Wl w-sqaedr
iR adamagi g e gfe
g gaTeEE ggfa W g Ak
AreEr FHE o § 9t 5 A F faww
= dmar §, afFq § swmar g fe @t
AT F-suEedT § 99H gy OE) S
tfmu o d mdmgagd A 9w
o 1 A o W A ag=er Tied
q7 IR AG 9T 9 |

oF M § o fide d gm
a T i # g F T F AT o
YT F S T ST v § S '
¥ wEY  AIY F q9H ¢ ST 99
gt 1 arw foFa a9t § ag= T g1
I wgA & i AR #1 s
N HAIST FT FEE A= T q@HT § S
aF @ anf ¥ og=ard | ag A ar
TF  qofiarEr & AT g &1 awar
g5 mmsEr 3 ¥ 98 wE 39
TR 9E | if g7 d & 5 aas
TOFT & ®9 W, 91 fF FwgaE g
g ot W WO w1 F AR oaT
Wt @I T FFWE | I
sitaw @Y 3Ee AR gEe  geiErr
W aWrEw g dSTewIEaEfy
qfEEr W § oF o W an
& & g awE Ta qEe @ 6 A
"remaET 3w H ot o 1Y F a9 &
AT # TAFT Sfraw £a T it Q3 a%E AT
gaT arar § | A gEwmar g gael
femrma & @i e wifed & @0
GLE DI e ML i L T
ey afeads sar we ) g fF fomdy
St gH ORI WIF TWAT W FT
i1 3 ¥ 99 941 SO § 9w @09 29
Fada AR F1 o0 ag= w0 7 at
TR § AT FEW fE O FHET
qaTE ST &Y 59 A o< e} w2
B WUAT WY saEwdT ¥ q4r afEdT
< fr food & & o A9 § Ao
® W § ST T W g En |

JITAE  WERT, WO SqEy  a=v
FE

Imemm WERW & gEd i
T ATATE |

st siFTTThEE ¢ AITHT
TR |

WY o T IR (s
feedt wftere wmem, g afa & wfimo
TTATYO g S v e & 1 agadr
ad v Arfga A T2l 8 1 w1
Fe f5 frft a@ &1 @0 T

TeIqfT F AERT F AT FT A
fo% fer & =57 9l e famw
gae fr & f gl st &3
et ag 7t ¢ 1 g fererfirsy 3 o 77 Fgw
Tigar g 5 e o & SiEw
S TTEGET T T AT GELNT T g,
AR ANE AT I A AT H
e gl i g, AT A T g
¥ o F wmwd g &t frae @
SgaT g | g F e qgd ¥ OAnr
qIZ9E TWE § W & e
# & gy € W ofEaer awm e
£ | mEew FfET e § 9w F
o 1 Iegie s @Rt ST, g wE
T W @E-EET geedte mr
F ER-gE 9 T E A g v ey
TCHATEIAT € Wiv T AN 3 HgwT 7
& AT At I GEr-gRT ITEA At
FATE E

s fommer & &' 9§ FgAT =y
g fF gwTe waaEx ¥ o emw AW
T AADATH & I F I ¥, ¥ T
& ware g+ feet 99 7 a6 fmwd G
W 1 A fege ¥ adad
Htdrafereas = fv feafr 4 & 09
R0 HEZH 1 & FOTRGA F IAHT AT
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g femy & 1 wmft fagy
ft a § =9d gad waac #
T qr @ A gawEr wa fw
oI aEr A fF e 9f we oy §F
sfa otz q9gar & 39 F1 37 A Aw
99 & W 3g 94y a0 A1 903 gy w9
sfq oivs & fgaa T q=3 &\ wa wfe
§ fr 78 gait -2 47 am gawr
FT ANET A T AT FA ALE T[T
®HT | F 7370 FA OF G0 ¥ 7% FA
9T FATL ZT AT § |

agl fergeara T H 7g T &
F7m AThFId #Y R0t ¥ w07 afrzw
& fall & o F 07 fad wqrae A
F AL F WL Y 9 a¥ H Aog & AT
FHTF FLA AN S | IEH CFTAFY
TWAT-HTAT FIH IF T FT R TAT FT
forar & " I9F a1y A AAG FAG
HM FA A A7 § I A7 Avfew ]
fem g & =¥ wGx A gmATAr A
FTH FTH T% FL @S | QAT I (A%
T A ¥ AT s R @ 2 F
A9F Y 1 GF ¥ AErafaes § 97
TAF AT ZAERAT qTIT AL QR
37 F T FT T @ FTFIE gAATH
g FT ¢ & W1 g7 AF T qH HAT
T UF AT A HQ@AT § —

“wperarer ATt g frar 7 A i A
oY FE A HEAT FF

# FAAT A Y gAAT v A § A
RMFFANRTA AT G 8 T
sAIFTAE IR e 1 wAdar ¥
qge # IF TTh ST fa=r=T F1gar 47 |

g0 am fom 7 7 ofwamie
F3@ g ¥ fegr Ay aga
=3t g€ ¥ a8 T SeATAe qrfet
w1 ¥ 1 g Tegafy off F ot ot
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38 §US FT FIAT 79T fZaT F 39 A
Tg 3o Gt # fade w1 ot fesqoa &
Iq F1 3% fear | ag aaedr sraa &
f fgrgram AT Y fadt oy ifafesa
qréfe & FHyAA aEtw #r AT ag
FLAT FMF 37 | AAAALAT Qv
e faad ot qifafesa ol § 305t
gardr d2faF Afa @1 gqdqT frar 2
gardr ot 3faw arfdi § ag @y smdw
QIE AT A FTM WA St w
TfAfT TF wHAAT arfaat &

&1 &7 F & agITATINE | AATH
Fr g4 22T F7 A w4l w0 gf §
T3 &1 for mram & Y 39 AR AW
T ami Famy ¥ T qraae s
gar & 5 Mo o fafera wéfs
& 3751 7 ferx gAY arfady Fraadfa
i imATu Nt arAdi 2 fF
fargeama 1 Sa ¥ v wava F ot gy
g fr fa3dr ofadt #r faoa
gifaa & | gt afas ofawdq &0 g7ar
At QYA A A w139 F adF v
T aa w1 947 § 5 gmdr e faRe
qrfadt & 37 1 9q2 frar smar £

FAT 9T 78 73T A FA FY arfedy
4t g1 amda & wfd 97 areay
e gnet Fr frgara 738 71 o arfadt
71 97 § 39 | g 73 9 f3ear @
4t 91 g% 37 # §3 w4 o f wggw
grfr @ fF gara A 713 ST qeE
TrfFeaTT & 99 & TF A9 gATd ;AT
9 alF ¥ ard § 1 gEh gEwed
qAFTAT F T A AA TR A ardy
AT F AT AR ARATE T3 &
afrr azfrorft & AR apgEm
waT I qoF niFemT a=g adf §
™ T% I 9T ¢F aqgedr wr I §
affe ¥ ft N gard AT g€
LA CRGE A SRR R Gl Gl
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Fam g e gar g AT
7F @ #1 s w¢ faar a6 fo=r
foar f5 aaqs o7 & o 5 g7w ¥
4 F faars §5 ueaars M 7wt
Y &1, g7 7 797 T4 5% afeem
F a1 #AI5 F g 7 fAar
IT T EH FEA TET |

eq qrga & 74 g A el
wFT AET, w7 AT I AT AT AT
£ 7 mgi oAz § o agr &t
FT A FLFTHRI AT AT AT AT TI7
#AY AgRd AT IAL I I @, I
qTFTI @ A1 FF 3T A wrra H am v
foar a7 | 77 34 FTHAL g HEU AT
# 7w g fF 71 W sa w1 agr < fas
fear war ar

fegam & 39 amem @9 §
R 3% FIT I F §I A
W T AN EHe HAT I I AT
&R OX TgT § FOT FEAE w9
Artrelt afer F § | K awmar § F
S A FT O WA 9% AT Ol
qIg & I=9TE (9 HIT FrwArT &
gt a<g afean gifew fed &t 99
TE FT FTE i A8 AT Afgw ar
WX §HFT Aqed gg Wt TG g F I
ez ¥ g A smafaal W 9w
421 @ g FF aaa § e afeer
¥ Y arees & 5 e forg ag gwedf
F@E | el & faet ¥ 08 9% 7 =G
o T =T A g A1 |

AT GTHIL AT 9 AiEr g3
oifeedt & Jgt @@ T ¥ fgmag
T @1 F araE OF a9 98
iR & T fF AR ¥ oge dem ar
= A ¥ W wwe fer @ B e
F @O FAFT GG ToAT AR AW H

12 & S g M ¥ s g
AR H T oroa1 e & FF ggd A
T St nifelt A I TG TFS
w6 g7 I1fgy | A9 & uw 5@
g & gafle @A s fF
usgafa ot F wod wraw § FEETR,
#E AT9 a5 gL ToAT TE & | A A A
AFT B A fRAT 99 IER
g Arg G"r 99F A fFar @y ot e
R IRA AR A ST T a7 WK qH
ATF ETF IR Y CF TAR AT
st f& 37 9T g7 wEAT §i—

YIAFY AT F FHERL A FT AT A=y,
oot e i Soprst &7 ofr Frpar A 5%

faerg o Tt gred aF v AT
T WY 9 HA @ ¥ o @97 faar §
78 qu & fF ag qamw SR A AR
T S FgA O @S § I
g uH TN

frad am fedy efme @Ew,
¥z a7 & OF a8 ae| g g R
I forsk agr arieTRe ¥ R S
agd & Fmdd 7 gaw oo far g
TR TF G AT FE FT G AL AT
ST T AT & -
. FT OF TF & FAT T,
ﬁgﬂwﬁﬁﬁwml"

Trar e F1 frw s o @
e T e § e forw 6wt
o T @ T W g ¢ T A
T T A | GRS A
¥ 3¢ =T F1 7@ OF T3 W T4
3§ o SIHT A 0y AT TEAT AL AT
@ o, 99 ¥ 73 S ¥ gy 41 6 @
FAE & M WA F q@ S A
qEIEEd # @A §, AN,
wrafaefae, sifeeon Wi dRfaen
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FT ST FATA & IV G WA @ - T
aifeix & fF gwt waw WAt Sy
¥ fam g W g A@ w8
T ¥ wam gt g & fF
TR ¥ § Fwfeow, Fifeesw WX
o e A A @ E
A fFEamfFEav g i Fa
arETe @ A #1 fok FE g
fora € ez e 78T & S Taw
srfET g8 1% 7 F15 g a1 g
& 8P | WY ¥ age d g T
UF g 91 Wi gH Fg faar F1 e
o stiror g% wrera & e 3 g7 v
AT FHEAT FTAH @ TF | HIT g
Ay # & gEe § faas a=W @
oifF ST gTHT A AT I § FAR
AR F1, T8 FATL TIH UF FgAET 97 |
IH I AT ITH g TG AT | WY
AR A.F 7 77 S g dar 81 T
@ ¥ g0 ¥ §9 FAE-ART W6 A
Fgd o g T A W T
4 | a79 a8 § 957 99, Afe gk e
g fgraa o 1 ara & f felr & w=
% ag ww A & o ¥ o =g
g wfew -

oA S § foemr & 9w w6,
T Y grmet Y e ¥ aw A

7g T gAT o # Ger @ s
BT G At W gw § wer swd
gRe g Favmmrg fF @
TEEYT AT W F S A gE, o
¥R gU, W\IE IT F FAfCH J
L AF T &, 9 B Fg TUET
At FW@ g, | AF §, WX qg
wT AT G TG ] oo At
¥ few-dfewdams #1 aawr 78 &
s g ¥ fafafes dfag o wfafoy

FEBRUARY 22, 1061 Address by the President 1406

T # AT wed @, @ e A
T AT TIAT | oA F AT H v gw
g 994 & 5 9w Tt F 19
waTer 92 @Y 4, ferg-EesT w1 At
G g T | FE wT # feg -
FT ST T2 417 F@i ar oFT A
ST 7 o1 | F T @ fF oaw W
GaY ard g5 ?

# wagar § 5 ag @< @&t @
T -5 T F fag & go & awi
F1 wET T - Fgt 0% adt 9
T ATE F UFEgE FA & FIREE
&1 %, 77 a9 F1 Sy au ¥ awt
RTE gAY, FTST N FHAA Al F
FT, e fve Wt =gt o famgeit wiX
foet 4t 7= WS S wE v
g g, 9 K T ¥ g § | dona
F R A, T # o 7 o faefe #
& ¥z gAArd & F o fF amaam
A& g1 | & T ¢ oo frafas
# g g & | T ew 5 A A
AICHRT AL L T4 6 g7 wenfga
T T TG AR a9, AW A
M FT T GHF 9 AT G AFATE
AT OF AT T AT Y | q@ AN AR
ff gefagr @t ool & | F a8 W
e i T e § W #7 a9 W
9T agd ST A & T FEIA
g Ok wEEET ¥ e f@mr g
FF AT A 77 F T3 AR A
AT I FMIETH wT gEwe AWE,
T FHTL AVET W ¥ qge Aqis
9T &1 GrET A AW FARE A
farar awmar | geee AT F Afamoay,
T T AT 9T, guTe I gy
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A a1 gfaar 7 2@ fF gee S
T g TR A g TAE g7
& a9 T A A g, T A= A
gd frag anfaw & m fs g
ag a9at Aegr <@, AfeT A Fl A
WHA A A o e o, A
SOz dEE g g o, fmd #Y
a5 &t #1eq gd oA, fagi wma
o7, SEI I FT T qgAT 47 A7 |

TTo #eH A FaT & fF Aawq
uF AR A avg & A s
a7 fggem oF awmme-afa T4
aF qEAT, WL G g aE @
T g7 G1EY Y Al 9T aed @ )
IS I OF AWA d5e, st
E gHTIT 9% £, $9 Wi g9arg A
31 FT F7 "war ¢ 6w
¥ fomr 31 graaw 41 68 1, 1 See
57 aa F1 & fr o = dar 7 R
faur 0 AL I AL EF AT AT
arfed | W AT AT 39 A% A7 forw
|, 1§ g WY a7AT g6 A
gk faa = §, 3 Aw oa% ¥ a2
g AT | &1 5 § R st o
TTE T AT G197 77 4 FF A A
AF 7B TE G & | F 7 7
& a7 w9 w=gr g0 & av 4@ @ar
&, St s 3 faar o< i Fer
2T A g ad dheh §
g = 3T aifed R ogary s
T AT AT e wA fa-
|9 R FRfE A fegm §
mmmﬁﬁzﬁ?mwwﬁr
Waga‘aﬁg“rm%,aagwq
@ A ¥ Afeadmma S W g
@ﬁ@ﬁqumqlﬁam
#W%wwmﬁ‘fmaﬁ
a1 & A1 fegeam & gm0 A A )
famr ax T A R €, g1t e g Foremar

o TFeT FEF FY A & 1 gL A
wE A T ey fAfesw @ d@

g1 it & wR wam 0 At g A
g
Fgr 7 aA faw At 9w F
™ A A g
g afal w1 owwwm g,
AT F AEHT ¥

Shri Brajechwar Prasad (Gaya):
Mr. Depualy-Speaker, Sir, I rise to
support the motion. If Pakistan has
got no right to negotiate with China
on the question of Kashmir, as said
by Shri Dange, the logic of his argu-
ment leads one to the conclusion that
the Chinese claims over the Aksaichin
area are fraudulent. China may with-
draw from the Aksaichin area any
moment if the international situation
becomesz unfavourable to her. China
will not walk out of the Aksaichin area
as the result of any negotiations with
her. Russia had to wait for 40 years
in order to regain the territories
which she had lost to Japan in the
Russo-Japanese war.

1 do not visualise any war between-
India and China, either now or at any
time in the future on the question of
our border dispute (An Hon. Member:
S0?) for a war between India and
China may lead either to the establish-
ment of a white hegemony or to the
establishment of a communist hege-
mony over the entire Afro-Asian land
mass.

China, by her aggression over India,
is facilitating the establishment of a
Russo-American entente, which is dis-
astrous not only for India and China
but for all the black and coloured
races of the Afro-Asian land mass.
The game of China is to mislead India
into the American camp so that the
Sino-Soviet Pact may be resurrected.
The threat of the establishment of
Russo-American hegemony can be
averted only by the estabhshment of
Sino-Indian entente.

Our power position in the first
decade of the next century will be
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second only to that of China. If a
world war does not lead to the destruc-
tion of the globe and if a World
Government is not established in the
meantime, China will become the
strongest, the largest and the greatest
power in the world. The solution of
all the problems of international
policies is the transformation of the
United Nations Organisation into a
World Government and the break-up
of the giant states into smaller units.

I now come to the problems of the
Congo. The fear of Russian inter-
vention and the possibility of the
defecton of the non-aligned nations
into the Russian camp have led the
Western Powers to agree to the
resolution on the Congo that has been
passed by the Security Council. 1T
welcome this resolution. The first
thing that should be done in pursuance
of this Resolution is to give an ulti-
matum to the Congolese authorities
that aerial bombardment will be
resorted to if further murders are
committed. There is no need to send
land forces into the Congo. Only air
power should be used.

Shri Tyagi: For wholesale murder?

Shri Brajeshwar Prasad: Mobutu
should not be allewed to remain both
in the army and the Government.

Shri Braj Raj Singh (Firozabad):
But in Congo.

Shri Brajeshwar Prasad: If Belgian
officers, both civil and military, do not
withdraw from Congo within a
specified period of time, Katanga
should be ruthlessly bombarded.

Shri Tyagi: So that, blind-folded,
everybody is killed whether one
belongs to Lumumba’s party or some
other party.

Shri Brajeshwar Prasad: In
Katanga, especially in Elisebethville
only Belgian officers, both civil and
military, live. The Congolese forces
should be disbanded, if necessary, by
force. I am interpreting here the
resolution that has been passed and
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probably the hon. Members have not
read it.

Shri Braj Raj Singh: Especially,
Shri Tyagi has not read it.

Shri Tyagi: Aerial bombardment?

Shri Brajeshwar Prasad: Yes. The
resolution says that force should be
used and I am only interpreting the
resolution in my own way as to what
should be done by India if India is
to associate itself with the UN
Miss‘on in Congo.

The condition precedent to the
establishment of peace in Congo is
the establishment of what is popularly
called a neutralist Government.
Congo should never be allowed to
have defence forces of her own. The
defence of Congo should be the
exclusive responsibility of the UNO.
The first step towards total and
universal disarmament need not
necessarily be taken by Russia and
America. The nations of the Afro
Asian land mass in general and the
non-aligned nations in particular can
take either single or collectively the
first step in that direction. The
conflict between Russia and America
will come to an end and a world
Government will be established if the
non-aligned nations disarm them-
selves by vesting control over
defence to the UNO. Disarmament
does not mean anything else.

The Afro Asian landmass is the
bone of contention between  Russia
and America. Remove this bone of
contention from the arena of conflict
and the conflict between Russia and
America will be automatically solved.
The alternatives to this solution are
either the break-up of the bipolar
world into a multi-polar one or the
establishment of hegemony over the
Afro-Asian landmass. Hegemony can
be of three kinds: Sino-Soviet, Russo
American or Sino-American.

Shri Braj Raj Singh: Sino-
American?

Shri Brajeshwar Prasad: Europe
is not the bone of contention between
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Russia and America. A correct geo-
political solution of the problems of
Europz has been reached by the
establishment of Russian hegemony
over Eastern Europe. No power on
earth can dislodge Russia from
Eastern Europe. This fact is being
grudgingly realised by the USA. We
should ncver antoganise Russia on the
question of either Congo or Eastern
Europe. The whole of Congo would
have been reconquered by the western
powers by now if there had been no
Russia to oppose the west. The cause
of African freedom ang solidarity will
be jeopardised if India and Russia fall
apart on the question of Congo. We
have got our quarrels with Portugal,
China and Pakistan, which is an ally
of the USA. Are we going to add
Russ'a also in the list of those who
are opposed to us by gquarreling with
her on the Congo problem where the
UN Mission succeed unless an Indo-
Russian Entente is established?

dreq oW awEw “adw”’ (fre-

)

T T TR

SIeEd wEEm, Tsrafa & sfw-
AN 9T FET I faA ¥ aeS
ety o Ad s frar g 1 wfg-
WTY FY ARG 9P F T qar
sara grar & fr 3w F At fada ®
AT FEATHA TET gAT §, IEHY
g A A & ) gET A F g ¥
IO F AT F Sy gwA W R
g Y ger w1 fomdw w0 faar
AT | ATALOTAAT ST 79 AT AT A9-
AT TTEEAE 47 | gt §
Tors 7 foram amam Gam @1 § 78 Fgar
£ | O W S AW B weEewr wR
feafs &, w9 9@ @l g 9
Ty Tregafa F gra A W & |/
g9 a5 #t foaw w=we A don T
gt afgd v 3z Fow 5@ F v
s T & &Y & 1 F wwar g e

AT & qraeq &, 73 F o amat &t
fa% foar mar &, sy § 9 wify
ad & 9T e FY fagn feafy
H 2T &7 T FEAT AiEH AT FGT HY
FAT FTAT ATfed, §9% ava=q § &
IeE T aTfEw ar |

Tezafa St & T Wk wd-
&, T T 9T ST e
1 a7 frar & 1 e T
FT AT TF qFF4 §, T THAT § AT
a7 FEAAT F AT O, IhEEA ¥
W 97, FEEIEET F #ET 9T §41C
FT TF 477 I¢ CFAT FF TOATCT
9EF TEEATH] AT GHTA FA B
gom &, 7l g g ¥ A A
= fRar 2 g Hare ® oafa
R FW W g WS §
T &1 W wifs gdw @R R
W E 1 ag 0 Y AT ;oA
AT a #rE ot gfgara w0 @
g aFar g fF srowt gar wF araer
=gk | g% St d & 77 g
&, gt §, TaEfRarger & # wraar
# AEAH § WA &L

&t o fige TAwew (A59X) : T
1 Aadq gar !

qfex o Areraw faww” ;o gEE
waaw ag & fF g aeaar w1 g adi
TR AT 1A &Y A 7 A TG gy
s o fg=t #Y faeger & 7 &9
L A T SATGIF qaAR HY
ferr FE @1 I aww ® A a@
or Sl | fegea ¥ saw M F
TR A WTT A% W9 T g9, TG X
FoqAT AE FT THAT § |

ot yo fo sherar : WIOHT WA
g s ¥ g d

iﬁa“m"ﬁlﬂ":ﬁl@l‘
M I WEERA@WY
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[dfem a=r rome “asra)
formr wmar v o frar &, 9 @
e TETE | 3 & I dg WY AL 4v |
a1 ¥ T/ ¥ uger SerT Wt 9 R HE
forgr wraT § F e T §, AR WU AT
¢, aw-wrar § foma yaw e S
T gAEAT 9ied 1

=t Yo e dwant : W T TH-

dfeq ¥w AEW “wew’ o oHT
@ mit oF g F A gartaw
g I F 9 A AT W §, | FA Ff
AT gAT A& & 0

Shri Prakash Vir Shastri (Gur-
gaon): He will go to Pakistan.

g w1 @ A : Ay I
e 9¥ frdT Fwar &

¥ e 72 @ O 5 A
gat ¥ gw 7 afgqeer sra A @, @ w
AR AT ST AT el W X
oaa fpar & | srrfE & A s
T A4 daT fF W T ¥ wue w4y
F % & wfg vwe & wveEe W agl
o fFaT &\ @00 & A9 F were
S FY AT & 1 T T gL A
il # AT & wwar g1 AT R A
a S &Y &, 9 7 Frem w7 faan
@ 7 g ¥ o g T @,
¥ & wrerd § ogw & fae s
qfgd | W@ A% HowWa, AgEar
F wraTe 9 e Y 90T A9 w7 I
& gt v oAd TW wafT ¥ oS
7 TG §, TEY FIEEET T AR
FC g7 W1 aft #1d g 9 geear
FT SqFAEIT FLAT &, A IN T0A T FY
FT FET AfEd, ¥ OO T aw
WA WG HEAT TE Gooal &Y
g fFe W & o frer w1 AR
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afe #t gfsa @ T1fed, 78 OF
oo s & 1 g s fada Aife
Ft fFg SFTC ST § AT i,
fa &1 gfrmieaw g0 & 99 Y ot
T5fT &, 98 W @F Aty
#, $fae |y w4 9 7) gfemm
=il & 43 FT A Tifgd i
g0 % FIE ¥ =, qwre ¥ wife v
e dar fFa, St &1 A ATy
Sfw fFo, fFg @ & 9 @@ N O
T G4 TEY g WY g | TUET
@& | W At i T F §
T IO ¥ A T IWI g § |
7z it feafar & 9= e EmT A A1 fasme
Foar & wifgd afs 9% e W
¥ AT ], 9% gE AT AT o
wrfed | &% wodr fadw A § o
afcad® FT3 Y wEEwaT gri, gar
& mamar g | e & foE g
AR W7 TE | ST gAY AT &
arer wfaera § SR foe o &=
fagarqur sitT geefaarqel &, O&T g
qET & 1 AW & | T SEHT S9N
FaT & 7 Fode aga weay &, dfe
H at S1EAT el g2 s | foiE F gy
I T warE oY ot =gl | fedy e
STt ¥ A9 W Tt o A dm
g1 A Y G o, NG A A
& | gAT gA St gaAT s € 9EE
YT 9T g "ot Aify # afe
FTAT &1 £, Wi 37 afTne F graey
¥ @ g9 50 WA & gaE g i oaw
Tify 1 ST FT, FEER goATAT
T FY, TEATETT A FT FFS § A A
9% 28 & §TT €Y 919 Af% 7 qwT W
w1 g’ me wmeaw WA,
¥ mruTe 9T "er W gWT 9%

v T g, aed vty
e &7 fo= &, anew #1 9e
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9T $TI oGl A9 §, 7 A A
aren Ft feqrEeTs W W A7 a9
A W ATEA Tgd @ Al T AEA =
o 7 W a9 | A & 3w A
Lic s

[SHRI JacawaTtHA Rao in the Chair]

13.53 hrs,

a1 gt aF qEAT F ArG e w7
ST 97, 98 a1 TAT g1 4T, A i
ST FT ¥ WIS AT Gl | Frard B
TUFAT A1fgq AT 9T [T GEar F
ey # greAT Tifgd | 3 & wraey
¥ Teafa ot 1 waw IEE FT
Tfmam Ao R fE
WET BW A HOAT FAT FY wEERY
FAT =ifed, % & |9 faaar g
g3w § g7 9T A FT9T F gIEA
a7 FT fodt oft aww qg F @A ¥
oo T T ¥ A9 gAE FT &
=fed |

OF WA Aqeq ;39 & fAd
whmew S =ifed

dfes = AarcEw C‘gwa’ ¢ faT
sfareror & #7 § 93 A A ATw ¥
g s ?ogfy G greTer ST
AT o TgT T19= 7091 a1 FT9 F8 To7T ¢
# gl Fwerar 5 @ 99 gae @ae
F W A A W A G
awg AR § faie § ey Ei,
sfa #THE SR o & el |
% gy afe 4rér o qEFEe W o
@ quoEm gl

# frragT v <1 a1 5 W s
HEes waeqT § qe @ @
eI ¥ AT g7 FIATIAT FT AT
FT @ & A aefaE e & e
ar & fr gt a2 Wy wa § Tog
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=g Tt 1 afony 98 g fF e
o e O ¥ wT AT T
S & AT G ol | 99 F A 5F
art =ifgg ot dar faen, s@fa &
T, 3§ X gEmwmT g ™, |
9T H{AY FI2 FL AT AT G WA
¥ f5 woqe AR 9eq & 5§41 aga
e 781 T wndt § FOMR F1 2 aQ@
¥ gAmr g | wwrlEw @ fFoafe
fergeam & T HAY & HT W AW
FT AT A ET Hgd HFFA § al
¥ g faeardy fire S & s
ST 4T grm ? (Iﬂterruptiom ) a8
wefrTaTgd® dae # aa g dw A
afs F1E QO TeAT 9T ST g
sroga @t AgT TR ITF FT @9 &
s | wrfaw § fF wa wesan w
AT FLA T FA1G T F1 AT
2 o afz & frdt & A8 w7 &
dram Fg §7 fegem § e
o #Ar 9T famw w1 F fegme
# @ & st ot ww fawam w3
¥ @ E ww Wt § oy 3Fard v
ai AT A

% AT GEET ¢ AL o
T a1 fegearT o ?

dfgq &= ATEw “aew 0 WA
Tt fggraT AR naE &t ¥ AR
qTiFeT T EEY v Y T aaAa ?

# ag frdew s wr o1 % § Fgt
&3 & 7@ A 9, O aed 9 ¥
FE I wATO AT g’ Fag ¥
et A1 aaaa § o g 7 g
7z F1% 7T € | @ g & f fow &
afg 7l &, T Y 2, FifE ol @
¥ oW 99 8, § 7¢ 5 a8 g wrr
7Y & oz Y e T & | UHT AT I2T
T & 5 oF aTe a1 W & e
N T FF & 9re ¥ W= F fAd,



1417 Motion on

[dfer o Ao “adr’]
@0 axw Tt F franfedi #1 owEw
g

o T g T g & w AR
e W qEeaat # fif w1 9 8,
Tl 7 B T T T
aifgd | F aCF AfuF AEE &
e W g a9 faege = § 7
3T |t O, FH A A = G
g d gz g fF a0 § amr
g A1 g B A @ R Fawd
0 & e H g W9 @ SR FAF
R ¥ A | OF AT H gw oA
SR A AT H A A, Tg A TR
a1 A foFlt AR 8 7 A o afE g
o F ol S aF 999 g F gHEH
¥ | @ ATy A A G wifed wR
73 fell & w9 @1, e e &1, e
w9 &, T 9re g, wf i A g,
g ¥ #1 sfawes #9 ar wgh
AT NI qET EW 3w FT A | 9
5T &7 TG & | WA Far g g !
figrg THemT BT WX ;T gHT 4fF
aan fegem ¥ fegel # s @
7 ford % weay T &Y & Sweid s
o foFat &1 ol 7 S99 & e § F199,
T g & wifed | afs 7wt fege
¥ fegei & @@ WRT ¥ &Y &
feg et Fra=m g e7 5
W FC T, H q@ 96 H ot 7€ F )
g, dwifer @ @ wwmfer
&, W I & AT wd g g Ay
¥ Y wa g, aaw ol ¥ oA
T g afem | wE R ¥ W
A T FT EFAn, 7 o qeewm
F1 FAT FHAT & W T g g
) TN FFAT § ) S GIEW IE T
g TSW AT FU, ¥ TFT &
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qgg fa &t =ifed | @ & onfa =
T TE &, T H o W v gt
o O § | W ¥ 37w gEa 9
TET  "wre # 1 S A Y g w1
¥ q¥ETq 9H FT IUIY FAOT & 9%
fram= &, Tw &, 98 WE FEA FT
wfesrd 78 &, & & 7w
T W A IET # I wY

wifer a1 fr @@ wF A g= S
mHafemgd & w9 ¥ W owww
T F FTOr 7F T g 1 fR ol
T & g, fFd ot onfe & w0 dEr

fear 1| war = w1 R S osfase
7t & | uF A & wdla 1 AEw
St FET & 59 ¥ 97 FT UL /]
foam=r == 3 & & AE wwar | i
W oA & §dlT # OEew w4
%1 oger 3w ¥ afew @Y, 3w § &%
FT FONEAS AT FIE AGL & FwdY,
OIS AT At et wwar | fEr iy
gey # felt A @ aOE T e
=ifed | (laughter ) =TT F@T FT
s §WE ! S0 gEATRW 9@ oy
T, ST AT AT AT W R, SW A
oY gE A & | W 3w gfee ¥ dww
R FA R ! A a2 R
Teafa wEEA WO oaWm WO
IerE FEAT AMgA 41 A 39 & w5
O qOAT THE FEAT AMEH A WK
o F GEYT FET TOfEd 9T )
14 hrs. i
¥ ur "R frEew F@0 9wEEr
g 1wl 3 oF a7 ¥ W 9T e
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i S F 4 | qEeAE & wiawrd
F UH 47 W SEEqR § S #iE
T & 9 § el 9% wfes g
1 & ag ft 9 & W ¥ e g
o1 | 77 W Ff firg o @ s
o2 § § 9¥ FT qO1 F IS AT FAT
forelt st o FE W W2 4t A
I F) 99T FL qAE, Tg T AT A H
71 &1 =nfem 1 w7 far sremar smar
g & K g ww T Y FE F7
fergat =t @ed ¥ fad Swom 24w
I & IAfAT FAT &, FEI HWT T
STt 8, At 5 S S At & I
dar & S @ | sEwgx § oS s
T 9" § wraw ¥ faeel § frwew
T oF wEare, T3 gfwn, & faen
fF o9 = 71 99 ¥ wEw AR
I gAW @ AT 4T | TF qI wodr
T FATEIL AT, 9§ A FL AET g
W, IW FT ATEE A g w) 9w
& FE m agf fasar

Shri P, 8. Daulta: Mr, Chairman,
on a point of order. This is sub
judice. A case has been registered
and it cannot be discussed here.

dfem ww AToEAW “aEa” : wEATS

A femidai e @i ™
AT B W IFL FT G famy s
A& W ¥ g W g e
T ¥ W 07 Wew wa £ oar 7 )
T SHR T gEAT &1 QST ST
arfed | 5 ¥ & 3w § Ak fdw agan
Py A Tm A T G § 1 gw
Y 4 5 ofeaw @ oW @R
gfom & fF v g & @
TF g8 ¥ F9 & Fu1 e w¢ @
g w gETT gEeT 1 faew @
§ T Afew mm § fawdw @
TR A AW AT o § o ogw gwad
¥ ey T TEAT gy wfE faai
ST 7T AT FT T Gy § 1 oqg
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T9% I E | FE A AR fw
fegam # G wea @91 w@ %
fow ¥ fr g dore ¥ gal [ AT
ARZEH FT % | TAF AT A
T qgf WG90 F7@T & | @t & =
g & ot wam Wit Ageg weiET-
qEF W YL F TAW F AF |

g & @19 & xg fAasT &
et § 5 fow a@ ¥ sl #
HET I g & ¥ AW F gEel
WY TET aTg Frew w@rew § g2 Wit
stz fa 98 & ww=g ag AT WA
e ag 76 =8 Afm o gk T
7 gEra W St g O R T
g | fex @ w98 Fd E
T gary H W & o g A AR
ot =ifer | & g SHTC AMITERTEE WK
Al F7E T A S #oFTE
T wy o, AT 3| o I
21 gw T avwAd § e aw 39
w A fFar g fen @ R 9 R
T W F1 LEAT | UT IH F gFET
¥ gw *t weafmiw g1 g, W
FY d=ftFr wTAT gR, AW A A
afssta FTAT TEAT | I FT CHEHAT
# WTEAr § & T@AT 99 |

Ffpw wa & @€ ATy W A7 T
gfy ot & wfnnaw # @zt 78 T
foF F=T $59¢ F1 o0 =1z fEgT 4T

g fomqee @ @Fa & wewRel ¥
et at &, Afer fE ¥ @@
feaqere gt & | WX B WA ¥
&1 s A w1 5 A o agife
2, w AT O g ouw ST
a1 HF FTH TR | AL F qv aEmar
g fF 7% 2w § wigFiw a9 Lo T
HT FR—i T 9T §e & are §F A
Fg 9%ar, gt @war g fw.ag fTm
aF g W 7 e fF oew ga<
F—&ax ¥ faaw @y Ay €, 9g



1421 Motion on

[fea awmrcaw “aF7"]]
Ty § fF 98 91 F1 s w7
qAT R, TG HT FTIX AL I4EY
F W T g A &S g & | g g
AT AT, A A AT g
?1%&“@1&3*3?7%’%&:

Sarvertid wiq afesfaa srert
T )

A @A AT AT AT T
fagag 1

AR FHT AR 9% gara gfaEw g
TN 9 qEAT §

I T TG, T T4 A5 |
HTeAAq 7339 7 aeafa 7wk o

g W #Y ag e o afEd )
9 T THIST 1 Gre F g e
1 ¥ar ar afgr * wify @y §
T & ¥ A faed v g qwwd
&1 & amar § fr aga ¥ s glar
Y T FT LT G AA E, T9 FW
Y A § | AFFT @ 7w W HerEg
F@Y & | TF AFTC FY ATAAT T 2 A
fratnr s wmamas &

st wo Wo mfew (s Far
FAIR) : T JAHT W8T, § AT
sgfon feme & 55 wgw &1 dwawaw
g | e Igfan Yemugw A
T asm femmm & B fegem a0
gFna o fgrgeam & o 1w F
HYIET AT F arr ar i 1 aufeat
¥ w3 4dl it W frgem ¥ 9w
feer #1 forg gx 1 ¥ e Foar 2
ST Y F @ | 97 A9 aeglan
¥ frgma & wwaTE ¥ wEEr gem
fr oret &t & i & o 97 awfew
fop, @t wvgt ¥ oifFe & e &
Fg TEF Far |
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oo fagd 9%-20 @ A arfear
gL UF |gAged feen o wifaw £
B 7 g7 AufET iy & 7y wifwa
#1 fF gq 7T & 79 OF gEamr
A% #1 gfFa7 #, ©F eT 47F F
tfgaa & < wh OEd A EErd
YT FIEHT TTARMF FEAT FLAR AGHT
17 Fagd wrag g fv afeerm &
gt R A, g AT A
AR AT F g FAAL qAAT
M g A AR FT AT hIA FY
TARAT & AGT FIA A7 wifaad w0

JATT AR, T AT FOAETOT
® 3T T F1 579 g F A4 g
¥ am frgm aE AR & T
fage 4T & 7 a1F F aasr 4 o4
fF g7 I F arg Frodre F waw w
& #%, g7 I F1 g aadm w6
FrAr & IT fged o faq = I
F oo fFaT &, AT F T H g
¥ wr gAt Ferfre qERT ®
gfaae & F¢ sdic ¥ fggemm &
frwrer 7 1 A UF YRR WEIE-
T ara off | R AT F a7 FAT
ggar & fr #% 7g a7 7aT Fgfan
¥F 73w § frwa wf, ¥ gg T
gaua fegeam ¥ A ey fFar

2 7dl, §9 ¥ T® wifFemAa &
qat forx 997 @ 7 @Av &7 Foar
g fran, 99 F @ ar gF g4t
3 7 wffmm &1 w7 adw
Tt 43 ¥dt | 59 F A= wrfwEsiT
& AT |G FT a8 T47 Wl &
o & 331 7 a0 5 g7 17 F an
FRAT T TEET BT AHAT & FIF |
tgE 4 BT aen o W 'rm
o7 AT § wifweT F A fRr a1t
¥ f& gv fegeam o oiffem 7
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ggT ¥ qewt # am frgw Ao
TR & st wfdg @i afe
B T(ET F AeH FT TN @ T AALL
¢ gf A% afeq FT af 5 feg-
@ oF mfas w1 3fags ¥ FEAR
Tdar g

IAT SgTA ®Ed, a4 Adl,
gfews woft o1 amn T fFar e
qrere weIg |t 4 et qaifaw
1 A qafe adfig & w1g7 « T8 0
IF ¥ @ = w1 Qar ar v fgg-
= oF arfas €7 gfraq & sedrc
da12 139 919 7 fors 7 awifeq @ifear
F feargn wwsm 5 ffr gz 0=
AR TARTLHT F H gy I
TFEAT UHTH 1 qa@faqdr fediT
39 Fid ¥ FmaE gur ¢ F ame
& 1el B WA gHwT F9T _AE

wATe aran, fow a0F &, fag 4
T aE F A Y o § faw
FEAFT FIIL F AHA & so% A
F FT AT A E AT T T
F1 FA9 fear & ag fAgrma wa
g oAk # oA ggmw A
qIOAE TAF FEL WOH FEW AR
Hiqar s 7R At g #
Mafere fam § izt &9 & a9
mw freet geT &1 aww fear
g g fagi qeeiw fear & fF
e fergeara # fgwar @, faegwr
vy g faw a@ ¥ f5 wwm, @
T v qE | afew qF ag E fE
fom o e sz FoiC & o
@ 4 q1 3| I TGl & g T
T w awfeEa fear ar w1 S=EE
FE1 A—HAM IFA 4§ A9 TF ATEE
T F—fF A g g
g, 3@ @ A F NG @A g
I wgar fe £ 7wl & S
1952 (Ai) LS—6

wre feft aww ga 9 fet g
qeF F gen far @t € grerd AR
I ATHAT | I3 §HIFT & | gH AHH
Hrafaes gl F OF ANC ¥ AG
I 6T | AfFA TH 7 91T FT HFEH
& et aeg *T WFATT AL qATAT
Fga—FF A7 & arg fradr @R,
frat It AR fFad & &1 waq
fegmma & faon, afsw sawT S=w
¥ orfeeae F @9 faw FT g
HAFAATH S WE |

IR AT AT AL AR AT
AAFT fewaegw ¥ J9agL F ey
T aCh TAT FT qEewg I 0
# FFAYL F AFC FY TF FLHATAAT
T H AT, 3w FfF A o aqT § )
7Y 977 AEIY g 59 AT § e
AT EEE WX T FIW GF A1 A
AR qraE A g gR | | T fRear
TEAIFFIE AL G | AW A FE
farg-waammt #1 agrd 9 4 1w
¥ oY qrgr g owd fgg A fgg Y e
R fog ¥ fg framo a=d § 9g
T | WY gEdr aga & Sy 9% qar
AT | THES g ATH4Td gH 4%
2| w1 Wt 37 & i o wefafaga
fow g2 aF 39 @R GR° @HeE
9T G F1 I W AT FOAT[H
9 9§ FrAAE v & | qF 45
Fg0 gy frgraa weaw gar & fe
stgt gt W e e gara wefafada
UMY & &T FE I AT WOE I
wifaw wEf a1 797 fF W 99 9 g
qIAE FT qF |

g frgraa wwaw & f& @
qrirE F1 OF IIHAT AT §, O Sgd
TAF NI FiaT & A% F a@fama
uF fegart ¥ Agmw wdge s
g A% wogT # ag 9w A & 5
& farelt »fY worgw Y a1 T WA A
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{ =it 510 7o mfew ]

% frefy ofr AT e 7 e < Ty
= | # et o AR A o W
T T A7 A AR A AWEA FAL
faar & 1| & 99 wew * faww ag

waw % fFar 39 fage & ad
Zaar 5 g weemE € @ w9 R
FHEAY A1 9T Iq A FT T2 B T
AT SHEY & § HIT ag q9T F Frfae
g1 3 @dw w1 g AT ge |
¥ 9 Y T B} T A g |
§ WX 6 FY Y 1 Froeandt 78t g5 )
W9 AT T §EAT F1 a4 TH gATF
g AT TF TH THA HGATT FT
T ¢ f wrfeer mfeean st €1 79-
& <fam wEET 1 g g,
gardt gEow F fod @y frgraa s
@ A fF 99 goF F g 5 wWifE
g TS At € 5 O F19 A
g @ f5 39 a@ # IUW@ FW@ &
AT AR T F g, IAET
firegare < T | ww gar qg fE
fom ag" & @z ¥ 9 ¥ faar
% AF 9 a1 gfw ¥ aga fasr
faar wifs g #rgw g T 9t fF
gt 9T gANT GRN AfHA I AQSET AT
fora 5 99 aFa FFag 1 T
gt a1 S gfew 7 fgwrem 7 A
R ifmerE awew & fF 79 R wF
@ A TR wgrwn W fegd
TEaT A ag wowAn 41 {5 9% fgrw
wETE § 6 ereT w19 7 9g #9) w@
& waeR v qfw &7 T g
fieg AW WA @ I TFTEE
FW E @ g AL GBS AHH 7A
1 & AT T E | T T A |
T e H gH Yo FUT ArTawd & | g
# weg @ ot g aRY ARat S
o & § 1 e e fog oy A
A e ff qwd £ | 59 qow §
¥ wawan § 5 aifeaw o @ A
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aw ¥ s B gEa W fege
# faomw  gEEd 9 @w A @Ar
g SHET ATH off "AgrET @mr gr
a1 Gfeq STATETATT AgE BT | T aqET
FT TLHE 8 7 T gHAT & w7 &
Fifs 57 gaAa F1 A7 F &7 A
T 7 & wom w3 # fgm far §
sar & dfeq s fgE v 5
fodt e 7 F felt F awe @
aew ¥ qefewa oF wEewmT & av
aifaas oF AW F gARfanfEr
FTHOAFT G AgT wAr | A AT
1 foly ga ¥ # T@ quwar
T gt A Tegfery < g € afen
& ¥ 71 dee ARG S H4d @i
¥ qg "% g fF ¥ar W ¥ @ @
FqA WY gEAT gfed FAOF
fag oiffew & ®7 woewm
TN & qG wgArar 91 7 9 97
gFwa T8 & 6 ggEaTe WY W
F AT F AT AT qgAHTAT FY
forar JeEamr wafs wIT LT S
R ¥ W Ay W # TR qEemm
9T W EOH § | WY TR 9 17,
e qaaaH( &1 fawar steaEmar afer
g 7g wuw %< fF 37 S A
AHAT & W SHH F1% ASEAd Ael
woft wfer, @@ st s AR
@1 | w9 fm awa o
F1 G A wEET A @A A gwen
frr @ wEE G & wR
o 7 e ST, 9% grg 4 R a9
w3 A fema 9EF @9 9%
Yo Mt 71 7 g6 A [ATRTAR
S ¥ Al wege Wele & q5F
fra go zv§ frd 7 S AW A
o9 IEh T d e EFE R W @
g ot Jax mfed wgeww § “feg-
= faeamane”
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#w fergeam ® @ &1 @
ToF § | 39 UF F ATHETT 398 g
TR A G A & fF
IAHET EAT FIE AT ISEA AT
aifrat #1 s aodt sfadi w7
W T A, qArEa A T gt o
g wot afagt # A swetl
FT qA ArAT ATfRU |

o AT A Y It ¥ T
o f5 @ SR ¥ awg F 9
Qe FT g9 & | 9T T qg g
g1 1 g9 TF F0 F71 qE@w @ awy
ot o g7 e foreft &Y< g a1 ara
F F9gy 77 9 7@ ofeer g oar
o £1E &Y, T F AeET FEwwAT dar
F & A FUEE FAT A_S E
AT BEAT FT qE WeARM A §
& 37 arfor #Y T3 =2 T AT g
arfag #t f 7% @g 1§ T 7=
1 g § afeq fas arfeems s A
F=e A wfsear & agm qa Froee
o &t w i 1 g s FaE w1
s frrraa # W% oF smw frema
FITER AT oAFA H TGA AT AT & AV
fF &% a7 i | T w4
forraa & WY A 3% A% F "wwEd oW
farmaa F% &1 "YWL IEFT 98 Ty
FT AW TT 24 & 5 39%F g fedr
I e &7 @rq &, Y w7 3 ferwraa
FY R FY A 3 | w9 oy TEAT
ST WEF T A FT WeH AfEA Og
fret 7 f5eft fam wF F @
HTIHT gAY FAT AR FAT AT |
amEy ag dmar =rfen fr adfena
UF qEEHE F AY qrfeear wv wo
a7 fFar | arfeerT wy et
forar mroy W Al W wEafaa 7
W AgAface AAEAIAT F1 5T AT FT
wer & fF g wfed 997 a% ofF

T #T ALN WIAT | W HTOE Jre
odo Yo & AT AT TEF AgAT HIT
F0 F FATAIl A, X A€ FEA W AL
arege i ¢ fr S I R A
AL AT FE GE AT arEd griae
F1 & fau Rt & I
foam | &3 F oft wrivr YgaT @ Ggmaw
g %7 &7 0o ) |y A fe-
AT T e o B e w3
# fogar mgw o SAwT W@ &, SAT
e W et wr A W@ gem W
g9 39 TC ®1¢ Bl A1 FC a9 |

A gH FEACAE QAT I
1 39 fggeam # fogsy fr aarde
gt ga ¥ foeft 7 § ok fomw f
FE g T ag FT AFT,
o HTY FT T 9T a9 T E
I w1 AT @R A T

“snfgg &1 Few ¥ FfET wF SwAw
FIfwT 7g Tmear 2 fw qaemi £ § 17

B 9 1 g FFH AT AT
fF g mifFem Fode &1 g8 =wOHT
Saf #gt AT | wTHRr AT =Ifeg
fr gt T 20

¥¥ o e+ w05 §F weamd
st 5 ga A F e § a8 J9q9
T AT IAH GINA gg arAT WTT
e @i fow a99 awnx & wa ==
@ I8 oF Ay et o afea ar
faod f& om ofsea &1 oEeRE
a7 | IHE grd § 4A 47 A arane §
&, &t o g off | T AR TR
arear gEe gt f 98 wfee @0
A A7 WX I qgE AT
A s faw T § Jfes o w7
gAY T AL F qAFA | TF AR
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[ %o 7o arfeF |

qAAAAT ¥ @ e f5 33 awg
¥ T qEAF A4 A0 AT fow T
F1 I |AT aF G AT A7 IH
|17 A FFTYT, AAE AT FAA TR
T mifgz ag qeF WIS W@ 7
T ERrwd ¢ 5 AR Ao T L Tw
Td g wifsrs g7 w9F § dgafoa
FT ATHIAAIE FW F qET FET FAT
L1 S

Shri Aehar (Mangalore): On a point
of order. I find the hon. Member is not
speaking either in English or in Hindi.
Under the rules, it must be either
English or Hindi. I am serious in rais-
ing this point of order.

wnit waty (fafedy) @ w@ o
F FEECITT T Y ITAT A ¥ OF
AT AT & A 6T ag welT Ay v
QAT § W TN g 7T TA0F FEAT
FETCE |

P oy o - el

e e il I S iR
Spl came iy 8k Wy
U Lilkel K gyl (wl ] & (iRl

[- aysa

Shri Tyagi: I might make it clear

that my hon. friend wants Hindj or

English only because he is afraid that

the speech is proving very interesting

and he is not following it. It is on
that aecount.

Shri Achar: I am serious. I have
referred to the Rules of Procedure and
Conduet of Business in the Lok Sabha,
It says that the speeches must be
either in Hindi or in English or, if it
is in any other language, a translation
of the speech in English or Hindi must
be submitted to the Speaker in ad-
vance. I asked my friends whether the
hon. Member is speaking in Hindi and
they all tell me that it is Urdu.

Shri Punnoose: It is enough if the
hon. Member translates it.
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Mr. Chairman: There is no point of
order. The hon Member may resume
his seat.

WM wo ¥ aifew : TH TR
awarE & fF & wuAT a0 e e
F1 7€ TAAT A, AfFT A= Al
¥ § wifew e

ST qTET, § WT FY dAog I9
aws feam <1 o f ag fadh gawa &
waet 7, 7w fegeara ¥ e any
arfaegi & W wEAT R | qF F A
T § — B IAR! YA TE qAHA—
fe 5= feve ¥ agi gr@er & 409
T AHEAHT T AT &1 TE 9T AR
ag g5 fggea &1 <y www
X & Tl g W qEy 9y g
gfFa gt @, J@agA H et ama
aEeEET # a2 fFar oamAr g, &t
g ¥ #gE e afgs g FT
AT FI@T & 5 7T qH qAAATAL Y
famar s, at F Y 9w wEm
T ¥ woewEl 9 FHAT g g,
Y 5t e 3 w2z 27 § fr w
Tt § et fag 7 UF AEEAE WY
ar, @ 7 3 fgegwi &1 AT & S0
gm A e fedt gEewE 7 O
fgg #1 ArT, @1 F &7 AFEEET B
MY & Igrgar | F gg AT Agar
g fF J aa7 av=a Faf W, AT wEr
w7, R wT efafrga w2 O, A
F n Tt T, A SwglEd A dw-
afsT F1 AT a9 # Forer awwgT ¥
Y qreas Ag | § qg AT Tnga fE
it dYo wH o o & H7a, frga vg-
firez q1#T & Fea T WY PR 97 .99 B
FA AT MFfeat agt | WA A
A FLIATZ Forg A AR @A
F4i AR AA | SAEY I, F W A
JISg AL 3T QAT FT qaeeg 59
gAY aw fad @ fag feamr



1431 Motion on PHALGUNA 3, 1882 (SAKA) Address by the President 1432

TR § Fawwm a eefufregaw
& fagre & & fF a1 gl gHuT
AT K Tg Uy ST ar TEr g,
gt 1z # gu iy 8, 9 waefat
wT AT FXE

T F qre ¥ F 9g FgAr g
fRremagammarwa3 § =
IFTT AR fAT B ®Er w1 g
e omit wr iz W oaw g,
T & g AMAG AF T | IHH
T AWy @R F oagh ¥ Eem
wTH fHar | 99 %7 enfew A fF
g" fergemma & @m0 3@ 0¥ 9T, o9
g7 gimw § oF g dEm @1 @
£ A @t 1 A d qrwal 7 awi v
wifswz gawa ¥ fg=me awmEa &+ g,
TET F U AR |

o UF qEfAT AT ¥ FA
fadgar &1 faeay =@ @am ® @A
#F apfega v Fndrd & fear
s fadar w1y sy § 9 feraar
AT g9 FT T 9L 8, AAS AAEA
IEgT &7 ALY arm, SfE 2 Oy o
T & % wre g S — faw
st A &Y 746, gl wsfafdaw
T 718 6T A—TH FE FTET T
g fow &t &1 aet = g ®I
T T & faes greEe #1Y,
&Y g9 59 &1 Q41 § 97 | g7 qg &
et fF gadt At o 3w 5t
QFEHIAE TX, a1f6 & 9 97 T
ET I | 7 TR IH TEE § 9
T TG A © §, afew 7 W T
& govow faar wweme § oF asade
TIFIAE FT T 3 HF g7 F ATIHA
T ST AHIL BT T T UET O
& o Y Fifrr A E

T A HAGY ¥ w9 F Ael
seafEr #7 gFOR &1 §e-wEeH 9T

g

»l o) .bTTJ-_:ﬂ;,?]
Ut - ale e Qs (pess
K ey (o] S oin idyypads yduo
d Kipppad y0e = 9h U aode pud
2 LIS gaks (paed yhe gyl |l
O S J £ SONY PRt
Toghye 5 iz Sy S SIS SN
unlrd S i LAl 5 e
gD ] = Kb 4 g
4o e oS fan )
sE oy S S ol als cay
o Y e Lpps s e
3ol e 68 B WS o g
O WS K a5 as
45 e gl S Yoy S yf
=S e

oSy o S 1= Do
MU g dkoa wyand Kl o yla
R PO P S DN
W S sy w5 ess
b eshin S e Gl Y
ot eehen (e g G
2l gfolyy gyl Feeyd gyl | samy
4T g - e S 6 Wl
p & Sy 25 B gl SLexi]
aur yl 23 glun - oS loly,
pl =l opieS lan oS pyld
Y dad Fa o e L s
A S 0y e gpakend
ToeS



T435  Wotion on~ FEBKUANY &, IS Address by the President 1434

[t - - <) ]
W & ol ol - Yy U
Ja ool & En le¥ ol ol 5
S U 5 paasS Ol Olg (U e
S o o 2 e
e S yaadS dghe S by o2 &
polad o K uar b - S b S
e a5 puedS S S
Solyl -als Wi igen
o peyd )}' T A S Y]
yhehS S I lata o (e iy
im0 JE S Gldhe -
P JY PR TWR g W €
S 2 Uy US sl S mpud] e
oty S e o s £y atS
gl Lokl kg gt - K SO o

- 5 5ladl 5 3 fxeegaln
oSl o 8w e e
€ e & ppody o -0 d
oped ont Ty & ol - WS b HRe
o WSy S s K o
- e SR A BS iy
Canl iy S sy on S
S Lol e e 2 U e
ey P ket 2l S gy oA
ant Sl - e b il ¥
PR 1) AUL;T‘,I.H sol 5 85U 2
yl Ry on & K yde Sl WU S
U opae ke £l S sy
Sy I g eeaS i oy
yool (S ykhe S ple g2 U
i gk 55 S gyl ek S ypape

PR NI JF R &
- & Wla i

o -l genla QU
Wy 656 o il & - ey
ol L ge o e S
S e Sent Hie yf ¥ Ko
Uy Eap (ol 4 Upel L9y 0
o el G Regsds S Ly
- d W e pedS o il
o & ofiy e S Kyl
G sa S &S KiggS yy peiiled
o gl et ytpefii] o glus
Rz 8l By el 2l
S 8 Jys Ol o why ol WS
wakgin gl pkle Sl
[ W 7

o - e &yl ey = Yy Sl

S by e Al SRy
S otS S S Jo o Py
o DS e Gl e el
¥ g o yl 2 S Ak
Jur,a.r Hl‘ls,JLJGM»
ke S sy gl - 2
p samgd pahs ayeyd &) 2y
Lo &oyrge 3yl | yir Sloj W09y | yim
wiy & ey = yd L AW 2aaldye
Us iyl S ghpiyt e plasl
AW ke byl - o 0l
A can b JReysls ypesS S
8 & b oo o U



1435 Motion on PHALGUNA 3, 1883 (SAKA) Address by the President

&l -y b SR L el
pcs 2y g iS5 A S e
ol 5 2yl o s iy
ol dele & phegs by 4
W Wi pE W S
Spe 2 G 0l & S eyl A
st Il gam & - g am
op Uy amas S 2 el - o
By £ yeetS o) S WSS el
Rlasd oS 5 edy S
W ey S e J e
S p = & aiaia & - g 45 S0
R g o
€l ol ppen 080 - 2L g0
] gl S yae - 2 uyed]
Lﬁbémd—[ﬂmlz‘rut@uw
2yl ghyd AT - gylolyy A
Sl 4 gleale @il € eld
S GRSy ga Sl K K
£ Jom Sals oS b )5 e 2l

- alyy o

S onl & ey six e
4 gyl Bin | gy Sy ol
2y & ol S S &l S ylia
Syl oS CAEI’ S el Ui - gdo
W e e & Sy
ol - e e Bl e &S
IRes e plal o0l dyd dage oo
- D S S el - e
I
b <Y S ey Ay &y - |ye
o b A8 G e plad - 5
S b Jly

1436

ol e B o e b
ph By 2 gaim S gade | gee
b et = Bl oS goda & pole
Ot v et o ) I &
wladly & el -l L 5
oth R By K A o i
5 oo oS SRpluledd hls &
WP ol Jier Swe
Jrae oS wlla b U6
a2 Up ek e JY
Upp mped]  owly Spp X5 &
W i e U S 2
say S o pigRadadd sl
JU o S gl o e
byt oy el 2 & e Wy
- gl S ol
b S B ] el s
2 Up  aily S S gl
a Lp &l Sl e K
R ENS P & e e L
- U e el S
Ut Pl & e S, o
S e e S e S 2
ot S S b gl 03
ol el g3 caas S s g
s S @y @ oS e
b hde oy & (I o
add (] yae - AL Y syes
R A
5 & Rk gbd o Bl
wo ke 2 o b @ Pl
i S oy € G ]



1437 Motion on

[ - ¢l -2 o8]
S L e ny oyl 2 P
p roels Sl S ebr-a
SV onl - el S P 0
o P ke o Y e
I s koS e S
M) KR gl S aily g &
O iFaad] Skl &S 2 by S
elolud e £ R 50
S cngtan s -2 Jusal €
S o ob el o D
S S oS Sl £ 3L )
ad 8 2 Fla g e
oF & g Sy oo
whlas gl i 3 gl S
S o s I &y
Wi & ale ga & &l ol
PRt S W i
& S L By s 3 oedy
o gt S 6 WEae lae
€ o> K i o oW
LI wily (pl
n.s""s s ouin S o 6 o
‘J,'L‘.nj pre. v '|J" L)‘“" eblia
S a5 S A e
6 eals @l 8l 5 sy
el S W W) & S iy
X B S A eyad] el
Gt oyt e S WS onS @ 4
Jhbe W - 2 W e
R P Y RN o
B o Jole S8 S e
Llle d &g = gib b PN S

FEBRUARY 22, 1961 Address by the President 1 438

S e B e She ) -2
al g - Zet Y
an oy i e op Y
)%utﬂ‘ui’ L Sy
el ! b Bt 0t 0
o e ] - e Je
S chims & b Uemem b
Ipagd (S BN} wr e S il
PRESOR R P P
LK ae W o 5
wily b g W el o?
C oyl par o o Il
PN N ol o St
ISP (PPN SOt N
c)“(.“l o & o s o S
AL zan e Ay byl
Lo e ol & e
guS e - d et S
iy pae She ] el £
S cstams § £ pbes S
o ksl Syl £
S S @l pe SUS e
o e
g b on ewer S W
Jale Sl WS e -2 Sl
8 o Ul @y e S onl
il W e P eg W
PaSly WS I el sl
- UL-L‘*“"S L‘)I“'L"" Ogs U
ciga & W oW U ne
S ol @l S 2 e
S orlbes 0 4ol e Bl



1439 Motion on PHALGUNA 3, 1882 (SAKA) Address by the President 1440

¥ U ol S Uhle 1
S e Tl g oyl g Al
i Wl -2 s ST gl
Wi ylatue [A - Yy ey
& 45 oS Kypane &y o o WY Wl
ot o] e 2 e WK )
matly O ad else S
yhedS = oS bt M M L
d Ry S el ey e g
¥ S da e J2 S pleR
i S 2 e S iland pie
Sy e £l Go a5
Diw S ol 3 Syl ‘_,1-‘43‘}1.5
P ol -udls QWY IV
srdlass ol i e ofyiae
L= B < N L ™ S GURYVRN
SRSV S~ IS R
Sl Pyl X 53 )y
- olnsly GMagsde 5 BLY d,&f
S e el
ehilee £ e ) - & CKe La
Ut Y et ok S ogld apS
R e
ol o Unels A KT Lo
S s 6 e sile of g A
I R e
U dele oS LpiygssS 9l oS opaeld
oyt S o (S - glaly
b (ol 5 W Qe S Jaaly
W § Yrusly aper S wily S
ad by g eRiia g SOl -
o & g D a8 oS )
eIl S oy gyl 8 yie Slo
G Sl 3y ala gy O fr S
elar ol S mee - g S
Uy wlolud gl yer 35 lowg
g Koyt gla - e a2y
S ple S a gy

P oS b gy gyl co )8 Olany
2 ek ey S ey S
W S U sl e ke
Pyspr S 4me dlp S sy
GnS S B abS S 4
S gl S st Y ol
o J& (S i of et Pl
K &S g e el W Jus
Y ame - S b wl
et & ol gyl & st
YU e b Sl e
Pt S S g oS el
S AP Sl S e g
syt I,-’f,.?‘p‘l.u!s';ﬁ.-,,l
S K8 S et S st
dyt S S & Sye of ket g o
S o S W @ g
wl ea S Wl - ke S
Ues & o of - Lualy UyS ay
whlor S coplimy & Jualy
el (st oS RSl J e £
W phed o sl - LS yup
- d ‘-"‘ij-:ﬂ\_,-(utgnii.&-‘r
wlt ol S Oyl sy
(O L TR SN
W - e ap o sy L5
e ué‘.ai"._d")‘i"ui ]
U & iR gyl e Syth
okt o P e A5 & e
o Ut oy 4 gy S e
il _*5 T, 2 TLEV POy PRRETH [
a e S U 5 S fela
Ut ey - WS EapalyS
wl o B el ¥ axge Sy
2 Uk 65 ot o ) s
By g g il S S el g
Wi S S plee el Sy
by € o @ ol W yae &S



T441 Motion on

[t - ol - <] 02
En lay &5 & Sl A3 W 2
¥ oo 3R (S5 p ] ey
- R

S gl el elityi o o

R e e T
a5 6 i er )y
ottt M g S S = ey
ot e Sl -l S
gl 1 le ayled - yem SU

Py ot el 2 ey g
- Rty

Uy ame J6 4 j S5 aals
Ot b Jales & 8 lgman &y (3

Ula W oo & o8 g0

otr edgmy] £ GRG0 S
Sl -l g by S of @
- aly caga & Jela Ugo

Sotyd .J?" i o e S ca

Il ey &2 plal =il
Sl B pelen y yeb paae S
a3y e ey & T aaily @ dale
S e o Pl IS o i
&S 5 g lﬁd-uq‘gméll‘g!
5 - @yl K xSy Wl
9 o iyl B S e 4P
& 8- 6 P 52 e g
LT L R R R )
T
S U™ e e U
SO P BV S TV
o S K g s S pylelun Sy
ON 0>l P e B = &l
I T JE b

FEBRUARY 22, 1961 Address by the President

1443

o gy) e gt & gl Sl
- dlaygm g Wb &y sy gl
Sl - LSl oS &S 8 g
e e el ey e
ddoudy S 4y Oleatl oS preylian

""'éji._sl%-'._r:’*

Shri Aehar: On a point of order. I
find the hon. Member is not speaking
either in English or in Hindi. Under
the rules, it must be either English or
Hindi. I am serious in raising this
point of order.

w0l Al ow I3 R AT I
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FFCE |
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Shri Tyagi: I might make it clear
that my hon. friend wants Hindi or
English only because he is afraid that
the speech is proving very interesting
and he is not following it. It is on
that account.

8hri Achar: I am serious. I have
referred to the Rules of Procedure and
Conduct of Business in the Lok Sabha.
It says that the speeches must be
either in Hindi or in English or, if it
is in any other language, a translation
of the speech in English or Hindi must
be submitted to the Speaker in ad-
vance. I asked my friends whether
the hon. Member is speaking in Hindi
and they all tell me that it is Urdu.

Shri Punnoose: It is enough if the
hon. Member translates it.

Mr. Chairman: There is no point of
order. The hon. Member may resume
his ssat.
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N AT T FE £ | WK G
#Y draradt S & wT aha T
AEE qTAE AT g A A
fratewt & o W w2y ofge oo
¥ regafa &1 owa @ s wifgw o
afz Gar frar v ar & oo # e
3% | TR | A FAA AT qfew
¥ ag WY SrEar § 5 owwe g o
dmr 9 o gfee w §, @ g
g A W arfeeTa & @ & g
ST THAA §, IT0! 36 F awrAr
g | ol &% &1 gW Wl #1 ey
W 9T W N W W) = fow
WA 73 9 § dfeT e
o1 o v fF oad wor Aifs #
afadw Fwr afge 1+ 9e W,
ferras w2 N, TR F Ao
T o Hlo WAL FATL WHEAT FT HHTI
FT ¥ A e w1 W faer w19,
WH AW W 0F g5 W
ST AT AfRT AT gATd @ #y
T Y EE |
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77 ¥ oOeOHd & AT HTE
fad i g sk art A gg vgm  TEA
TR F1E g 78N @ FiF gardt aw Ay
It 3 FeEew & gifag Aifq § aw ok
BT 3 I9F U S @ § NI gHAT
w gfer & SR @EfF 1 3 ooy 7@
# & § 93 wfas gfee & fogd gu &
a1 gEdy avfas gfemt ¥ fog? g
g, TF! deEw grw g Arfed |
Ffeq w1 5 7 7 39 fa g faaas
fem @ s e R It SR
g g | fF wew @ wY dvw 3|
w1 ghmm ag F=f T8 & fr v 9w
T F qEE ¥ Afa & qfafad
F< % fomy fF o 9« F araE
F97 % gy fawrE | & O WA
Y Fage # A g gan & IRt faw
Fogiaai I d  Far F g5 FFATE
i FawgT Fvs 9T I@ g fawm ¥
F1 1 91 i g A A qrdrm woagr
ST |7 3 Y ST AT @ g 4
foaiE 78Y &, g 7@ F wlawiai #
wamﬂcﬂom{oiﬁﬁ?m
o wfagd g7 gAY § Ay 9 o
¢ & v ardm &1 agt ag g
qEAd gE, AT 9 W F:, 7T a9
feat ¥ aqar mf &+t @ A< =iy
feafy =1 @3 gu wre fafaed &
arfoew gar fear mar @ @ I
frar 7 fafaed agt 378t o g@am
@it qg g awdr N7 Ffe @
TG FT HAATT HEeA1 & (FT AR AT
€ FAT, Heal @ AFAL F AL
wOE TF AT 57 GHC AT AT A=+
foradr amfequr aramawr farer | &
FEAT A1EAT § ITRA flt W F of
foear snd, Y waewET 7 AT ¥ av
fergedi Y 91T &, Iu=T favay T Sy
wrfed T A 3 3T vy w0

#few Fwage FY gearmt Y wuf F@

T gark fr ag =t o oy §
¥g T g g 5 fFdeme &7 o
aferm & faomr anft & 9@ = aw
bF AT g1, Ao ¥, g §
et F o F a5 fFw W A}
feafq amd 7§ 4t o few g
T FEY oY, Fw a7t # & Y A
& s dEredy § g w7 Fe
g9 &, 0 § A< § we A 0w
TR 7 T W are # e &
TF T @a AT awE A wfed
FAAM ATRAE | M RA A AT T
w3 qar a1 gart 2w ¥ e arfee-
T ATIfeE 9= @ ) & W e
¥ oAt 77 oo foged & faed &
g a3 T frara v &1 a9 997
AT AN 7 ammar A ¥ 31 famemy,
1959 RTgHTL 2T H 57, 144 Tifeeam=v
eI fame aX @ 91 & F 9
g a1 f5 57,144 w1 arfeeae
amrfer fegea # @ @ & #ar oW
F1E 30 T6C F o & 59 & e o
Y zafy aare g 7 & A A
TOF § fgram A @ A T 7 qg A
oft F g5F T § Fa7 A7 FF dow wiw
¥ OiFE wTT @ g 9% § qT I
F wfafa gae Tt § F09 98 99
g qifseat amfes aF & o faen
e F frgEm A At g @ &
# st e g i 7 o faem o
¥ a3 T g fergeam § @ @
o 57,144 1 fF fogard & fae
FRARRLIFANTREY
TaHE FT T@ qwT Fr faem & fF
FgH gF T Qo Yo 7 AT ey
Fag g7 & fF dwege & Fvv §
fadema & #vg #, qRArEgE ¥
Fivz #, fraAdr F Fie § ofEwEm
¥odge afawi g wr g ?
# W TR {19 a9 F1 g =Y
¥ sz g f afee § e A
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[ s Y]
Arrfeet w1 ENE 3 F ogvaw A
MY qoAy g F qedt a7 F, O g
TS AT § |77 FT 57 THT F
favdor s & s I ¥ afg &
FIaEr F g gAa €, 9 wfw
FAHAT W WICHAT F fod e fa
% oft afgs w1 )

oF AT a7 g faw 9v 5§ g@
A & WX TER A A0 AR @
AEATE | TG F T FIET TATE |
+9TE T9TGF W T 7 F ATH 9
W 99 T §F ITRI GIEHT T
WX & aifAE a9 wX, aF 5N S
wafa 788 & 1 afe gt g ¥ e
sUst w9 fagat & o1 @ & sow
IR qF g F & g § oag of
AN AR ! UF HATRT T T ITC
3 U {5 @, (8§Y FT UZ HAT
HETET 7 Famn 47 5 gart 3w  fagy
= =i & SO 99 F wue F fag
3¢ FAT I3 AT €I AAT | wH
FY ag g7 3 g i faw 3 & e
T, 17 994 AgEa 99 gF fewfy
u T g fF a8 g i & v
& & 37 ufw #v fear ww fage
w7 & 1€ 79T F fod mite qr )
HIT HAA 7T % & O A w@iw
9T St fggra § a7 @ & Wy
= I FT A gfe ¥ sww e
grfawe afoomy faasti | e & &
¥ gAY A9 QF AMEE a7 § AR
oL 39 g4 1 W qET FW A«
3 &Y AT Y F AT a1 a6t F A
ARNAE WEF! TAH T2 | qCEE
M BT AR AITH A g, FA F oY
Y AT FY Feafy adt o W )
AT AT AT I/ HF7L & § 994 g
faaalt darE SATET T EE | T
HATTHT THIET ¥ AT gF T WK I9F
ey § faare w0 R
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T AR HEmE o | § fed F
¥ ¥ Fg FT 99 T9T° BT ITHEC
F W F AEHT 1 Ty A
I WA F a9 Fav & o owarad #
fet 1 o 29 A7 faaw ¥ wwfa g
g fefr & Fma o s oy
¥ ey figt wy #rdey 23X ¥ fag
wF FE A ST
T dffal w1 ogY ¥ arg a9 swwar
&7 7739 g, afew frm e ga
sragfer &7 fagr @ w@r &, wamEA
¥ fet w1 7uv femfa @ @t =
3 Y faeger gy e oI 9IET |
awafa wetew, ag foafa faspe zdY
ST AT ¥ AN sAEEE & g ardy
FATLH F1 OF A< UHH § 919 & ara7
FEAT AET F I qrar oo 4
F AT H T FIF AT |, TS AT
W, AR AAS g A AT | 7
QAT T T G F Td T
W o FFE I A AT AT T
aTq FT TEET FT @A TET Ad, IR
gata & "@f =@ f5 = 1 @
frrsmo 1 e f2T W SIA g
frama szl & @@ grar FErEe
FEm wgamaw & et avaedt ff
F 8 wgafs A Fg d fraw
ot g @ § Ffe wmi e s g
| R E AN E oA
oTT T S T AT wraTs ¥ w1
& "Fa ¢ | faarg o @@ A
gaedt & o fgr & Ao & o gw
ATF T T FTLATE A @y E AT qAv
sora g1y & fF A d #7 9F qar &
gfrdew 74 afer e § ey
qifeaiz &1 sfadeaT & @r & 1 /v
d ama dfaw ox 437 a qTAg
gaedt ¥ 95 awar g f fe3e ¥, 9w
Fiag fafrdte o= oY, oo Ty o
¥ o T 9a7 91 5 ga faarT T §



1455 Motion on PHALGUNA 3, 1882 (SAKA) Address by the President 1456

ST F R e 7 TG 7L, A7 FEA
w7 g fear ar 7 owo wow gaal
9% g9 TH FT @9 9979 (F 77 IFE
oqFT ag TorHEr gt fam ar fw oA
Tgr a7 w7 fg=gr wvar F:7 aqi w7
g qA9 q1 IUHA AT #9197
AT AF FEGT G F AT oY gH IAHT
frag g xR E? WIFT AW
& w9 gaa wuw dfqu ¥ fe=dt A1
aerareT &1 & fmrar o 9w mre
t afrge ofses afew sfga 21 ferfa
@ 7 Tgefa AT Tw owmRw
frmem a1 WIT 99 wee # o fF
ve A, 1eco &1 famer a1 werafa
ot 7 famr v fs wfas g fami
w359 921 & FI¢ g9 qZ AEA fF
o qTe THe Hte & graT AT ﬁllﬁF'l'ﬂT
2 & waA F wreny & Arg A o=
Fourerm FoY g1 FfEw it g
sETe # vE g gFY F e A
g 1 #ze gAREE Afaw F q |
g9 FEE A qAT F FrAd H 4g
fomr a1 faamm § fF g5 § g 0F
Zh, 21 o9 ar faor w1 ¥ & GAw
HAHAT F ZI AT 0F q97 §7 FHFC H
grm fam# wrea &1 8eg Wi 7 A
freft W &7 ATEEH FAT FT T
& oar wwAt 2 G1E) I F A A=
Hfed fe ga AT 9T T 41 W=
&1 &t qrae ) fasrg &7 & HAA F AV
A0 HIT Fa JY AR, WA qTETAT
F Amegd F oy & fag | oo
s T feafe go dte uFe Hlo
giqifr s awar & f5 g
govaw ¥ fedr 1 gy weg famfar
wfr 2R §1 wm wa fF T ot
S ¥ muw www § 4 offmar fae
@ w ag A aE o & fod oag
ST zEAAT 2, W OTR A

aury gei agfers Aify & e ¥
1952(Ai) LSD—T.

Wt s 99T gt E 0 9 gE A
T T FY, A1 wEew FrAT Afge fw
W ATHFT FY 9T 9130 fgaw 97 &7
g3fa wamm g Fe Tifed ) g
fawra # qrfeear &7 #\r § od F ar
Tgt frrd s 7w &, T F fanma
®q ¥ mweay a1 7 a1 fraf A1 ogeq
& Afe gury sfravi- & A7 gAY A+ F
fawm = §, gw vy qfeE arfew
T I9 2 E AT H 5 e g
& fawm from & == 7 Y 9w
s & faw =1 7 frod, w=
& gé fegmm w1 famw arfee
F firrar werd A4t fgdh, S9 # fame
Wt AAT # Fewdd &% "I
A &7 gfaT @ifg =% s wi
T FEE AT FOET g9
2 F¢ Fedt 7§ f gt a0 am 7 Hiv
HYZ FT TF T, FGT A HIIT ATHC AT
gz dAfa @1 afwEms &7 =«
797 AT war & fF 9rsr Ar g w179
fava & ggar & o soar Afed w1
WA ATHIC KT 35 THRIC &K A3
F1 afvwe FA7 Tifeh 5 fow & 2 0
0 § #7379 fagm & w117 71 5 @
gt Ry faafa s osmar
WITH ATER 33T F A5 FT F6AT

g o

Shri Inder J. Malhotra: (Jammu
and Kashmir): Mr. Chairman, I rise
to support the motion of Thanks on
the President’s Address, moved by the
hon. Member, Shri Bhakt Darshan.

In the whole Address, there is only
one portion which is of great concern
to us, that is the reference to the bor-
der dispute between India and China.
The report submitted by the official
teams of India and China have very
significantly brought out «a serious
matter which concerns the legal and
constitutional status of the Jammu and
Kashmir State which is now not being
recognised by Communist China. I
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feel very strongly about this and I am
sure, in the Jammu and Kashmir
State, all the citizens, and also in other
parts of the country, people feel very
strongly about this attitude of Com-
munist China and the stand taken by
Communist China regarding the
legal and constitutional status of the
Jammu and Kashmir State being an
integral part of India.

I quite agree that we have to pur-
sue a policy of negotiation and we
have to solve this border dispute
peacefully. But, at the same time, if
the other party is going to be un-
reasonable all the time, I do not
know how far we can go ahead with
this policy of negotiation. My sub-
submission is, unless and until Com-
munist China changes its stand taken on
the status of the Jammu and Kashmir
State and her policy of proposed talks
with Pakistan to settle the boundary
line of so called “Azad Kashmir” oc-
cupied area now with Pakistan, we
should take a firm stand and tell Com-
munist China that unless that stand is
changed regarding the Jammu and
Kashmir State, there are not going to
be any more negotiations with Com-
munist China on any other part of the
border dispute. At this juncture, I
am sure the who'e country is agitated
over this situation. This is a very
serious situation. I am sure that as we
people of the Jammu and Kashmir
State feel very strongly about this, the
people in other parts of the country
also feel very strongly about this. I
only hope that in view of this new
situation, the Central Government
would certainly take a more firm
stand while pursuing a policy of nego-
tiation with Communist China.

Communist China has created a very
funny situation. I would just draw
a parallel. Now, Communist China is
trying to negotiate the boundary posi-
tion existing between the so-called
“Azad Kashmir” area and China with
Pakistan. Likewise, if one fine morn-
ing, India also declares, that there are
two Chinese Governments in this
world, one is Communist China and
the other is Formosa Government and
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if also we recognise that Government
as the equivalent of Communist China
and for our further negotiations re-
garding border dispute, we are going
to talk with the Formosa Government.
At that moment, I am sure Communist
China would come out with hundred
and one protests. Communist China
would say that India has no right to
do like this and India has got no legal
or moral position to recognise the For-
mosa Government for border talks.
Likewise, Communist China has taken
the first step to create such a funny
and complicated situation by recogni-
sing the constitutional right of Pakis-
tan over the so-called Azad Kashmir
area and is trying to negotiate the
border with Pakistan.

I welcome the recent resolution of
the Communist party of India regard-
ing the India-China dispute, especially
where they mention the legal and
constitutional statug of the Jammu and
Kashimr State, and recognise it as
they have been doing in the past and
declare their intention and their atti-
tude telling very frankly to Commu-
nist China that even the Communist
Party of India do not in any way
agree or lend support to Communist
China ag far as the Jammu and Kash-
mir State question is concerned. At
the same time, I would ask my hon.
Communist friends, that if now Com-
munist China does not change its
stand, what would be the further
action taken by the Communist Party
of India? This is a very good oppor-
tunity for the Communist Party of
of India to prove that as far as econo-
mic policies are concerned, they go for
a certain ideology, but when there is
danger to the country’s integrity, when
there is danger to the country’s fron-
tiers, the Communist Party can also
stand against another Communist
country to defend the country.

After this, I would come to the in-
ternal situation in our country. I
would only refer to one aspect of our
administration and that is agriculture. -
Many other hon. Members have refer-
red to the agricultural situation in our
country. Some of them have again
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emphasised the need of making ferti-
lisers and seeds available at the right
time to the farmers. I quite agree
with them. But, there is another very
important point. Unless agricultural
research programmes are planned in a
better way and the agricultural
research workers are provided with
better facilities and better emolu-
ments, I really doubt very much that
any good is going to come out of the
scores of Agricultural Research Insti-
tutes which we have in our couniry.

I would like to point out a very
serious situation which has arisen in
the premier institute of India, that is,
the Indian Agricultural Research Insti-
tute, New Delhi. From time to time,
our Prime Minister and other Minis-
ters also have emphasised the fact that
we need technically trained men in
our country. Every year also, we send
quite a good number of our young
people for technical training in foreign
countries. When these people come
back to India, what happens they face
is frustration.

I will limit my remarks only to the
Indian Agricultural Research Institute,
Two months back, we had an young
man working in the Entomology Divi-
sion there. I would like to draw
the attention of the House that it is the
same division of the LARI in which
Dr. Joseph who committed suicide was
working. In that Division, this young
man who was the only expert on
“Fumigation of storage”, was working
He had done his Ph.D from an English
University and he had done his post-
graduate work in India, He had been
serving in the IAR.I  Entomology
Division for the last eight years.
After coming back from England, he
was getting only Rs. 300 per month.
After three years of frustration, he
decided to go out of India. He applied
for a job in Canada. We all know
that ag far as Canada is concerned,,
certainly Canada is a technically more
developed country as compared with
India in agriculture, The same young
man gets a job on five times more
emoluments in Canada.

I quite agree that as far as our
country is concerned, we are not in &

position to pay to our technicians and
our research workers as much or the
same emoluments which they can get
in Canada or America or any other
foreign countries. But at the same
time if we do not pay much
attention and do something for
our technically trained people, they
would aiways be getting frustrat-
ed. They would be applying for
jobs outside India and would be leav-
ing us and we would be losing the
benefit of their services. I cannot
understand this dual policy. On the
one hand, we say that we are short of
technicians, we give scholarships, we
take loans from foreign governments
and send our young people for train-
ing while on the other hand, when
they come back to India we are not
in a position to provide them with
the right kind of jobs, to make them
feel happy here so that they can give
us the best out of their training.

On previous occasions also I had
been emphasising this point. But now
I feel that if the situation is left to
deteriorate like this, one day a situa-
tion would come when we would be
absolutely short of technicians, rather
we will not be having research work-
ers of that calibre in our country who
could certainly contribute significant
results in various aspects of science.

Recently, the Central Government
have recognised certain research posts
in certain research institutes and have
named those posts and services as
“scientific services”. I am again pained
to bring out before this House that
again the agricultural research services
have been ignored. Government has
now created central service ecadres in
almost all the important administrative
services but no central service cadre
has been created as far as agricultural
research services are concern~d. When
research posts in other research insti-
tutes can be recognised and named as
scientific services, 1 cannot under-
stand why the posts of research work-
ers, working in the agricultural re-
search institutes all over the country
and doing work in the scientlfic field,
cannot also be recognised as a scien-
tific service when we recognise that
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agricultural research work is also a
scientific work. Therefore, I would
submit that agricultural research posts
in the wvarious research institutes in
the country rhould also be recognised
and brought under the scientific ser-
vice created by the Central Govern-
ment. Their grades, emoluments,
allowances and other facilities should
be equivalent to the other scientific
services.

With these remarks I support the
motion.

Shri D. A. Katti (Chikodi): Mr.
Chairman, Sir, during this debate
many hon. Members have referred to
the forces in this country which are
anti-social and have stressed the need
for national integration and for unity
among the people of India. National
integration indeed is very important.
It was important in the past; it is
important today and it will be
important for all times. National
integration is a subject of paramount
importance today, specially in the face
of Chinese aggression.

China has occupied our territory
and has committed aggression. She is
not willing to vacate this area of ours
in spite of the fact that our case is
strong and we have proved it. There
were negotiations to settle this dis-
pute, but they failed. Then the term
of our officials placed our case before
the Chinese and before the world. We
have all appreciateq the commendable
work that has been done by our
team. We have proveq that the area
occupied by the Chinese belongs to us.
Many hon. Members here have ex-
pressed the view that this report will
help us to win the sympathy of the
world. But the important point is
whether China has got any respect for
world opinion and whether China is
concerned with the legality or ille-
gality, or morality or immorality of
what she has done. There is no ques-

tion of conscience before them. They:

are the aggressors. Therefore it will
be futile to expect that the Chinese
would one day surrender to their
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conscience, vacate the area, come to
some amicable settlement and live like
good neighbours. It is futile to believe
that. In wview of the experience
gained so far and under the existing
circumstances what our hon. Prime
Minister proposes to do next has not
been indicated. But somehow I feel
that the way of settling this problem
by way of peaceful negotiations is
blocked and there is no meaning in
having any kind of negotiations. That
will merely amount to killing time.
Whether that killing of time is in
favour of those people or in our coun-
try’s favour, I do not want to say any-
thing about that. But as the situation
exists today to solve this problem by
way of negotiations will not be possi-
ble. It has not been possible. We
should not resort to that. That is un-
thinkable now. Even the hon. Prime
Minister has said that he is not think-
ing of having any such move in the
near future,

Therefore there are two alternatives,
either war or surrender. Surrender is
unthinkable. Therefore the only al-
ternative that remains is war. But
war is not such a simple thing. It is
disastrous. It iz ruinous. We dog not
want war. Nobody in the country will
think of war. Nobody will like war
because we know what the grave
consequences of war are. The hon.
Prime Minister has tried his best to
avoid war. Let him try again his
negotiation method, though I de not
think anything will come out of nego-
tiations. Therefore war would become
inevitable. If war is forced upon us,
we must be prepared for it. There-
fore national integration is very muck
important from that point of view. In
case of a war because of our forelgn
policy we will be all alone though
in the President’s Address there is a
big list of heads of States who have
visited this country to express their
goodwill and friendliness. In spite of
all this India is a friendless country.
Therefore we ought to.concentrate all
our energy on national integration.
That is why national integration is
most important.
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There are anti-social forces in the
country. Regionalism, communalism
and linguism are there. Above all
these the monstrous and more dis-
astrous evil is caste. We have not
been able to eradicate this monster of
caste which is eating into the vitals
of the country and which has caused
us to be a slave in the past. But we
are not opening our eyes even today.

Some hon. Members said that the
Congress Party is responsible for dis-
integration. I may agree with them
in some respects. This society of ours
is divided into water-tight compart-
ments. There is no homogeneity. There
is no sense of oneness. There is no
cementing force to unite and bind all
people. The Congress Party is ex-
ploiting that division in order to
have their own rule. In that respect
1 may agree with my friend. There-
fore, the most important thing is to
put down this caste system which is
an evil, which is solely responsible for
this unhappy picture in the country.

15 hrs.

Dr. Babasaheb Ambedkar thought
that to embrace Buddhism was the
only way or remedy to eradicate this
caste system, and that is why he
embraced Buddhism with the rest of
hig followers. Now their number is
about two crores. This brings me to
the question of the Buddhists,

These Buddhists were formerly
Scheduled Castes and were having
the same lot as the other Scheduled
Castes. By change of religion there
was no change overnight in their
condition. That is why we approach-
ed the Prime Minister some time
back requesting him to extend to
them the same facilities as are
extended to the Scheduled Castes.
The Buddhists also constitute a weak
section of the society, and there is a
provision in the Constitution itself
that the weaker section should be
protected. Government must help
such a weak section to come up to
the level of the rest of the society.
But this request was turned down
by the Government, by the Prime

Minister, on the ground that there
was no provision in the Constitution
to extend such facilities to the
Buddhists,

1 want to bring to the notice of the
House that although the Prime
Minister says there is no provision
in the Constitution to extend such
facilities to these Buddhists whereas
the Government of Maharashtra,
headed by Shri Chavan, has very
recently declared the extension of
such facilities to the Buddhists. I
want to ask a question here of the
Prime Minister, the Government and
the responsible people here: How is
it that the Constitution does not
come in the way of Shri Chavan, and
how is it that it comes in your way?
Shri Chavan is really a challenge to
the Prime Minister, I would like to
know from the Prime Minister
whether he can follow the footprints
of Shri Chavan and extend the same
facilities and render more service
to the cause. I do not think that
Shri Chavan wants it, but he knows
the impact of the Buddhist movement
on the Indian society, he knows that
the only way of eradicating the
system is to embrace Buddhism all.
That is why he is encouraging it,
whereas here the Prime Minister
does not want to encourage it, but
on the contrary wants to discourage
and suppress this movement. Of
course, in spite of all these difficul-
ties, it will continue, because we
know that this is the only way to
achieve national integration  which
we have been lacking in this country
for centuries together,

Then I would like to refer to the
question of corruption in society.
We are having a democratic form of
Government, we believe in deme-
cracy, we want democracy to be
successful, but for the successful
working of democracy there are cer-
tain pre-conditions. For example,
there should be purity in adminis-
tration, the glaring economic ine-
qualities should be reduced to the
minimum, there should be a healthy
and powerful opposition, there should
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not be any social inequalities, and
there should be respect for the
minorities. Which of these condi-
tions has the Government fulfilled,
I want to know.

So far as purity in the administra-
tion is concerned, I think the admi-
nistration has completely degenerat-
ed on account of corruption. Many
Members here referred to it. Cor-
ruption is the reason why our Plans
have failed miserably. It is the
cause whereby the people are denied
justice. Corruption is the cause of
lack of efficiency in administration.
It is such a great evil, but unfortu-
nately the Government takes it too
lightly, and has not adopted any
drastic remedies to check it, This is
surprising. I suggest that it is most
dangerous and will affect the func-
tioning of democracy adversely. Al-
ready it is affecting. So, 1 suggest
that the law that provides for the
punishment of the corrupt officers
should be amended and a provision
for severe punishment should be made
in the law.

Coming to economic disparities, if
we take into consideration the two
Plans, we find that more stress was
laid on production and the question
of the equitable distribution of
wealth was not touched at all. They
say the Plans have been successful,
there is increase in the national
income, in the per capita income,
increase in  industrial production,
agricultural production and all that.
And very attractive figures are given.
But as some of the Members have
observed, on account of these Plans
it is only the rich who are getting
richer, while the poor are getting
poorer, It is because the benefits
of the Plans have not reached the
poor people who contribute the
major portion to finance the Plans.
They are sharing the sacrifices, but
they are not the sharers in the bene-
fits. That is why, I suggest that
while finalising the Third Plan, this
aspect should be taken into consi-
deration. Otherwise, it will lead to
very dangerous consequences, and
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because of these glaring inequalities,
social and economic, we may some
day lose democracy, Planning is,
after all, for the people, but it has
not improved their lot. The common
man is leading such a miserable life
that we cannot imagine. He has got
no clothes, no food; he cannot edu-
cate his children, cannot get medi-
cines when he is sick. This is the
condition.

Lastly, as regards the border dis-
pute beiween Maharashtra and
Mysore, it has become clear, after
the experience of negotiations, com-
mittees etc., that the two Govern-
ments will never come together and
that the question will never be solved,
left to them, Therefore, I suggest
that the Government of India should
take up this matter, come to a deci-
sion and impose it on both the
Governments. Then only will this
question be solved.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I am very
grateful that you are giving me an
opportunity to participate in this
debate. I had come here really to
listen.

1 am very glad there is at least
one Cabinet Minister. I was hoping
that he wou'd be late in returning,
because I was going to congratulate
the Deputy Ministers,—well, there is
only one now—and the Parliamentiary
Secretary.

Mr. Chairman: There are two.

Shri Jaipal Singh: Yes, there is
the fair one, I want to be fair to
her. Two Deputy Ministers and one
Parliamentary Secretary. There was
another fair one, who has just ret-
reated, I am very glad that this is
a sign of the times, how the
younger people are going to hold the
fort, and the elder people take the
back benches.

I wag not here when the President
gave his message to us. I was else-
where on a duty of this House, but
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having read the speech and also
having listened to all that has been
said so far, I have only one thing
to say, and it is that it looks as
though our foreign affairs are the
most important thing that mattered
to most of the speakers. 1 submit
that our domestic affairs are just as
important. I would not like to say
very much except repeat what I said
in the United States of America
when I was last there, when I
shocked people, when 1 said I felt

it would not be Russia that would
swallow China and the rest of ihe
world, but it would be China that

would swailow Russia and perhaps
the rest of the world. That seems to
be more or less the wvulgar picture
at the present moment, as far as we
are concerned,

I would make a humble suggestion,
and it is only this that our whole
defence leadership has to be given
a radical change. My young friends
there, the Deputy Minister and the
Parliamentary Secretary should be
at the helm of affairs of the Minis-
try of Defence, and the Minister of
Defence to Peking. But 1 am firmly
let him be at Peking. I am not
the Leader of this House, and I can-
not transfer the present Minister of
Defence to Peking. But I am firmly
of the view that our defence position,
the security of the realm of India is
not safe in the hands of the present
Minister of defence.

An Hon. Member: No, no.

Shri Jaipal Singh: I do not want to
dilate on this. I shall have, I hope,
thanks to the Chair, plenly of
cpportunity to substantiate what 1
mean when the budget debate on the
Demands of the Ministry of Defence
comes up. I have no desire to be
personal. It is not a personal ques-
tion. In the matter of foreign affairs,
Wwe are all united; we must be united;
otherwise, we are nowhere, It does
us no good to rail at the communists
or anybody else. Foreign policy
must be one and one only, regardless
of the party labels_that we bear.

I am beginning to doubt the wisdom
of co-existence. I am not thinking of
peaceful co-existence externally. I
am somewhat sacred by some of the
speeches I hear on and off in this
House. When you shout from the
house-tops and preach to the rest of
the world about peaceful coexistence,
what proof is there in this House
itself? Are we witnesses of peaceful
coexistence? I have been listening
to a speech of the hon. Member from
Gurgaon. Do we believe in a wel-
fare, secular State? If we do, then
all that he has said is beside the
point. It is anti-national.

My name has been dragged in over
this Jharkhand State demand. People
who ta’k of the Jharkhand demand
as having been inspired by foreign
Christian missionaries are abysmally
ignorant. 1 invite them to come
round and see how many Christians
there are in the Jharkhand area.
There is Pakistan. Why is Pakistan
there? It is there because of this
type of ignorant fanaticism. The
sooner we stop that, the better it is
for this country. Otherwise, in the
name of linguism, you are gding to
lose the south. I give this warning

as the first prescriptive citizen of
India. People who call themselves
Hindus are newcomers, I and my

people have been here from the very
beginning. We are Adi-Hindus, if
the word Hindu has to be accepted.
Hindu is the wrong word. Hindi
should be the right word. We are
Adi-Indians.

“ferdy & gW I 3 T gearT g’

The word Hindu has a religious
bearing, If they are Hindus, suppos-
ing this wrong terminology has to
be accepted, I am Adi-Hindu. Let
every other Member remember this.
They talk of ‘My country, my
country’. I have been here from the
beginning. You are newcomers. You
talk of ‘Quit India’; the whole lot of
you have to quit. It is about time
that we had a correct perspective.
We have already had Partition,
through our own folly, the folly of
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the leaders who now hold the
Treasury Benches there. They had
not the sanction of the country to
accept Partition; they did accept it.
I do hope that one day somehow or
other, we will again be Akhand. But
that does not seem to be the picture
at the present moment.

The type of language that is heard
from some of the hon., Members in
this House from that side as well as
this side . . .

An Hon. Member: Not from that
side.

Shri Jaipal Singh: There is Pakis-
tan. But who made Pakistan? You
and I made it. Muslims did not make
Pakistan, It was our intolerance; it
was our lack of accommodation, it
was because we did not understand
the fundamental meaning of demo-
cracy? What is democracy? We talk
of ganatantra and the like. Demo-
cracy is where the voice of the mino-
rity of even one shall be heard. Do
we hear it here? Are we willing to
hear it? Do we really accommodate
the other side? Do we? Let us search
our hearts and then criticise others?

About Jharkhand, I want to say
this, I hope my Hindu friends will
read their shastras. They will find
the word ‘Jharkhand’ mentioned
there again and again. Let them
understand what the geography of
Jharkhand is. It is not the Jhark-
hand that perhaps I in my ignorance
have been claiming. It is some-
thing much greater. It includes, Sir,
your area also. There are these
Jharkhand badshahs, petty little
rulers from Orissa; they are also
called Jharkhand badshahs. Jhark-
hand is not merely the Chota-Nagpur
Division and the Santhal Parganas
in the Chota-Nagpur Plateau, but it
goes right from Chattisgarh to the
East Coast.

An Hon. Member: It is not con-
tiguous.
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Shri Jaipal Singh: It is all conti-
guous. I am sorry people do not know
their topography. It is contiguous.

What is required in this country,
and which the President has forgotten
to mention is stable administration.
‘What is happening in Orissa? What is
about to happen in U.P.? What is about
to happen to our friends in the Trea-
sury Benches, if, as I say, my hon.
friend sitting to my right comes to
power? Things seem to be unstable.

An Hon, Member: Bihar also.

Shri Jaipal Singh: If we want to
be strong, we have to be stable. How
shall we be stable? Not by breaking
up into bits and pieces. If by having
smaller units, there is greater unity,
well and good, but when it comes to
facing a country like China, that
means business, what should we do?
Make no mistake about it. They mean
business. That has been their tradi-
tion. That has been their whole his-
tory. They are encircling us all
around. What are we to do?

Non-violence is not going to help
you. Believe me, it is not going to
help you, because that is exactly what
the other fellow wants. You have
got to be strong. You have got to
show a united front. Then alone, and
then alone can you face it; then alone
will you have any respect from it
What we need today is the creation of
States like Jharkhand right from
Chattisgarh up to the East Coast, so
that there will be no Orissa, and there
will be no South Bihar. The whole of
the Raniganj coal belt, the whole lot
will be one beautiful industrial State,
and then the hon. Minister of Finance
will have no difficulty in deal-
ing with it Dbecause Jharkhand
State will be under the Centre, We
do not want these little tin-gods;
there are as many as eighteen States,
eighteen Governors, eighteen Cabinets
and eighteen High Courts. Let us
have fewer, We feel that it is not a
question of whether it shall be Oriya,
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or Bengali or, as in my case, Mundari,
or something else,

This linguism has been the curse of
this country. It is going to ruin this
country. It is going to weaken us and
make us lose our freedom. My Hindu
Mahasabha and Jan Sangh friends do
not remember that. What is Hindi? I
ask yow

Shri P, 5. Daulta: They are ene-
mies of Hindi. Do not talk of them.

Shri Jaipal Singh: I think I can talk
better Hindi than most of them. I
take pride in knowing about twelve
Indian languages. 1 want to ask my
hon. friends how many other lang-
uages than Hindi they can speak. Here
I am a prescriptive citizen. I want to
ask everyone of them how many of
them know my language. Why is it
that my language, the language of the
first citizen of this country is not there
in the list in the Constitution? Why
should it not be there? I ask them,
why not. There is Kashmiri, there is
Assamese, there is Oriya. My people
are more numerous than all these. Yet,
it is not there. And these are the
very friends who go about the country
side saying that this language
must be killed. They want to destroy
history. They do not want to face
facts, as to what India was before
they came into this country. I want
that here, there should be scope for
everyone, for everything. That has
been our tradition. Invaders, visltors,
whatever you like to ecall them....

An Hon, Member: Persecutors also.

Shri Jaipal Singh:... .. have come
and gone. But the whole tradition of
India has been that we have tried to
take in everyone, and no one has been
able to swallow us. But now, they
fear, They talk of Christian schools,
Christian missionaries, Rs. 43 crores
coming. Why? They are not sure of
themselves. If they were sure of them-
selves. I invite them; you come along,
we can stand our ground, and we can
face every thing; but that is not the
position,

1 would not like to say much more
because you have been very generous
in accommodating me. All that I say
is this, If we are to survive, we must
remember one thing. We are an ex-
traordinary country. We are an amal-
gam of so many races, so many reli-
gions and so many languages. If we
are going to go by what someone else
called the same brute majority—that
is to say, if I am more numerous than
you, then you have to give in; there
is no question of democracy or any-
thing, ‘democracy’ means brute
majority; if I have more votes, out
you go—if that is the case, I say our
country will have a very sad future.
But I think if we search our hearts
and be true to ourselves, true to our
genius, true to our history and true to
our tradition, we can rise above this
temporary fanaticism that seems to
have overtaken this country. This, I
believe, is a temporary fanaticism. If
we follow the traditions of this coun-
try, one of accommodation, one of
willingness to learn from the rest of
the world and willing to teach the
world but not to be preachers and
say 'This is right’, ‘Prohibition is
right', ‘Vegetarianism is right'—this is
what is happening in Rajasthan—, if
we follow our tradition, we shall
survive. .-

Recently during the tour of the
Commission for Scheduled Areas and
Scheduled Tribes, it has been found
that the concept of social welfare work
amongst the Bhils and so forth in
Rajasthan seems to be to make them
vegetarians. That is the evidence that
was adduced before the Commission. I
ask you, ‘You are a patriot if you
support Hindi’, “You are a patriot if
you do not eountenance the minority
claim'.’

Sir, dissatisfied as I am personally
with the President’s message to us, by
and large I do support it because
under the circumstances with an out-
look such as we, a great many of us,
have shown, I do not think the Presi-
dent could have done anything better.
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cover and, as the House knows, yel-
low is the colgur of jaundice, I
would be really uncharitable if 1
underline that fact. That is not my
intention. It is so, I feel, because the
President being a mere constitutional
figure-head, cannot import his own
vigour and dynamics into the activi-
ties of a government which today feel
unfortunately helpless and impotent
against the happenings that have been
taking place nationally and inter-
nationally, Be that as it may, I only
feel sorry that the President's Ad-
dress does not analyse, does not pin-
point, dces not emphasise nor does it
prescribe any remedies or throw any
new directions. If we look at the Ad-
dress, we find that the main emphasis
has been given on international
affairs. It has been the fashion in this
Parliament to devote mcre time and
attention to what is Lappening in
Timbunctoo than to what is happen-
ing under our very nose. That per-
version of values has also pervaded
into the President's Address and we
find that more attention has peen
devoted to what has been happening
elsewhere, Maybe rightly so, but my
only regret even there is, there are
more omissicns than facts,

Let us take Congo, This Address
was delivered to the Parliament on the
14th Februarv. Az the House knows,
the murder of Mr. Lumumba and his
associates had already shaken the
world’s conscience and though vary-
ing dates are being given, the official
date being given is I12th February.
There are also reports that Mr.
Lumumba and his associates had been
murdered as eariy as January. DBe
that as it may, there is not even a
brief mention about that international
crime in this document which has
been delivered io this House,

1 do not see the hon. Prime Minis-
ter here, but I wou!d beg of him to
tell this House whether this omission,
this studied silence on Mr. Lumumba's
murder is an accident or a design, If
it is said that the Government of
India was not in the know of Mr.
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Lumumba's murder, that would be &
sad commentary on our External
Affairs Ministry indeed, I say this be-
cause I feel India has a particular
reason to feel more distressed about
this entire episode, not because Mr.
Lumumba was a great patriot, not be-
cause Mr. Lumumba symbolised ~all
the aspirations and urges of the dark
continent, which had suffered so much
under European colonialism, but be-
cause India is very eflectively asso-
ciated with the UN Command in
Congo. We should like to be told
what were the correct inlerpretations
of the UN Command in Ccngo and
what steps the Government of India
did take to sce that the UN Command
in Congo functioned effectively, I feel
had the UN Command functioned
effectively, the life of Mr, Lumumba
couid have been saved and to that
extent I feel the UN Command in
Congo has abetted all that has hap-
pened in that unfortunate country, It
is time enough that the Secretary
General really gets oup of that orga-
nisation in grace, what he has to do
under duress. Never did [ fpel at one
with the Russian demand vis-a-vis the
UNO as I feel today,

The House must know that the UN

has been criticised in e past for
many of its issions and i
gions, For ils failure in the Suez

crisis days, the UN came in for criti-
cism, There was the lailure of the
UN in Hungary. But never before the
UN's failure struck that chord of dis-
gust all the world over as it has done
in this particular case. When the ears
of your politicel opponents are chop-
ped away, when you are murdered
inch by inch, when you are asked to
kneel down by your colleagues and
comrades and you are shot down, ineed
it is a relapse to barbarity, and my
only regret js that the UN Command
in Congo could not save the situation.
I would request the Prime Minister
to tell us why the President’s Ad-
dress is silent over Mr Lumumba's
murder. I feel this silence is not acci-
dental; it is designed, because what-
ever we might be talking outside, we
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AT I W OFAWS RO o&w
aifes ¥ 9@ =W F A eI A9,
37 %) T=f F "y 43, Fwfae: qow-
7T ¥ A9 R & | 39 faw A
T FX ww A% {7 foe-
fafedy gifrm & 1 o= % @ AhE
g o % i afeqi qieT £ AF
OEEd WEIH ToEE 3w ow #
it agt wwdy E fr durd W ferge
& arfaz ¥, Arzai &1 90 g% g wd
O FT WA T F AT AF grAd
qq7 FF AT | F FEar § o
AT g9 Fifqd 97w w9
F FifF a8 w7 475 &1 Ar
H omd & 5 oo A fesiret 0w
WF A4 F A T A ommm e
WA IH g9 qF AT TERTET 39 AT
T wEdt 1 @® wfemi wrw
geamaeal fgeg, wawAmEl, fret ok
garzgl F1 ww gHY &7 = fewr 3%
gqiffm#z o1 gawfaat & omry §
T F1 FE OFAeedHe @) e
aifed o #fem A #@R oS
TEATT AT HET I AvE & i
farbarm &17 F39 & 99 S0 &ar
AreT Ft gzeed A A afed | wE
it & fr gerv 9w fafveer e
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% et § WK 93 a7 q foerar
aifgd | Afew w2 qEl ag w2
f& gruF ot & Wx wgw fafrex
g arEt § HiT Ao F qrAA a
8T w0 §, A8 TAAHE F awa]
g 9% g fafrze aea oa & faady
AR R GG I S A
T frrfoeet 1 g5 T R E 1 wTEw
fafe amga % ol & fod & 3 doard
frar g, ag oo 7l F4 qE Ao A=
TATAT, 98 I FT AT &, FfEw W
qg Het ¥ 39 AL F 48 TR W@
& fr I 7 sfem o9 § ifi #¢
¥, 99 F seprferat & gEsar 7 &
fesioeel fegem & @ & wcdY
&, @ a1 a1 99 FrauA A e § oar
Tg A= WE ¥ | fewiot &y
arét ¥ faeger amwre 6 @i a7
Zhrr T gl | 9o ¥ WY Tgaw
T ghl, 9@ oF JgaA= WA
m’ﬂ'wﬁﬂ'{o‘ﬂ'o%mﬁﬁ%
TRt & dorg & Towe ) T, F 99
® A oA §  (interruptions)
9T UF AGEE WRA @ | AL AT
§t gsdie g, # @g 9w e §
a1, # ¥ FER § AT FT T /AAT |
st & #Y e FT gATE I8,
&Y ST FEATEY dEATEY FgA & | S
¥ @R g g% F0 & 9w F W
gt §, wefafasgex @ wam fag
3, 39 & gFEe F1 e
oY A8 | wrer oY fewiooer wed &
fw Gor AT ifgd, § I AT oo
@ afefnde a1 g, e o/ Aot
A ey wre avey e §, ™ § wAwEr
wicfrde wix w15 7€ gf a%ar |

TF WA 5 A 5@ 5 agi 9%
T 43 & A g ST #1 ana F
& GTE § Y AT F E | F o wr
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gfsdmidgNmemcgfF
gE § a=dt gf, 9w a9 g orer
T O gfamr swa a9 ST Tt
a, AR AN ag
Tama & fF wgr awdr Rl W we
g e quEr efifEn gar s
gfamr 9 w1 W 3, wife 1@ g
T AT & w9 § (e I
HATH 1 WegEl & @y e faar g,
g% 47 oA feAre A8 wW T |
78 freeet # foure € 1 W
g™ YT &Y AT FT AaAG § HA-
garfaat #t feares | =S gomET G4
Y T FT AW § wHTAAT ) FeATes,
W GAE A TAAT THH FA ARG
TEY | WX g TEeAe, S AT §
frrrml § gog 79 @ WRE F
i gome €1 anfa seifedt ar s
warfaat & T & 999 FT qEqTq
¢ famr a1 4o Y o\aT T TE@Rd
T@r w46

TEAT g FT o JYEA AT
# STaET R /I FE@TE

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Chairman, I pro-
pose to deal with two principal points:
the recent happenings in my home
town of Jabalpur and the discussion
which has now assumed the form of
a public debate on the powers of the
President under our Constitution.
What has happened in Jabalpur is not
an isolated incident. It is the portent
of an evil tendency which has spread
in the country., There is no room in
respect of this either for evasion,
hypocrisy or for temporising, Some of
my friends, when I told them that I
was going to speak on this, said: what
may Pakistan think of what you are
likely to say? I am not concerned with
what Pakistan may think or its Presi-
dent may say. What happened in
Jabalpur, what happened in Assam
before that and what happened to the

Gujaratis in Bombay before that—all
pose the same challenge to every right
thinking person in this country
because they represent the same basic
evil tendency. If the minorities, whe-
ther they are Muslims, Bengalis, Guja-
ratis or Harijans are to walk
constanily in the shadow of loot, of
arson, of death and of, what is worse,
dishonour for their women folk, then
all our loud proclamations in the
Constitution must remain nothing but
mocking inanities. It is an evil thesis
that because a member, 2 criminal or
a goonda, from some minority com-
munity should commit g crime, then it
should immediately expose tha memb-
ers of that minority to organised cam-
paigns of loot, arson and death. Every
community must have its quota of
criminals and of goondas and if this
thesis is to gain currency, no minority
will be able to live with self-respect
and with any prospect of decency in
India. This is not a Hindu Muslim
question; it is a much deeper question
and it is more critically significant for
the whole country. It represents an
attitude of mind-describe it as you
like; intolerant or even primitive.
attitude of mind on the part of a do-
minant group. Some cynic friends of
mine suggest that this intolerance is
endemic in the caste structure of our
society. As long as people pay hom-
age to caste, so long will you have
this intolerant and primitive attitude
of mind and so long will you have
this intolerance of minority groups in
thiz country,

There are two specially disquieting
features that have emerged. One is
the role of the police. It was report-
ed from Assam that there also the
police, if they did not join in, stood
by, while the lawless elements did
what they wanted. I was not in Jabal-
pur unfortunately when these un-
happy incidents occurred but I have
received reports from friends of mine.
They tell me that the police there too
look on, that the police, were sus-
pected in some cases of joining in the
looting. 1 do not wish to indict the
whole police forces. Inevitably there
must have been fine and gallant
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officers, fine and gallant men. What
1 am concerned with is the general
one or the lack of tone in the police
administration in most of the States
today. If anyone cares to read ob-
jectively the reports I have got here
—from Hitavada, Statesman and
others they underline one thing very
clearly that this loot and this arson
was carefully and deliberately plann-
ed. Of one thing we can be absolu-
tely certain and that is that this de-
liberate planning carried through
could not have taken place
without the connivance of the police
forces. A great deal of blame is laid
at the door of the goondas but from
what I hear of what happened in
Jabalpur, goondaism, however much
on the rampager, could not have per-
petrated the organised havoc that
took place in Jabalpur without the
connivance of the police. I am also
told that only when the military were
called in a semblance of law and order
wag established.

This poses a supreme question for
the Central Administration. When
the hon, Speaker is in the Chair, he
usually disallows questions or ad-
journment motions on the ground that
they are questions of law and order
and the concern of the particular
State. The supreme issue which is
posed for the consideration of the
Central Government is this. In an
emergency, above all an emergency
that affects the minorities, can the
police force be relied upon anywhere
in India to act with a semblance of
efficiency and a semblance of impar-
tiality? And I pose that question
without qualification,

I want to pose the other question. I
am glad that the hon. Finance Minis-
ter is here what is the Central Gov-
ernment doing in this matter? I
fought a lone battle when the provi-
sions in respect of the linguistic min-
orities were on the legislative anvil
and it was with a great deal of diffi-
culty, of which I only am aware,
was I able to get in at long last the
provision with regard to the linguistic
minorities commissioner. I said then
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and I say it now that the ultimate and
in fact the first responsibility of the
Centre is in respect of the minorities
in this country, whether they are lin-
guistic or religious. What has the
Central Government done to streng-
then the police administrations in the
different states? We are aware at the
States Reorganisation Commission re-
commended that as a counterblast to
the increasingly fissiparous tendencies
released by the linguistic reorganisa-
tion, the Central Services should be
strengthened. 1 want to know whe-
ther any real steps have been taken to
strengthen the Indian Police Service.
I am told that the Indian Police Ser-
vice has virtually ceased to exist. Iam
told that the State Governments, in
their lust after parochialism and they
are so parochia] today, have insisted
on all their parochial people being
promoted into the key jobs in the In-
dian Police Service. That is not an
All India Cadre as envisaged by the
States Reorganisation Commission. I
want to see really All India Cadres,
people directly recruited, people
specially trained, people whose train-
ing ensures that they are free from
all inhibitions and all the parochia-
lism in which the provincia] services
are today steeped. The other day, I
was talking to some Indian police re-
cruits and they are most unhappy.
They say: we do not look forward to
serve in the Indian Police because
we see before us what is happening
to our colleagues who have just been
posted. People who belong to the All
India Services are from the beginning
persona non grata with the little men
who control most of our State Minis-
tries today. But unless we streng-
then our Central Services and unless
we strengthen the Indian Police, our
police administration will continue to
be the borken reed that it is in most
of the States.

1 also want to know this. What has
happend to this convention that en-
sured that at least our Central Ser-
vices were really impartial and that
they were above all the parochialisms
which today infest our State admin-
istrations? Usually, a person was
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never sent back to his home State. To-
day I am told that that salutary con-
vention is honoured more in the
breach than in observance. Usually,
today, a man is sent back to his home
State.

Another even more disquieting fea-
ture lo my mind is the report that I
have received of the criminal role
piayed by local politicians. I am told
I do not wish to name it—that a well-
known, rabidly communal, Hindu or-
ganisation inspired and organised what
happened in Jabalpur. Another re-
port says that local Congressmen
who are opposed to Dr. Katju per-
sonally, in order to discredit Dr. Katju,
inspired and arranged what happend
there. I do not know whether there
is any truth in these versions but
these versions are current in Jabal-
pur.

Wha! is particularly significant is
this, Whatever may have been the
excuse,—people say that there was in-
dignation over the alleged assault on
& girl belonging to a particular com-
munity—what is sinister is this. What
possible excuse was there for the or-
ganised violence in the other parts of
Madhya Pradesh—Sauger, Katni and
Marsinghpur? It all be speaks care-
ful, deliberate planning. There is
nothing accidental about it. Who
planned it ‘That is why I am un-
happy and sad, and I am sad because
the local politicians played this same
criminal role in Assam. What is hap-
pening? The politician today is be-
coming the greatest scourge and
menace to the country. That is what
is happening. The misdeeds of little
men—eriminals, if you like—swag-
gering on the rear of this political
party of that—because all power is
concentrated in political hands today
—go uninvestigated, unchecked and
unpunished. That is what is happen-
ing. Tt is these criminal politicians—
blacken the word ‘politician’—who
have brought this word into contempt
and made it malodorons. Some of us
do not like to apply it to ourselves.

Shri Morarji Desai: Are not all
Members politicians?

1952(Ai) L.SD.—8.

Shri Frank Anthony: [ should
hope, there are politiciang and politi-
cians.

Shri Morarji Desai: So, do not say
‘every politician’,

Shri Frank Anthony: That i1s what
1 said—block the word. What I am
particularly concerned with is this, I
am happy that the Congress Work-
ing Committee has taken serious notice
of what has happened in Jabalpur. I
am also happy that they have said
that there should be an enquiry. But
what kind of enquiry are they going
to make? I am not one of those per-
sons who are automatically enamour-
ed of judicial enquiries. Because of the
way—I regret to say—that judicial ap-
pointments are being made even in
many high courts. I do not place
complete reliance either on the cali-
bre or on the independence of all
members of the judiciary. I would
prefer an independent, non-official if
1 know who he was; but the danger
is this, and it is a real danger, be-
cause of the fact that as we are get-
ting nearer to the elections every-
thing is going to be subordinated to
winning the next elections, whatever
the price and whatever the cost.

15-52 hrs.
[Mg. SPEAKER in the Chair]

My fear is this: an enquiry in
Jabalpur today will not be an impar-
tial enquiry because, in the final ana-
lysis, it will be overlaid by political
considerations, and there would be an
attempt to whitewash politicians thcy
belong to a particular party. My fear
is also this: that the police will en-
sure that evidence, independent evi-
dence, will not be forthcoming. I
know ag a practising lawyer how the
police can institute a reign of terror
and I have little doubt that, if there
ig any attempt to collect evidence in
Jabalpur, the police will ensure that
a number of people who would be
prepared to give objective evidence
will not come forward because they
will be threatened with all manner of
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reprisals that only the police can
think of.

1 also fee]l this. This enquiry, if it
is to mean anything, should be &
searching enquiry. If officials are
found to be at fault, then they must
be dealt with in an exemplary man-
ner. What I am particulary concern-
ed is this. I want politicians to be
brought to book if that is possible. It
was said in Assam that the politi-
cians belonging to practically every
party instigated loot and violence and
crimes there. I have not heard yet
of a single politician being prosecut-
ed. As I said, the politicians are the
greatest scourge in this country, and
unless we can ensure that an enquiry
is really impartial, unless we can en-
sure that every politiclan who may
have had anything to do with the inci-
dents in Jabalpur is prosecuted, we
cannot but earn the contempt that is
gathering increasingly from the public
in the country.

Finally, I shall deal very briefly
with the gquestion which I feel has
quite rightly assumed important pro-
portions in the country. What are
the powers of the President in the
context of our Constitution and in
the context of parliamentary demo-
cracy? I feel that it is a very good
and healthy sign that this' question
should have been posed by the Presi-
dent, and it is also a very good and
healthy sign that the people are ad-
dressing themselves to it objectively.
Different people,—constitutional pan-
dits, eminent lawyers—are giving dif-
ferent and conflicting interpretations.
I know that some of the people in
power will say, “Why should you be
bothered with the Constitution? Why
should you be bothered with
interpretations? After all, in
the final analysis, a written
Constitution cannot guarantee very
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much. What are the final determin-
ants are the conventions that we
build?" I agree with it. In the final
analysis, it is the conventions that
matter, and in the final analysis, the
conventions that emerge will depend
on our experience; will depend on our
wisdom and will depend on our saga-
city as a nation. But the framers of
the Constitution knew all this, and
yet advisedly and deliberately we
gave unto ourselves an elaborate writ-
ten Constitution, because we realised
that in the formative stage, while we
were seeking salutary conventions we
would need to be guided and even to
be conditioned by the specific provi-
sions of the written Constitution. If
our experience in this matter gives us
second thoughts, if it warrants an
amendment to the Constitution, let
us make an amendment to the Cons-
titution while we are in a position to
make an amendment to the Constitu-
tion. I have not got the time
to canvass the scheme of the provi-
sions relating to the President.

Mr. Speaker: The hon. Member's
time is up.

Shri Frank Anthony: I shall finish
in three minutes. I shall deal only
with two dominant provisions. They
are contained in articles 74 and 75 of
the Constitution. Under article 74 of
the Constitution—it is known to most
of us broadly—there is a Council of
Ministers to aid and advise the Presi-
dent. When I was speaking the other
day on this subject, a lawyer friend
said, “Why should you be worried
with this expression? It is a term of
art. It has certain specific constitu-
tional connotations. ‘Aid and advise’
means in constitution parlance that
the President is bound.” I am not
convinced by this argument at all. Tt
is a term of art, but it is not a term
of art which attracts the interpreta-
tion that the President is bound to
be guided by the advice of his minis-
ters. I say that advisedly. We had
before us all the constitutions of the
world; we had before us the Irish
Constitution which specifically postu-
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lates that the President shall be
bound by the advice of his ministers.
Now, rightly or wrongly, we chose not
to adopt that expression used speci-
fically in the Irish Constitution.
Rightly or wrongly, we chose not so
say that the President would be
bound, as he is bound under the Irish
Constitution, to be guided by the ad-
vice of his ministers.

Article 75 is a particularly signi-
ficant article. Not only does the
President  appoint the Prime
Minister....... .. ..

Mr. Speaker:. How does all this
relate to the programme for the
coming year? We are now on the
Address by the President, which deals
with what he proposes to do through
the ministers, Hon. Members may
add or subtract and do all that in
relation to it. But can we enter into
an academic issue, and shall I invite
an academic d'scussion on this
matter?

Shri Frank Anthony: It is academic
in one sense. But T feel that it is a
vital matter and it goes to the root
—I am doing it objectively—of the
position of the person whose Address
we are discussing.

Mr. Speaker: If any such conflict
should have arisen, possibly I may
think of allowing the point as to
whether the President ought to have
his way and create crises or conflicts.
But it is all academic. Should 1
allow an acad:mic or a constitutional
issue and take up, one after the other,
the points arising from it?

Shri Frank Anthony: 1 may
venture to submit that it is a matter
of very real concern to us, and I
feel that it is matter that the
Government should address itself to
and consider, in the light of what is
happening in the country, the concern
that is being shown when here is a
matter which goes to the root of
what we consider to be parliamentary
democracy. I shall finish in two
minutes. I am placing it before the
Government for what it is worth, I
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am irying to underline the very
strong feelings in this matter, because
whatever sense of complacency there
may be in the Treasury Benches—
you have been pleased to observe that
it is academic and there is no doubt
that in a sense it is academic—in the
context of present circumstances,
there is no doubt also that the
President has functioned as a Consti-
tutional head. But the question I am
posing is this. What happened in
Pakistan? It is not academ’e.
Pakistan was functioning under a
Constitution which, as far as 1 am
aware, was an exact replica in terms
of our Constitution when Pres'dent
Ghulam Hussain was there. And that
is th: position which I am envisaging
in India. It is the position to which
we are moving, because we are
moving to groupism, we are moving to
a position where we are bound .
(Interruption)—it might not happen
n the life-tim> of my hon. friend
sitting over there or in my life-time
or in your life-time.

16 hrs.

Pandit K. C. Sharma (Hapur): It
will never happen.

Shri Frank Anthony: But in twenty
or thirty years.., .

Mr, Speaker: When it happens they
will take care of it

Shri Frank Anthony: I am wanting
some kind of a reasonable and—if I
may say with respect—intelligent anti-
cipation of what is almost certain too
happen in the country. I say this
that we are moving inevitably to a
position where we are going to have
a  multiplicity of part'es in the
country. When that happens, within
the framework of the Constitution,
particularly within the framework of
articles 74 and 75, the President will
be able to arrogate to himself all the
powers of the supreme political
arbiter or even dictator, if you like,
in this country. I will g've, you some
kind of an example. We know what
the electoral college is. We know
that it consis's of the elected Members
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of this House and the elected
M:zmbers of the different Legislative
Assemblies. A m nority group
consisting of not more than 30 per
cent of persons throughout the
country, highly organised—because
the other groups possessing two-thirds
of the seats are not highly organised
——a m'nority group could easily, in
a multi-concerned contest for the
Presiden‘ship, put up its candidate
who might be returned as the Presi-
went, because there is provision for
election, and he would avowedly be
the candidate of a minority group.
Then, working within the provisions
of our Constitut’on he could, because
of this multi-party contest, bring to
power and keep in power what is
avowedly a minority party. I have
underlined this becauss I feel that
we are inclined to be complacent.
Most of us take the attitude today,
“After me the deluge”. But T say that
at least the country is in a position
today to make amendments to the
Const'tution. We know the objectives
that we have set for ourselves, this
objective of parliamentary democracy
—unless, of course, we say that “it
does not matter, let us have parlia-
mentary democracy now, after
twenty years what does it matter if
we have a Presidential dictatorship?”
If that is the attitude, then nothing
may be done. But if that is not the
attitude, while we still have the
requisite majority in Parliament, let
us consider seriously whether we shall
not make this provision abundantly
clear.

Mr. Speaker: Shri T. Subramanyam.
I would like to call three or four
Members at least. I will give
opportunity to as many Members as
possible, subject to the limitation of
t'me,

Shri T. Subramanyam (Bellary):
The President’s address is a dignified
and impressive address. We are
grateful fo  him for it. There has
bzen critie'sm that the address is
odourless, colourless, tasteless, that it
is insipid, that it does not inspire and
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so on and so forth, But the people
who make this criticism, I feel, are
not quite accustomed to the Gandhian
way and techniqu>. Gandhiji never
used high sounding phrase or
language; he always wused rather
humble language, but there was the
strength of s‘eel behind it. And the
address of tho President, accordng to
me, is absolutely Gandihian in spirit,
in conception and content and in
expression also.

First of all, there ‘s reference in
the address to China and the intransi-
gence of China. Last time it was
stated that there was a betrayal of
trust, and tha betrayal still conti-
nues. They centinue to occupy about
twelve thousand sgquare miles of our
terr.tory and lay claim  to fifty
thousand miles of our terri‘ory. The
report on 1i: boundary that has
recently been given to us by the
offic.als of the Government ¢i India
and by the Government of China
iz a very illuminating documen*. The
test mony  is historical. The docu-
mentary testimony and also the
admin’strative records that were
produced by our officials have been
very lucid, comprehensive and
conclusive, th:y prove that our case
is absolutely just, while the test mony
and the record:s that were produced
on the Chinese side were mcagre,
sketchy and self-contradictory.
Therefore, the contrast between the
case put forward by the officials of
the Chinese Government and that by
the officials of the Indian Government
was simply tell'ng and very
effective. In this context I feel it is
our duty, and I jo'n in the tribute
and thz termg of appreciation that
have been given expression to in all
sections of this House. No section
has been an exception to it, all see-
tions of th> House have joined in
paying a tribute to the excellent
work and the masterly way in which
our officials have done their job in
connection with this.

Then there is a reference in the
address to the emergency of inde-
pendent St_ates in Africa. All these
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years, particularly in the Nineteenth
Century, Africa was described as a
“dark continent”. There Wwas &
scrample to take possession of as
much territory as possible in Africa
on the part of the European powers.
They wanted to exploit and colonise
in the most brutal and inhuman
manner. The scramble came as a
sort of nightmare to Africa which, as
1 said, has been described as a “dark
continent”. But it is not the conti-
nent that is dark, it is the deeds that
were enacted by the Europeans who
colonised this continent that were
really dark. This night-mare
happily, is disappearing fast. The
year 1960 will go down in history as
an epoch-making and momentous
year, If 1947 'was an epoch-
making and momentous year in
the history of Asia, the year
1969 will be a momentous and
historical year so far as Africa is
concerned. Last year many countries
in Africa became independent.—
many countries like Nigeria, Niger,
Mauritania, Mali, Malagasy and
several other countries—so that by
the end of 1960 we had 25 independent
States which attained complete State-
hood, and they were also allowed to
become members of the United
Nations. This is a matter of ratifi-
cation to us, as our President has
described, becausz with the birth of
Free India the door was open for
the other colonial States and States
which were under the subjugation of
foreign powers to oassert their
freedom. And then, all the States
which have become independent in
Afriea have stood by the policy of
non-alignment, Tt is a justification of
the soundness of our own policy, and
the policy that we have adopted in
the United Nations has been amply
vindicated by the stand that these
ind-pendent  States have taken

recently.
Then the President makes a
reference to the question of Goa.

He states that the Government stand
committed to the peaceful liberation
of *‘h's part of India—the words
“peaceful liberation” must be marked.
Exception has been taken to this that

while we support violence in other
countries we are trying to be peaceful
nearer home. That is exactly what
wa are doing, and I feel that we
should be proud of it; because th}s
peaceful liberation of Goa is an acid
test so far as our own bona fides and
the sincerity of our professions go. We
preach to the wide world that we
should take to peaceful methods to
solve our problems. If nearer home,
because it is easy to send our armies
to Goa, will that be correct? If we
were to send our army one fine
merning and take possession of it,
from the military point of view it
might be very easy. Bui the loss
that we would incur in our prestige
and reputation would be something
which can never be regained. There-
fore it is a good thing and the

csident has done rightly,
consistently with our basic principles,
in saying that we stand committed to
the peaceful liberation of th's part of
the country.

It iz significant that in the last ten
vears India has played a very great
role. Though we are not rich enough,
though we are not economically
advanced, though we are backward
and we have not got a large army
or fighting force, still the prestige
that India enjoys today in the councils
of the nations is  something
remarkable and something of which
we can be proud.

I come to domestic issues, we are
trying to achieve socio-economic
welfare of forty crorcs of people
within the frame-work of democracy
and freedcm. We have had two
general elections and we are on the
eve of the third election. Everywhere
from top to bottom we arc trying to
introduce at various levels the frame-
work of democracy. Recenlly a
decision was taken to introduce
panchoyat raj in the various States.
It has been stated that by the end of
1961 we will have panchayat raj in all
the States. That is a good thing.

There are some people who have
not properly appreciated the signi-
ficant role that panchayat raj is
playing today. In Mysore, I see it



1497 Motion on

[Shri T. Subramanyam]

In other parts of the country also, if
democracy is to have any significance
and if the common people have to
realise that we are having freedom,
democracy and swaraj, then panchayat
raj must be worked successfully. Tt
is possible. We have to evoke sound
local leadership. I have seen some
centres where good local leadership is
forthcoming, where efficient official
participation is forthcoming and
excellent results have been achieved.
In the wvarious programmes of social
welfare work, economic welfare work,
road laying, sinking of wells, construc-
tion of buildings, excellent work has
been done by the local leadership. Of
course there have been shortcomings
and defects. No system which we
can devise can be perfect. But taking
a full picture of the defects as well
as the success and potentialities of
panchayat raj, I am sure this will
play a very significant and successful
role. We may not achieve miracles,
we may not achieve cent per cent
success, but we will achieve com-

mendable success with regard to
panchayats,
There is reference to the agri-

cultural production in the President's
Address. We are told that intcrnal
production is increasing and we are
trying to build up a good reserve of
stock. That has been done. This
year our production of foodgrains is
likely to be 76 million tons. We have
not yet achieved self-sufficiency in
the matter of foodgrains and other
commercial crops also. But still, by
1965 we hope to achieve self-suffi-
ciency and a substantial increase in
the production of other agricultural
products,

So far as theoritical knowledge is
concerned, weare not lacking in it. We
know it. The question is purely one
of implementing the various processes
that these research stations have pro-
duced before us to have better manure,
better fertilisers, better implements,
better seed farms and maximising the
facilities provided by irrigation. The
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President’s Address states that by the
end of the Second Plan, so far as
minor irrigation and seed multiplica-
tion farms are concerned, we are
likely to realise the targets. It is a
good thing, but we should lay special
emphasis on the use of fertilisers,
manure, either green manure, farm
manure or compost manure. It has an
important part to play. Without an
adequate supply of fertilisers, we can
never increase the roduction, There-
fore, every State must have a fertili-
ser plant and it has to be started as
early as possible, so that we might
supply our local peasants and agricul-
turists sufficient and adequate quanti-
ties of fertilisers. With the increase
in production of iron and steel, I hope
sufficient guantities of iron and steel
will be given to local manufacturers
for the production of agricultural im-
plements.

1 shall now make a reference to
industrial production. The decade
1950—60 is a very important decade in
our history. The national income, we
are told, has increased by 40 per cent,
industrial production by 66 per cent,
agricultural output by 40 per cent
electric power by 150 per cent, etc.
The index figure has gone to 170 last
year. Qur engineering industries
have reached the index figure of
343, manufacturing of machinery 500
and electrical machinery and products
360. The total investment also has
gone up from Rs. 750 crores at the
beginning of 1950 to Rs. 2755 crores at
the end of 1960. Indigenous produc-
tion of big machinery is also increas-
ing. We are now producing about
Rs. 150 crores worth of capital goods
each year and by the end of the Third
Plan we hope to produce about Rs.
280 crores worth of goods. Therefore,
a sound bazis has been laid for the
indusirialisation of the country, while
agriculture is not forgotten. An hon.
friend said, we are not laying much
emphasis on agriculture. Agriculture
forms the very basis of our economy.
We are not ignoring it, but industriali-
sation is an important thing, if we
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are to solve the problem of unemploy-
ment and poverty. Therefore, various
industries—big, medium and small—
have also been given appropriate pro-
minence and they are playing their
part,

I shall say a word about Indian
unity. Much reference has been made
to it. Freedom is a very precious
thing to us and so also Indian unity.
All people—whether living in the
north, south, east or west—have to
play a very important part and they
must play a sincere role in the matter
of reinforcing Indian unity.

Balanced regional development is
absolutely necessary. We may not
have large steel plants in other parts
of the country, because it is only in
Bihar, Bengal Orissa and Madhya
Pradesh there are sufficient quantities
of iron ore and also coal near each
other, so that they can have 1 or 2
million ton plants,

But in the South, it is possible to
start smaller units of 100,000 tons
capacity. I am glad Government has
taken a decision to allow production
of pig iron in units of 100,000 ton
capacity. In this context, I may sub-
mit that Bellary District, from which
1 come, has got iron ore of a most
precious variety in abundant quanti-
ties and there is a possibility of start-
ing a unit there. I am sure Govern-
ment will look into this matter and
take the necessary steps.

1 shall refer briefly to transport.
There must be extensive construction
of new railway lines in South India
also. I know that in the matter of
construction of new lines, the needs of
our defence must have priority and
then the needs of our steel plants and
big machinery plants must have prio-
rity. But still, taking into considera-
tion all these things, because we have
reached a stage when we are self-
sufficient in the matter of production
of equipment for our railways, when
we are able even to export coaches
and other railway material, we must
take up some lines in South India. I

may immediately mention Hassan-
Mangalore, Kottur-Harihar, Raya-
drug-Chitaldrug, Hubli-Karwar and
Salem-Bangalore as illustrations, 1
am sure Government will give due
attention to it I know some extra
amount has been allotted by the Plan-
ning Commission. I hope Govern-
ment will give due consideration to
it.

I now come to streamlining of ad-
ministration. If our Plan have to be
successful, side by side with public
co-operation and people’s participation
we must see that we have an adminis-
tration at various levels which will
work efficiently, honestly and with in-
tegrity and sincerity. It is heartening
to read from the President’s Address
that:

“My Government will constantly
endeavour to initiate and promote
efforts and schemes to shorten the
time between their decisions on poli-
cies and the implementation there-
of.”

Departmentalism, rules and proce-
dures sometimes act as very incon-
venient hurdles or obstacles in the
matter of implementation and effec-
tively carrying out the programmes at
various levels. I hope the Central
Government, the State Governments
and the Government at various levels
will see to it that the administration
is being made an enabling factor and
not an obstructing factor. -

Sir, I have done.

Shrimati Manjula Devi (Goal-
para): Mr. Speaker, I would count
myself as being very happy if I could
share even a small fragment of the
“cautious optimism” as expressed in
the Address at the “signs of improve-
ment” of “the situation both at home
and abroad”. How I wish that I could
lend myself to this optimistic attitude!
But how could I, with China on one
hand already committing aggression
on Indian territory, ignoring all legis-
timate logic, and Pakistan, on the
other hand, consipiring with China,
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our enemy, to intrude on the sovereign
soil of India? Pakistan, not being
satisfied with the illegal occupation of
Indian soil in Kashmir, becomes so
audaciously bold as to join hands with
our arch enemy with regard to our
border gquestion. So, the two aggres-
sors meet and plot.

Coming from that remote part of
India, the eastern part of India, Assam
1 shudder to think of the fate of
Assam with two arch enemies on either
side. Day by day Pakistan’s influence
and impact on this weak State of
Assam is on the increase, the unres-
tricted influx of people from Pakistan
is unchecked and information of the
state of affairs in Assam is within easy
reach of Pakistan. China in the north
has already one foot on the Indian
soil. Thus, Assam is sandwitched bet-
ween the two enemies. The innocence
of Assam is taken advantage of by
outside influences. The recent com-
munal disturbances are only a eye-
wash of the dangerous designs on
India. In other words, on Assam.
It would be unwise to keep our
eyes shut to this dangerous
situation. 1 would like to draw
the attention of the House to this ur-
gent question of security of our coun-
try. Defence does not mean merely
the allocation and assignment of arms
and armies against the aggressor coun-
tries. Defence includes, Sir, the pre-
paration.

Shrimati Mafida Ahmed (Jorhat):
On a point of order. I would like to
know what the hon. Member means
by the impact of Pakistan on Assam?

Mr, Speaker: There is no point of
order.

Shrimati Mafida Ahmed: I want to
know clearly from the hon. Member,
what she has, just submitted.

Mr. Speaker: As the hon. Member
knows, she also comes from that part.
Either there is an impact or there is
no impact. There is impact on the
right and there is no impact in the
left.
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Shrimati Manjula Devi: I  hope
there is such a thing called the free-
dom of expression in this House and
I am entitled to say what J feel.

Mr. Speaker: Both of them come
from the same State of Assam.

Shrimati Manjula Devi: T am speak-
ing for the welfare of India.

Mr, Speaker: Ail that she says is
there is impact openly in the west, but
on the east ...

Shrimati Manjula Devi: There is
always an impact. It means many
things.

Shrimati Mafida Ahmed: Does she
mean to say that the Assam trouble
had any impact of Pakistan?

Shrima‘i Manjula Devi:
mean anything she thinks.

I do not

The participation of the ecivil ad-
ministration and the people of the soil
in strengthening our stand of our
country is most important. The
security of India in all its aspects must
be explored.

Let me congratulate the wvaliant
efforts of our Indian team of officials
in providing our evidence as over-
whelmingly superior in legal validity
and assertion of our traditional boun-
dary. Our team has proved the
Chinese case as irrelevant and con-
tradictory and inconclusive in facts,
negativating Chinese logic and argu-
ments. The brilliancy of our team
work is the only silver lining to the
dark clouds that hang over us.

I quite agree with Shri Asoka Mehta
when he expressed the emo‘ional and
petriot’'c feelings of anxiety of the
nation with Tegard to the boundary
question. It is but natural that every
Indian, every loyal Indian, should feel
so. A White Paper on defence is
necessary; of course, not to reveal the
military details of defence and strate-
gic importance but other subjects a8
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given in the United Kingdom’s White
Paper. It would give concrete assur-
ance to the people of India of the
security of our India. The sons and
daughters ot India are ready to shed
every drop of blood in defending India
when the time comes; but, at the same
time, I would like to assure our Prime
Minister that we stand solidly behind
him in his policy of non-alignment in
the internationa] field. It is the best
defence that India can put up against
China, the only weapon that can stop
China’s further advances on Indian
soil. If we align ourselves with a
third country against China, the neu-
tral friendship of Russia would no
longer be ours. We value the friend-
ship of Russia as much as we value
the friendship of United States and
other nations. As such, non-align-
ment is the only policy that can make
inernational friendliness a positive
achievement,

The smaller nations of the world,
specially the oppressed and suppressed
nations, look to India for leadship in
the liberation of the suppressed na-
tionalism. The suppression of human
rights and restrictions on the freedom
of expression from subjugation can no
longer be tolerated by freedom-loving
countries like India. The out-dated
mode of apartheid policy invokes
only world rebuke. No nation, how-
ever small, can ever be subject
to  another nation. The murder
of Prime Minister Lumumba is an
insult and challenge to humanity. The
only thing that can make amends for
this great wrong against the patriot
and leader of Congo is to withdraw
all foreign troops, more especially the
Belgian nationals. Effective steps
should be taken by the United Nations
to this effect and in helping the Con-
golese in establishing their own Con-
golese Parliament. The time is ripe
now for the United Nations to cease
being a mere spectator and give a
constructive and helping hand to the
people of Congo to win their freedom
not only for the sake of the people of
Africa and African nations but also
to keep up the prestige of the United

Nations. I make an appeal to the
House to request the Prime Minister
of India to put up a strong plea in
the Commonwealth Conference on
behalf of the African people for the
expulsion of the South African Gov-
ernment from the Commonwealth.
This not only strengthens the stand
of African people for attaining their
independence but also weakens the
South African Government’s stand on
apartheid policy. I do hope our

hon. Prime  Minister will exert
his influence in getting South
Africa outside  the Common-

wealth thus weakening the election
manifesto of the South African Gov-
ernment and effect an impact on it.
The Africans under Portuguese occu-
pation are undergoing untold hard-
ship. The non-white races in Africa
are virtual prisoners in their owna
region where they live. This is a
deplorable condition.

Our sympathies go to the struggling
Algeria, to her brave children fighting
for freedom and to all African coun-
tries who are undergoing immense
hardships and untold difficulties for
attaining their independence. It is
high time for Portugal and France—
may I also add the Union of South
Africa—to open their eyes and see, in
the present day context, their exist-
ence in world affairs. Oppression of
other nations through colonialism and
apgrtheid methods will only result in
self-annihilation.

Decentralisation of power to the
Panchayats is an achievement of
Gandhian dreams and ideals. It is our
duty to make these Panchayats effec-
tive. Training of Panchas becomes
imperat've before transferring power
to them. Inexperienced hands would
not know the intricacies of adminis-
tration.  Effective "guidance through
proper training would bring the desir-
ed result.

I have asked myself again and again
what the two Five-Year Plans ‘have
done to the common man and the
people at the lowest rung of the
ladder. I pause to look at them. Has
the common man got more to eat? Hag
he enough to wear? Has he a shelter
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over his head? Is he better off than
‘before? I doubt whether the answer
is anything but negative. To add to
this, there is the feeling of insecurity.

No other country is so overtaxed as
ours. We are getting deeper and
deeper into debt to other countries.
What is happening to all the money
that is being collected? Is all the
money collected from the sweat of the
people in the form of taxes and the
colossal amount of money lent by
generous countries in the form of loans
properly spent? How much of it is
wasted and how much of it is gone
through corruption? These are ques-
tions that confront us. We are not
short of funds. Qur agricultural out-
put is not so small as is apparently
believed. Corruption, wastage and
misuse of valuable funds are the main
drainage on our national wealth,

The giant steel plants are a matter
.of pride to us, but how many crores
of rupees have been unnecessarily
spent, not for construction, mind you,
Sir, but for correction of wrong con-
struction and for repairing damages?

Mr. Speaker: The hon. Member's
time is up.

Shrimati Manjula Devi: Two
minutes more. I have come to the
end.

The time has now come for build-
ing up men, not machines. Machines
are all right in their own way to build
up national wealth., But what is a
too]l without the hand to hold it?
‘What is machinery without its men?
Let corruption be uprooted and man
be perfected. Let there be no rich.
Let there be no poor. Let India's
pride be equality in humanity. It
shall be the goal of all we strive for.
Lethargy and idleness will find no
place there.

Mr. Speaker: Shri Raghubir Sahai.
Hon, Members will confine their
remarks to fifteen minutes. They will
have other opportunities also.
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Shri Raghubir Sahai (Budaun): Mr.
Speaker, Sir, like many other hon.
friends who have spoken on the Presi-
dent's Address I also feel beholden
to the President for his noble Address
that he delivered on the opening day
of Parliament. No doubt, he drew
our attention to problem number one,
that is, the Chinese aggression on
India. It is, no doubt, a matter of
great concern to the entire country,

Mr. Speaker: The hon. Member has
made a study of decentralisation of
power and the whole House is
interested in hearing his views on that
and not on the border problem.

Shri Raghubir Sahai: 1 am coming
to that. With regard to China I was
Jjust mentioning......

Mr. Speaker: Is there a Panchayat
in China?

Shri Raghubir Sahai: I hope, Sir,
you will bear with me for one or two
sentences about it.

We have had the two Prime Minis-
ters meeting together and thereafter
the officials of both the Governments
meeting together. But personally I
feel that all these talks have come to
an infructuous end. They show more
of intransigence on the part of China.
She has not been returning to a mood
of sanity. I wish the President had
avoided mentioning that sooner rather
than later China will persuade herself
to come to a satisfactory agreement
with our country in regard to our
common frontiers.

An Hon. Member: Why?

Shri Raghubir Sahai: Only today
we have found in the press that China
iy making preparations for a f{ight on
Sikkim. If that is the mentality
shown on the part of China, where
is the question of her coming to a
saner mood? The President could
very well have avoided that sentence.
But we feel satisfied that our defences
are very well organised and our Gov-
ernment is very alert with regard to
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our frontiers. We hope that with that
preparation India would be in a mood
to give a satisfactory reply to China
sooner or later.

As you have just now remarked, I
should better confine my remarks to
Panchayati Raj. I welcome the men-
tion of this subject by the President
in his Address. I think that the
introduction of Panchayati Raj has
been a great boon and a great bles-
sing to the entire country. I take this
opportunity of congratulating Rajas-
than and Andhra who have been fore-
most in this matter in the entire
country.

Some of us had the proud privilege
of visiting these States and seeing
things for ourselves and how Pancha-
yati Raj was being worked in Rajas-
than and Andhra. We are glad to tell
that the results that they have shown
are really wonderful. It does not
‘mean that there are no lapses or that
there are no weaknesses., But because
of the way in which the programme
of Panchayati Raj is being worked
Rajasthan and Andhra deserve our
<ongratulations.

Gujarat also is not behind these two
great States. The working of village
panchayats in Gujarat is really
wonderful.

Shri P, R. Patel (Mehsana): The
report is out only very recently.

Shri Raghubir Sahai: There what
we found was that the elections to
village panchayats that we had visited
were on a unanimous basis. I per-
sonally feel that if the functioning of
these village panchayats is going to
be a great success it can only be
when elections to village panchayats
are on a unanimous basis. I depre-
cate a contest in panchayat elections.
1 deprecate the attitude of the politi-
cal parties who dabble into these
elections. If we are interested in
Panchayati Raj, if we are interested
in seeing that the democratic decen-
tralisation programme should be a
great success, we should leave out
contests in these elections. They

should be made on a unanimous basis.
There is one important point in this
connection to be noticed. You might
have noticed that in the Bhavnagar
Congress also, a resolution was
brought in regard to Panchayati Raj.
It was hoped that Panchayati Raj
would not only be confined to Andhra
Pradesh and Rajasthan and Gujarat,
but that it would spread to every part
of the country by the end of the year
1961. I would wish that it is intro-
duced in every one of these States
before 1961 ends. But, I am doubt-
ful whether in the way in which some
of these States are treating this pro-
blem, we can hope that by the end
of the year 1961, this Panchayati Raj
would be introduced in all the States.
I am doubtful about the intention of
the West Bengal Government; so I am
doubtful about the intention of my
own State, Uttar Pradesh, where this
legislation has been hanging fire for
the last two years. I would wish that
the Central Government should stir
up these States to see that legislation
on Panchayati Raj is pushed through
the legislatures at an early date.

An Hon, Member: Madras?

Shri Raghubir Sahai: I have not
been to Madras.

Coming to another point, last year,
we saw that there was a general strike
on the part of the postal and tele-
graph employees as well as other
Central Government employees. It
threatened to be a great strike, which,
it it had been a success, would have
paralysed the entire Government, We
congratulate the Government for
being stern on that occasion, which
nipped the whole thing in the bud.
We are grateful to the Government
that they are contemplating to bring
forward a legislation to ban strikes.
We wish that that legislation is intro-
duced at a very early date.

There is one reference in the Pre-
sident’s Address with which I respect-
fully differ. That is, the observation
with regard to the Dowry Bill where



1509 Motion on

[Shri Raghubir Sahai]

the President has suggested that a
Joint Session of Parliament be con-
vened to resolve the differences bet-
ween the Lok Sabha andg the Rajya
Sabha on that question. With due
humility, 1 beg to submit that it would
have been better if this Dowry Bill
had lapsed and another Bill more in
conformity with public opinion was
brought forward before either the Lok
Sabha or the Rajya Sabha, because
the differences between the two
Sabhas are fundamental. You might
have seen that in the very shape of the
Bill which it has assumed after coming
from the Rajya Sabha, it has been re-
duced to a mere skeleton, It serves no
purpose. It would be sheer waste of
time for both the Rajya Sabha and
the Lok Sabha in meeting in Joint
Session. Therefore, I would say that
the Central Government may take
note of these remarks.

With these words, I end my speech.-

Mr. Speaker: Swami Ramanand
Shastri.

Raja Mahendra Pratap (Mathura)
rose—

Mr. Speaker: I will call him to-
mMOoTrToOwW.
=Y AETE WA (-
Tfea—agiaa snfaat) : e 7ged,
qaY TES Ol Weaw AERd, § AT
gwrETE w7t g iR e e et
st % mrframor F1 Fndw 7 F
srEE we fwar

weafa F wfwaee § awd §
FrT gT A F Ay & A A §
TEAT AT E | AW at o agrparEt
T T H aafere Afa % fagw
w1 ¥ ST fZET § AR ST e 2
HiT WY 1T 9% 09 09 g OF
9 I TFTH STAT WL SHF T
¥ fym P o ¥ oo we fasm
g E ) wET Al g v us
%t gy § seqmar ey S A
]I A19F § IW F @y § R &
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U ATE=E1 T T @I T | I
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F I WY TS qEY AAAE AT FT AT
R FET wWE @9 F W §
I #Y 7 FAT ¥ §g = A =
R g7 T F | Ul wew F
g gt W § w4 o 5@ ST F1
for =&l fmar v = F wwwar g
&F AHE i AT 71 T 39 F foraw
fF mrame gt ga 397 fafea @Sy
2, wafq, AL Wi T § IERA
FO A & I AwgL A AL A A
BT g9 IHT UT AE UT § a1 gw o
& a1 & Feared Y agr & fad w09
T T A @ FLH R o grew 7
T FT IARA G qQT qHT § WK
B 5T G Ag wwan § | qafad g
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W @ &1 gaE & g & gl
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yHR A FE fade sgEedr FL W
W AT FEA AT § 99 FT O
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ot frgw faat dfeq sAmTa™
¥gE ¥ fmuar ¥ gfom afaesed
FERT F AT IAET AT F FE
o1 fF gn 3 wegw faer F3g AR
efot A1 I Sory & ford Y e
fafeag ffd 4 ag Q@ 78 gT & 9
AT 9oTg ¥ gET 9g o AT 57 e
AT asT § 1 IR ey 91 i g Avfed
fregeg O« & O9 & gk 3w H
oIt fagg U a9 ¥ AT § 9T g I
Fa W A qav Sl F awE}
T &7 wqe FX | g 7 g fEoaH
@AT0 51 fEd o F @@l 9% a9
# dfeq oY & 99 WU ¥ 99 &Y
ufeaq a1 WX T87 W SufeEm g9
frie wgieg A I91 | 39 9@ &
g fw gfew St gfomt #1 foma
g ey & 1 Ffy sirfr fdte & Arw
¥ foordae w8 91Ed & | " dae s
&1 gaT T & 98y ar dfsq o F
ymaur F @< & faww mr o0 o=
g fuET ft garo o§mg A R
wE ) F Ayl wE AN AT W
afey w9 WF grew ¥ @ oA
® T TS | WEAW T4
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[Er garr mEf)

oot & sy | F &t Ty §
fr e N wrEar & Afuwe f&d

fagaee Freew sfawd 1 g 9wd
wq 7%, FfEw 3§ oF o gfom
gl @ T |

*Y AAAT qTEW T |

WEY TRAEA AT 0F "I
@ g gfom § fo fodm
TEdl § W gEd Wi 9 FFiataw
¥ i mage W@ fear o@r g
% gg faga som S § fv gl
g waer W, @ 9w g ¥
@t gfomt it wfa a8 & awda
1T U w AEN ISMAT o1 HHAT |
Shri Naldurgkar (Osmanabad): Is
the word ‘Shame’ parliamentary? Can
the word ‘Shame’ be uttered in Par-
liament?

wg AT §IE ¢ IT FT A
@fwg | (Interruptions )

wrEt T et o ety
St & qifqgmde & 3w o4 wwfa ¥
fag wmw fgar & 1 @ F gfAt
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Shri Khadilkar (Ahmednagar): 1
would like to preface my remarks
with the criticism that I offered last
year on the form of the President’s
Address. Last year, I stated that we
should not imitate the ceremonial for-
malities of the Address from the
Crown in England and make it an
absolutely flat, insipid and uninspir-
ing document. If we observe, there
are certain things that have happened
in the country which would be pro-
perly reflected in the Address itself.
Also, there are some weaknesses and
some misdirections of policy which
ought to be frankly admitted and
stated.

For instance, I would have been
very happy if the Address would have
reflected the rhythm of development
that is taking place in the country. I
would have been equally happy if a
certain vindication of our policy, so
far as Congo is concerned, in parti-
cular, had been referred to in the
Address, because there was a possi-
bility not only of the UNO dividing
but going to pieces, because the two
Power blocs were dragging the inter-
national organisation in two different
directions, the one afraid to take
action and suspecting that the eyes of
-the Soviet Union would accuse it of
playing a new colonialist role, and the
other equally determined to see that
the present Secretary-General of the
UN, namely Mr. Hammerskjoeld does
not function. In such a situation, we

have certainly played a role which
brings credit to this country. Equally,
there are some failings which must
be frankly admitted so that whatever
criticism js offered on the floor of the
House, there will be some corrective
solutions coming forward.

For instance, I will just point out
one thing. The other day, my hon.
friend, Shri Asoka Mehta, pinpointed
the concentration of economic power
in the form of corporate finance. It
is a very dangerous thing, and if no
corrective measures are taken right
now, all our efforts at development
and planning are likely to be frus-
trated. There are some economists
who have given thought to it. For
instance, one American economist,
Duesenberry, after studying American
life, where on the one side there is
affluence and on the other there is
squalor, says that if such an imbalance
in society is tolerated, it will bring
about ruin in the capitalist structure
that they want to strengthen as
against the coming up of a socialist
society from the Soviet side.

Mr. Speaker: The hon. Member
might continue tomorrow.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
February 23, 1961/Phalguna 4, 1882
(Saka).
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DATLY DIGEST

Wednesday, February 22,

CoLumMNs
ORAL ANSWERS TO QUES-
TIONS . . . 1263—g8
5.Q. Subject
No.
207 Manufacture and  distri-
bution of iron and steel . 1263—69
208 Production  of  naval
armamernts . . . 1269-70
209 Oil survey in Cauveri basin 1270—72
210 General education courses
in universities . . 1272—78
211 Beggarsin Delhi . . 1278—81
212 Wreckage of aircraft . 12B1—85
214 Payment to Palai Central
Bank depositors . . 1285—89
216 . Supply of coal to Feroza-
bad glass industry . 1280—94
218 TAF. pcrsor‘ncl in MNaga
custody . .. 1294—%8
WRITTEN ANSWERS TO
QUESTIONS . . 1298—1360
5.Q.
No.
213 Petroleum cike . 129899
215 Pension for teachers of
aided schools . . 1209
217 Refund of share money by
public companies 1299-1300
219 Trade with U.S.A. . 1300
220 Steel requirements 130001
221 Nursery scnools in Dethi . 1301-02
222 New Pay scales in Central
Government undertakings 1302-03
223 Purchase of rigs from
Rumania 1303
224 Assistance from Ca.nada
under Colombo Plan 1303-04
225 Export of DBhilai Steel
Products to U.S.5.R, . 1304
226 Nagarebels . . .« 1304-05
227 Hindi for Government
yees . . . 1308
228 0il research institutc in
Gujarat 1306
229 Indian Army uﬂicc:.-s at
Imperial Defence collcge,
London . . 1306-07
230 Free food and clothirg for
Primary School children . 1307
231 Gavhati refinery . . I1307-08
232 Expeuditure tax collected
from former rulers 1308
233 Soft ccke . . 1308-09
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WRITTEN ANSWERS TO
QUESTIONS -contd.

5.Q. Subject
No.

234 Smuggling between Indie

and Nepal . . .
Child welfare .

Standirg Cemmission for
Sciertific and Technical
Termirclegy .
Lngineering Colleges
Copper deposits
Rajasthan . .
Natiorial  Register
Sanskiit Pandits .

Investigations  regarding
Ruby General Insura.uce
Company

Moratorium ~ for
banks of Kerala .

Cost Accounting in pub]lc
undertakings .

Military schocls .
Natioral Museum, Delhi .

Caltex Oil Rcﬁuery, Visa-
khapatram .

Hyderabad Mﬂl’!t)" in
Wesrminster Bank. London

235
236

237
235 iF‘
236 of
240

241 ﬁ\rc

247 Commission for  Hindi
translation of Central Acts

24% Jareta Colleges Inquir)'
Committee -

249 Illegal melting of s;]vcr
cois - .

250 Children of polmcal suf—
ferers

U.5.Q.

No.

355 Overstay by szlstams in

Punjab

Welfare of S.C., S. T md
' Isiaj:kward ciasscs in Madms
tate

Kldnappmg of ch:ld:tn in
Delhi

356

357
358 Pay scales of Um\'emty
and college teachers in
Punjab .

Central Excise Re\r:nue
from Maharashtra .

36C

361 Late Duty Allowance to
Central Goverrment
servants .

362 Socic-Economic  su

in Maharashtra .
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1309
1309-10

1310-11

. I311—14

1313-14

1314-15

1315-16
131617
1317
1317-18
1318
1318
1319
1319
1320
1320

1321-22

1322-23

1323-24

1323-24

1324-25

1325-26

1326

1326
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WRITTEN ANSWERS TO
QUESTIONS- -contd.

U.S.Q.
No.

Subject

Housing for Scheduled
Castes in Maharashtra

Issue of bonus shares
Collection of direct taxes .
Customs and Excise duties
Company taxation .
Ex-servicemen in Punjab .

Elections in snow-bound
areas

Deposns in
banks

363

364
365
366
367
368
369

370 fomgn

Assets of Indum Prmces
in foreign countries

Foreign Social non-oﬁcial
Organisations

Colonies for S.C. and S. T
in Orissa

Anti-fraud squad . .
Hindi Directorate . .
Merger of Prabhat Bank .

Artificial rains with sound
waves

Seizure of gold and 1ewel-
lery .

Reduction in
expenses .

Indo-Pak Fmancml talks .

Welfare of S.C. and S. T
in Kerala .

Regional Comnussmner of
S.C. and S.T. in Kerala .

Air accident near Jaipur .

Special tribunal for cases
of government employees

Seizure of gold at Bombay

Secondary educat:on in
Orissa .

Eastern Zonal Councxl
Meeting . . .

Gramdan work in Orissa

Welfare Schemes for S.C.
and S.T. in Orissa .

Excise duty on Khansari .
‘Atoms for Healnh' ex.lnbl-

371
372
373

374
375
376
377

378
379

380
381

382

383
384

385
386

387

388
389

390
391

Emplo)ees of Audlt and
Accounts Department .
Geological Survey  of
Maharashtra . .

Counterpart funds . .

Evaluation team for pub-
lic sector industries .

392
393

394
395

electxon

{Dawy DicesT]
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7327
1327
132728
1328
1328
1328-29

1329
1329
1329-30
1330

1330
1331
1331-32
1332

1333
1333-34

1334
1334-35

1335

1336
1336

1337
1337-38

1338

1338-39
1339

1339-40
1340

1340-41

1342

. 1342—44

1344-45

1345
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WRITTEN ANSWERS TO
QUESTIONS—-contd.
US.¢. Subject CoLumMNs
No.
396 Shaktiman trucks 1345-46
397 Lok Sahayak Sena . 1346
398 Air-freight rate for Agar-
tala-Calcutta trip . . 1346
399 Tribal Welfare Advisory
Committee for Tripura 1347
400 Aid under P.L. 480 1347
401 Jumor tech.mcal schools
in 1347-48
402 anary educetmn of girls  1348-49
403 Estate Duty . 1349—52
404 Pensions for descendants
of participants of freedom
struggle . 1352
405 Indents for iron and steel 1353
406 Foreign Exchange for
training police officers 1353~54
407 Oil survey in Gujerat 1354
408 Rehabilitation Finance
Administration 1355
409 Circulation of Notes 1356
410 New colleges in Orissa 1356-57
411 Aircraft carrier . 1357
412 Schools for the handicapped 1357
413 Hamness and Saddlery
Factory, Kanpur . . 1358
414 Oil Survey of Punjab 1359
415 Tnumng in Mountameer-
ing . 1359-60
MOTION FOR ADJOURN-
MENT . . . . 1361-62
The Speaker withheld his con-
sent to the moving of an ad-
journment motion given
notice of by Shri Khushwagqt
Rairegarding the concentra-
tion of Chineset roops near
the borders of India,
Bhutan and Sikkim,
PAPERS LAID ON THE
TABLE . . . . 1362—66

(1) A copy of each of the
following papers:—

(i) Annual Report of the
National Coal Develop-
ment Corpotation Limited
forthe year 1959-60along
with the Audited Accounts
and comments of the Com-
ptroller and Auditor Ge-
neral thereon, under sub-
section (1) of Section 639
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PAPERS LAID ON THE
TABLE—contd.

of the Companies Act,
1956.

(ii) A Review by the Govern-
ment of the above Report.

(2) Acopy of each of the
following Notifications
under sub-section (2) of
Section 3 of the All India
Services Act, 1951 —

(i)' G.S.R No. 1415 dated the
3rd December, 1960 mak-
ing certain amendment
to the Indian Administra-
tive Service (Pay) Rules,
1954.

(ii) G.S.R. No. 1416 dated
the‘__srd December, 1960
certain amer d
to the Indian Police Ser-
vice (Pay) Rules, 1954.
(3) A copy of each of the
following Motifications
under sub-section (2) of
Section of 3 of the All
ndia Services Act, 1951,
making certain amendments
to Schedule ITT to the Indian
Administrative Service (Pay)
Rules, 1954:—

(a) G.S.R.No. 1485 dated the
17th December, 1960

(b) G.S.R. No. 1%98 dated
the 24th December, 1960

(c) G.S.R. No. 7 dated the
7th January, 1961 .

(d) G.S.R. No. 8 dated the

7th January, 1961.

(e) G.S.R. No. 40 dated the
14 h Jzanuary, 1961.

(f) G.S.R. No. 79 dated the
21st January, 1961
(g) G.S.R. No. 127 dated the

4th Pebruary, 1961.

(4)A copy of each of the follow-
ing Notifica ions under sub-
settion (2) of Section 3 of the
All India Services Act, 1951
making certain amendments
to ScheduleIII to the Indian
Police Service (Pay) Rules,
194:—

(a) G.S.R.No. 1486 dated the
17th December, 1960

(b) G8.R. No. 1529 dated

31st December, 1960.

(¢) G.S.R. No. 39 dated the

14th January, 1961 .

[Damy Drcest]

FAPERS LAID ON THE

TABLE—contd.

(5) A copy of each of the
following Notifications under
sub-section (2) of Section
3 of the All India Services
Act, 1951:—

(a) G.S.R. No. 10dated the
7th January, 1961 con-
taining corrigendum to
G.S.R. No. 637 dated the
11th June, 1960,

(b) The Indian Administra-
tive Service (Probation)
Amendment Rules. 1961
published in Notification
No. G.S.R. 42 dated the
14th January, 1961.

(c) The All India Services
{ Death - oum-Retirement
Beneflts) Amendment
Rules, 1961 published in
Notification No. G.S.R.
81 dated the 21st January,
1961.

(6) A copy of each of the follow-
ing Notifications under sub-
section (4) of Section 43B of
the Sea Customs Act, 1878
and Section 38 of the Central
Excises and Salt Act, 1944
making certain further amen-
dments to the Customs and
Central Excise Duties Ex-
port Draw-back (General)
Rules, 1960:—

(a) G.S.R. No. 1506 dated the
24th December, 1960 .

(b) G.S.R.No. 1532 dated the
31st December, 1960 .

(c) G.S.R. No. 11 dated the
7th January, 1961 .

(d) G.S.R. No. 6o dated the
14th January, 1961,

(e) G.S.R. No. 61 dated the
14th January, 1961

(f) G.S.R. No. 63 dated the
14th January, 1961 .

(&) G.S.R. No. 88 dated the
213t January, 1961

(h) G.S.R. No. 113 dated the
28th January, 1961 .

(i) G.5.R. No. 134 dated th
4th February, 1961 .

() G.S.R. No. 136 dated the
4th February, 1961

1522
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PAPERS LAID ON THE
TABLE—contd.

(7) A copy of each of the follow-
ing Notifications under se-
ction 38 of the Central Ex-
cises and Salt Act, 1944,
making  certain  further
amendments to the Central
ExciseRules, 1944:—

(a) G.S.R. No. 16 dated the
7th January, 1961 .
(b) G.S.R. No. 55 dated the
7th January, 1961. .

(8) A cony of each of the follow-
ing Notification under sub-
section (4) of Section 43B
of the Sea Customs Act,
1878 5—

(a) G.S.R. No. 1508 dated
the 24 th December, 1960”7

(b) G.S.R. No. 1537 dated the
31st Dscember, 1960 .

(¢) G.S.R. No. 1538 dated the
31st December, 1960 .

(d) G.S.R. No. 1539 dated
the 31st December, 1960

(¢) G.S.R.No. 15 dated the
7th January, 1961 .

(f) G.S.R. No. 59 dated the
14th January, 1961

(9) A copy of each of the follow-
ing Notifications under sub-
section (4) of Section 19 of
the Medicinal and Toilet
Preparations (Excise Duties)
Act, 1955:—

(a) G.S.R. No. 12 datzd the
7th January, 1961 making
certain amendments to
the Medicinal Preparations
(Excise Dutie s) Rules,
1956.

(b) G.S.R.No. 114 dated the
28th January , 1961 contain-

[DamLy Dicest]

PAPERS LAID ON THE
TABLE—contd.

Nos. 1005 and 1256
dated the 3rd September,
1960 and 29th October,
1960, respectively.

(10) A copy of the Expenditure
tax (Amendment) Rules,
1961 published in Notifica-
tion No. G.S.R. 139 dated
the 4th PFebruary, 1961,
under Section 41 of the Ex-
penditure Tax, Act. 1957 -

(11) A copy of the Gift Tax
(Am=ndment) Rules. 1961
publishedin = Notification
No. G.S.R. 160 dated the
1rth  Fubruary, 1961,
under sub-section (4) of Sec-
tion 46 of the Glft Tax Act,
1958.

REPORT OF ESTIMATES
COMMITTEE  PRESEN-
TED - . . . .

Hundred and third Report was
presented. .

MOTION OF THANKS ON
THE PRESIDENT’S AD-
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ing corrigendum to G.S.R.

1367

DRESS . . 1367—1561

Further discussion on the
motion of Thanks on the
President’s Address and
amendments thereto conti-
nued. The dlscussnon was
not concluded.

AGENDA FOR THURSDAY,
FEBRUARY 23, 1961/
PHALGUNA 4, 1882 (SAKA)

Further discussion on the Pre-
sident’s Address; and con-
sideration of the Supplemen-
tary Demand for Grants
(General), 1960-61 .

GMGIPND—LS II—1952 (Ai) LS—4-3-61—950.
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